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LOK SABHA
Tuesday, 16th December, 1058.

The Lok Sabha met at Eleven of
the Clock.

[Mz. Speaxer in the Chair]

ORAL ANSWERS TO QUESTIONS

Raiiway Plots for Dumping Iron Ores

*393. Shri Vidya Charan Shukia:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether it is u fact that the
Railways have been asked by the State
Trading Corporation of India (Private)
Ltd. that plots for dumping iron ore
should be allotted only to them on
the newly constructed sidings m Bara-
jamda sector;

(b) it so, what are the reasons for
such a move; and

(c) whether Government is aware
that this will result in forcing the
private mine-owners to close down
their mnes bringing unemployment to
a large number of workers and
adversely affecting the production of
iron ore?

The Minister of Commerce (Bhri
EKanungo): (a) and (b). A request to
this effect had been made by the State
“Trading Corporation because the
export of iron ore 15 now canalised
through the State Trading Corporation.
But out of 52 plots at the newly con-
structed sudings in the Barajamda
sector only 23 have been allotted to
the State Trading Corporation.

(c) Government are sure that no
such resuit will ensue.

B8kl Vidya Charan Bhukla: May I
&now if the Government of Bihar pro-
292 (Al) LLBD—1
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tested to the State Trading Corpora-
tion and to the Ministry of Steel, Mines
and Fuel about the purchase policy of
8.T.C. regarding iron ore from Bihar?

Shri Eanungo: Not to the Commerce
and Industry Ministry.

Shrl Vidya Charan Shukia: Is it m
fact that last May the S.T.C. intimated
to the various producers of iron ore
that they will not be able to purchase
any further quantity of iron ore
because their raillway booking capacity
for Calcutta Port has been completed?

Shri Eanungo: The S.T.C. entered
into its contracts in view of transport
availability. It does not enter into
contracts if there is no transport avail-
able

Shri Vidya Charan Shukla: When
the transport is not available for the
8.T.C., do they also allow iron ore
producers to transport their own quota
and export 1t on their S.T.C.'s account?

Shri Kanungo: There iz no other
quota, because all exports of iron ore
are canalised through the 8.T.C There-
fore, all available transport is allowed
to the ST.C.

Price-Page Schedule for Newspapers

-+

Shri D, C. Sharma:
Shri RBam Krishan:
554, Shri Bhakt Darshan:
Shri Naval Prabhakar:
Sardar Igbal Singh:

Will the Minister of Information and
Broadeasting be pleased to refer to the
reply given to Starred Question
No. 1191 on the 12th September, 1058
and state:

(a) whether a final decision regard-
ing the enforcement of the price-page
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schedule for newspapers has since
bedn taken;

(b) if so, the details thereot; and

(¢) if the snswer to part (a) above
»e in the negative, the time by which
final decision is expected to be taken.

The ¥mister of Information and
‘Bastlicasting (Dr. Keakar): (a) to (c).
“Paere i3 no change in the position as
stated in the reply given on 1th
E , 1988, The matter is stil]
under consideration.

Bhri D, C Shaswsa: May I know
{f the Minlstry has examined the rea-
»ons for the sialemate and if so, what
s being dong to put an end to  this
stalanate?

Dr. Keskar: There is no stalemate.
In fact, at present, we are waiting for
the award of the Working Journalists
Wage Commiites. After that, we
‘hope to finalise our decision regarding
this matter.

Shrli D. C. Bharma: May I know
at what Jevel the decision will be
‘taken? Will the decision be taken by
the Ministry In collaboration with the
proprietors and the working jour-
nalists or in some other way?

Dr. Keskar: It will be a Govern-
ment decigion.

Sbrl Bam Erishan: May I know
whether the views of the different
groups of newspapers have been as-
teirtained in this matter?

Dr. Keskar: The views of all cate-
gories of papers have been ascertain-
ed. But I might inform the hon.
Member that before any final de-
cision is teken with regard to this
question, we will again taske the
opinion of all groups before issuing
any echedule.
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Shrl Ranga: Is there any plan at
8H, eithét Bve-year, two-year of thres-
Fear, by which Government propose
to introduce this sthedule?

plan..

Dr. Keskar: This is not a
Government has been giveh
power by Parliament to Introduce =
schedule, 1f necessary. We have to
watch the situation and take s db-
cigion only when we consider it up-
Propriate.

Shri C. B. Pattabhi Raman: Are
Government aware that the delay in
implementing the price-page schedule
decigion is holding up other matters.
affecting the journalists in the news-
Paper industry?

Dr. Eeskar: I do not agree with
that assumption,

Bhri Joachim Alva: Are Govern-
Ment aware that on the one hand some
o the leading newspepers import
large quantities of newsprint, sell it
in the black market-price and on the
Other hand also produce large num-~
ber of supplements which are ua-
informative; why are Government
delaying the action in regard to the
Price-page schedule?

Dr. Eeskar: As far as the guestion
of newsprint is concerned, that might
have been the case before. But at
Present newsprint is given strictly o
the ciroulation baesis. Regerding the
other matter, I do not think thees it
8hy relation between the tweo.

&



Dr. Keskar: The small and medium-
‘size newspapers have a number of
difficulties. All of them are not due
to the question of the price-page sche-
dule, They mure due to many other
économic problems facing the papers.

has been the result”

Dr. Keakar: We have placed before
the interests concerned two or three
alternative schedules, which were dis-
cussed After taking their opinion, we
have got one or two alternatives before
us. But as I said, when a fimal decision
is taken, the schedule that we propose
to promulgate will be placed before
the interests concerned and their
opinion taken before it is promulgated.

8hrl T. B. Vittal Rao: It 1s stated
that the decision to fix the price-page
schedule should await the decision of
the Wage Committee. May I know
whether that decision will be taken as
soon as the report of the Wage Com-
mittee is published, in view of the
fact that the Press Commission sub-
mitied its report four years ago?

Dr. Keskar: I am quite sure that
{s¢ moment the report of the Wage
Comnfittee is received, Government
will take its decision very quickly.
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Shrl Mahanty: What exactly is the
nature of the problems that the Gov-
ernment have been considering in this
matter?

Dr. Keskar: That will require quite
& bit of time. It is not possible for
me to reply to this question.

Shri Jinachandran: Is it a fact that
some of the newspapers in Delhi are
distributing newspapers freely in the
Exhibition India 19687 How is it
possible?

My, Speaker: Newspapers are being
msued freely. They must be sold,
it?

Dr. Keskar: That might be so,

Procedure for Redressal of Workers
Grievanees

-+
[Shri Bam Krishan:
*995. { Shri N. Keshava:
Sardar Iqbal Singh:

Will the Mimster of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 2205 on the 17th September, 1858
and state:

(a) whether model procedure for
speedy disposal of grievances has since
been formulated in consultation with
the representatives of the organisations
concerned; and

(b) if so, the nature of the proce-
dure formulated?

The Deputy Minister of Labomr
(Shri Abid Ali): (a) Yes

(b) A copy of the Model Grievance
Procedure 1s laid on the Table of the
Lok Sabha [See Appendix IV, an-
nexure No 28]

taking. May I know
the steps taken so far to set up
machinery?

Shri Abld Al: The
held on the 18th September, 1858,

¥
§
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thut meeting this was finalised subject
to further comments by the organmsa-
tions concerned The summary of the
proceedings of the meeting was sent
to these organsations Their com-
ments have been received recently and
have again been circulated BSo 1t 1s
too early to give any information on
this point.

Shri Bam Krishan: May I know
whether the views of the unions have
been obtmined in this matter?

Bhri Abid All: Yes, Sir Views of
the representatives of the organsa-
tions to which trade wumons are
affihated were taken.

Shri Tangamani: In view of the fact
that the implementation of the griev-
ance procedure 15 a condition prece-
dent to the observance of the Code of
Discipline, may we know as to how
long 1t will take for those orgamised
industries comung under the Factories
Act for adopting this grievance proce-
dure?” Has any time limit been fixed
by Government?

Shri Abid AIl: It i1s unnecessary to
fix any time hrut So long as there
18 no breach of the Code of Discipline,
i1t 18 taken that the Code 18 observed

Shri Tangamani One of the points
in the Code of Discipline 1s that the
grievance procedure must be applied
to various industries so that many of
the disputes would not arse So ceriain
units have already adopted this pro-
cedure What I would like to know
18 whether any time lIimit will be
fixed by Government so that those
industries where there are trade
unions recognused or unrecogrnused,
will be able to adopt this grievance
procedure on the basis of the model
which has been circulated

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): We
are very keen, as the hon Member 15,
that this procedure should be adopted
and applied everywhere as soon as
possible We are moving 1n that direc-
tion Whether there should be a time
Iimit or not will be considered at the
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time of the next meeting of the imple-
mentation committes.

Shri 8. M. Banerjes: May I know
whather it is u fact that the indusiries
in the public sector, such as, Defence,
Railways and P, & T, have expressed
their 1nability to accept this grievance
procedure and If so, what steps have
been taken to persuade them to accept
the same? .

Shri Abid Al: The matter 1s under
their consideration.

expressed mability to accept it. They
say, “We do not want any such pro-
cedm’.

Mr. Speaker: The question is whe-
ther, so far as industmes in the public
sector are concerned, some of them
have turned down the proposal,

Shri Nanda: No, no They have not
turned down the proposal to gpply
the Code of Discipline In thewr case,
only because of some differences in
the nature of operations etc there may
have to be modifications which are
being examned

Shri Jadhav: How wall the workers’
representatives be represented?

Shri Abld AN
nominate them

Shri Jadhav: May I know whether
representation will be given only to
recognised unions?

Their unuons will

Shri Abid All: It 18 laid down mm
the procedure

Mr. Speaker: Only representatives
of recogmsed unions and not un-
recognised unions?

Shri Abld Ali°- About them also, the
procedure has been Imid down

Shri Tangamanl: In the statement I
find that a distinction has been made

between recogmsed and unrecognised
unions

Mr. Speaker: Hon Member is giving
information * y

.
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Shrl Vajpayee: Acocording to the
statement, certain adaptations bave to
be made io meet special circumstances,
such as those obtaining in Defence
undertakings and plantations. I would
like to know the exact position. The

Minister, 1n his reply to Shri

ee, has stated something differ-
ent from what has been given in the
statement,

Shri Nanda: I do not think there is
any difference. There are adaptations
and they are being examined now, e,
the question of adaptation and modi-
fications

Naga Hills Tuensang Unit

+
[ Bhri Harish Chandra
mathur:
Shri D. C. Sharma:
*386. J Dr. Ram Subhag Singh:
Shri Pangarkar:
Shri Koratkar:
Shri N. R, Munisamy:

Will the Prime Minister be pleased
40 state:

(a) the latest law and order posi-
tion 1n the Naga Hills Tuensang Unit,

(b) whether 1t 12 a fact that the
Naga hostiles have renewed their
activities since October, 1958,

(c) 1f so, the number of raids made
by them from 1st October, 1958;

(d) the extent of loss in life and
property suffered, and

(e) the steps taken by Government
in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
J. N. Hazarika): (a) to (e) A state-
ment 13 placed on the Table of the
House [See Appendix IV, annexure
No. 29)

Shri Harish Chandra Mathur: With
reference to the last para of the state-
ment, may I know the nature of the
development and railway work which
has been taken up, to what extent the
people of the area have been associated
with 1¢ and what amount has been
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spent out of Rs. 130 lakhs provided
for this year?

Shri J. N. Hasarlka: For detailed
information I requre notice, but I
may say that most of the amount will
be utiised for the construction of
roads and the community development
projects

Shri Harish Chandra Mathur: The
hon. Minister is not able to say even
to what extent the people have been
asspcaated with 1t and what amount
has been utilised.

Mr, Speaker: How far have people
been associated with the work of rural
reconstruction?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): He added something to it
which I did not hear.

Shri Harish Chandra Mathur: What
1 am asking 1s the nature of the
development and welfare work, how
far the people of the area have been
asspciated with 1t  There 18 a provi-
sion of Rs 130 lakhs for this during
this year May I know, more than
half the year or eight months are over,
how much amount has been spent?

Mr. Speaker: Only one question at
a time Any one of these three can
be answered.

Shri Jawaharlal Nehru: As for the
association of the people, these deve-
lopment schemes are implemented
with the advice of village elders and
with the assistance of the local people
The conditions there are such that
naturally no institutional changes have
been established. We want to do that
but when conditions are right condi-
tions For the moment i1t has to be
done informally But all my informa-
tion goes to show 1s that a great deal
of co-operation 18 now being obtained
from the people and they are anxious
to have these developments there.

Shri D. C. Sharms: May I know i
there is any truth in the newspaper
report that Shri Phizo is having the
active backing of Pakistan’s military
administration and if so, what steps



him and others. But he was there.
Our present information 18 that he has
left for foreign parts. Exactly where
he is at the moment, I do not know.

Shri N. R. Manisamy: May I know
whether any measures have been taken
to prevent the depredations of the
Naga hostiles?

Shri Jawsharlal Nehru: Apart from
a statement, I need not enswer the
question The whole situation is such
that measures are constantly bemg
taken There is an army present
there,

Shri Jaipal Singh: May we have
some idea as to whether there has
been any improvement in the situa-
tion since the recent enactment where-
by power was delegated to junior
officers?

Mr. Speaker: We passed the legis-
lation.

Shri Jawaharlal Nehru: The situa-
tion is generally good, but 1n the state-
ment, I think, two or three instances
are given of trouble. One was rather
a bad case, a bad case in the sense
that a small group of our village
guards there—they have been newly
instituted and they have proved very
useful, naturally because they are
Nagas hving in the villages and know-
ing conditions there, but in one case
a small group of them were surround-
ed and their arms taken away by a
larger group of hostiles. We are in-
clined to think that one or two of the
village guards played false in this
matter and we are much stricter in
that respect now.

Sheimet! Mofida Abmed: May I
knhow whethér Government are aware

Nagss and if so, are Gevernment awere
of the pature of its deliberationn?

Bbri Jawaharlal Nehru: Yes, Bir
We have received some reporis, fiot
very full ones, and the reports indicate
that some of the hostile Nagas tried
to push through their wniewpoint. but
they met with no success whatever at

trouble~—~that this would not be tole-
rated in future,

Shri Hem Berma: May I know
whether Government are aware of the
large-scale depradations caused by the
hostile Nagas in the border areas of
Assam damaging life and property; if
so, what steps are taken to put a stop
to these damages?

Shri Jawaharial Nehru: We are not
aware of large-scale depradations. We
are aware certainly of some rather
petty incidents, I would not call them
large-scele at all The normal actlon
taken about them should be by the
Assam police It is a police matter.

Shri Hem Barua: The statement says
that there were three incidents
recently, but it has omitted a very
important incident in the north-eastern
part of Manipur where a convoy was
attacked and eight vehucles were looted
by the hostile Nagas. It was on the
3rd October, and I am surprised to
find that this has been omitted.

Shri Jawaharial Nehru: It is con-
ceivable, I cannot say definitely, I do
not know how the question is worded,
but perhaps Manipur was not ineluded,
and therefore we thought Manipur was
out of 1t, but I am not sure.

Shrl Hem Barua: But this is hostile
activity and depradation.

Bhrl Jawnharial Nehwu: Maybe. It
referred to Naga Hills Tuensang unit,
and Manipur being a different area
completely, probébly it wes mndl
included,



Shri Jawaharial Nebru: The hon,
Member referred to Assam if ] remem-
ber rightly, and my answer was to
Assani, In Manipur, apart from the
fact thit there has been looting on one
or two occasions, us it was not men-
tioned at all in this, I cannot give the
precise figures.

Shri Hem Barua: In view of this...

Mr, Bpeaker: Cogung from that
area, if the hon. Member feit that
there was such a serious situstion, he
could have tabled a question himself.
Members from all other parts of Indim

have joined in this question, the hon.
Member’s name does not appear.

Shri Padam Dev,

Skri N. B. Mapisgmy: 1031 may
also be taken up with this

Mr, Bpeaker: Yes,
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‘Wool Processing Indusiry

*1831. Bhrl N. B. Munlsamy: Will
the Minister of Commerce and Indus.
try be pleased to state:

() what is the progress so far made

in the wool processing industry in
North Arcot District (Madras State);

(b) what is the estimated cost of
this project and the target of produc-
tion;

(¢) whether similar ancillary indus-
try to serve as feeder to this industry
is under consideration of Government;

(d) if so, where it is to be located;
and

(e) whether any proposal has been
received to locate m similar industry
in Walsjapet town in North Arcot
District of Madras State?

The Minister of Industry (Shri
Manubhai Shak): (a) to (e). A siate-
ment 18 laid on the Table of the
House.

STATEMENT

(a) The construction of the build-
ings for the Wool Processing Centre
at Vinnamangalam, North Arcot
District has been completed. Equip-
ment and machinery to the tune of
Rs. 1,60,000 have been purchased and
the erection work is expected to be
completed by the end of December,
1858. The Centre is expected to start
functioning by April, 1959.

(b) The estimated cost of the
scheme iz Rs. 13,10,250. The target of
production is to process tannery wool
for the production of 30,000 square
yards of druggets.

(c) No, Sir.

(d) Does not arise.

(e) Yes, Sir. A proposal for the
Jocation of & Wool Processing Centre
at Walajapet had been received and
considered before deciding on its
location at Vinnamangalam.

Mr. Speaker: The nature of the
questions is such. They will read the
statements at leisure,

ready procured, and the centre will

ordered. What has happened to the
rest, and how will it be able to go into
production if all the plant and
machinery are not there?

Shri Manubhai Shah: Only the
amount of machinery received is
Rs. 1} lakhs The rest is coming.
Orders have been placed for every-
thing. Now all the processing and
everything is ready and it is expected
that the centre will go into full-
fledged production by 1st April, 1959.
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Mr. Speaker: AE WW few §
ggT wifgg 7 Himachal Pradesh has
no separate legislature now The hon.
Minuster must take time to answer this
question Otherwise, there 1s no use
shirkuing responsibility.

Shri Manubhai Shah: Sir, I am not
shirking responaibility. I am suggest-
ing that every machine lying in every
part of India cannot be run by the
Central Government Therefore, we
will take up the matter with the
Himachal Pradesh admimstration and
iry to see that the machine is put to
use Similarly, hon. Members can
also draw the attention of the Ilocal
admimistration  because they  are
famubiar with the area.

Shri R. C. Majhi: May I know how
much of the estimated cost 1s to be
borne by the Centre and the States?

Shri Manubhai Bhah: Fifty-fifty.

Shri Tangamani: I find that the
target of production for the wool pro-
cessing centre which 18 going to be
started at Vinnamangalam in North
Arcot District 18 30,000 square yards
of druggets May I know whether
the tannery wool which 1s required
will be taken from the adjoining area
of Mysore, as alsp from North Arcot,
Trichy and Madura Districts, or only
from North Arcot District?

Shri Manubhai Shah: The whole of
South India.

Shri C. R Pattabhi Baman: I {ake
it Government are referrng to tan-
nery wool. Are they taking any steps
with regard to sheared wool from
Lving animals?

Shri Manubhai Shah: Yes, that is
the major raw material on which the
raw wool industry 1s based. This was
a particular type of inferior wool which
was bemng wasted. So, we will re-
process it and make it more useful
and utihse it for the drugget in-
dustry.
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1958 the roof collapsed during depil-
laring operutions in » 4hick coal seam,

(#) it so, the causes of accidemt,

{c) the number of miners killed and
injured, separately;

(d) the compessation paud to the
affected famihes, and

(e) whether any enguiry has been
or 18 proposed to be held to enguire
amto the causes of the accident?

The Deputy Minisier of Labour
(Shri Abid All): (a) Yes

(b) Extraction of a pillar in the
bottom section of a seem lymg at a
depth of about 175 feet below the sur-
face was going on when the roof fell
in the top section goaf This destroyed
the parting between the top and the
bottomn sections and all the eight per-
sons working in the bottom section
were entrapped

(c) Seven muners were killed and
one 1njured but he, too, died after a
week

(d) Payment of compensation 1s
governed by the Workmen's Compen-
sation Act which 13 admimstered by
the State Government Particulars in
regard to the amount actually paid are
not available
]

(e¢) An enqury was held into the
accident by the Mines Inspectorate on
the 10th and 11th October, 1958

Shri 8 M Banerjee: May I know
whether any ad hoc compensati.i was
paid, whether any amount of Rs 200
or 300 or 500 to the famuly of each of
the workers was paid by the colliery
people?

Shri Abid Al Yes The Comnl Mine
Welfare Fund paid some amount and
also the employers

Shri § M Banerjee: May I know
whether the report has been finalised
or is being finalised and whether it
will be laid on the Table of the House?

Shei Abld AM: This enquiry was
conducied by the Inspector and it has
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been finalised, of course There is no
intemtion of placing it on the Tabls
of the House

Bhri 8. M. Bamerjee: Eight people
have been killed in this accadent Why
the Inspector alone should do i1t Why
not a judicial enquury?

Mr, Speaker: What 15 the difficuity
in placing the report?

Bhri Abid AH: We will consider

Mr. Speaker: He will consider f he
can place 1t on the Table of the House
if there 1s nothing top-seeret

Shri 8. M. Banerjee This 15 just
performing the last rtes

Mr Speaker: He will place it on the
Table of the House

Bhri P. C. Bose: De-pillaring 15 &
very dangerous process Accidents
can be avoided by having a sufficsent
namber of props For voonomy's sake,
they do not use sufficient number of
props May I know whether 1n thus
cage, this thing happened®

Shri Abld Ali: This enquiry report
said that i1t was only an accident This
mne was mnspected 7 tumes during
this year The opinion of the Inspec-
tor 1s that there was nothing wromg

Shri Joachim Alva: I often ask the
Minister whether our safety devices
are up to the internations]l standard
or convention and I weuld like to ask
him whether he can lay a statement
on the Table stating whether our
standards are up to the international
standard or not?

Shri Abid All: As the hon. Member
18 also aware, we have appomnted a
Commuttee with regard to devising
more safe working mn mines ‘This
commitiee 15 meeting again perhaps
next month As soon as its decimions
are finalised, we will plaece the report
before this House

Shei Jaipal Singh: In view of the
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of always appounting s committee of
enquiry, that 12 independent of the
Mines Department because the Mines
department are involved It may be
their overmght, under-inspection or
no mspection at all Would they con-
sider that in every accident of this
sort, they will see to 1t that an inde-
pendent enquiry i1s made?

SBhri Abid Ali: Not every accident
In case of major accidents only, an
enquiry committee 1s appointed.

Shri Jaipal Singh: What 1s a major
accident?

Shri 8. M. Banerjee: What 13 the
defintion of a major accident”

Shri Abid AH. Ths 1s not considered
a8 major

Shri 5. M. Banerjee: Eight men
have been killed (Interruptions )

Mr. Speaker: Order, order Hon
Members ewvidently want to know if
how many people are killed, 1t will
be considered as a major disaster

Shri Abid Ali: Large numbers This
was only a case in which 8 persons
were 1nvolved

Some Hon. Members: Only eight?

The Minister of Labour and Employ-
ment and Planning (Bhri Nanda): The
first question was whether our stan-
dards diverge from the international
standard We had some time back
amended the provisions of the law on
the subject and brought them in lLine
with the international standard Stll
we have now a committee of experts
of every kind working on this pro-
blem and fresh recommendations are
eoming for any improvements that
would be needed As for the enquiry,
whenever there 1s any accident which
involves death of a considerable num-
ber of persons, we certainly have an
enquiry Where the circumstances
glve the least indication that there are
some sbnormalities, we should have
an enquiry of that kind which the
hon. Members have suggested
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ment has got says something on this
particular point that sufficient number
of props were used and there was no
derelicion on the part of the Mine
Co 1n that regard.

Shri Nanda: Yes The report does
say 8o Since 1947, the hstory of the
work of the colliery has been very
good There have been very few acci-
dents there and the management is
supposed to be domng its part well

That 15 the record. In this particular
case also, the report is thm

not find anything of an
character There were several inspec-

subject, I think we will have a further
look into this matter.

Shri P. C Bose: Sand stowing being
the only device to avoid accidents in
the case of de-pillarmg operations,
may ! know whether the Government
has any proposal to introduce compul-
sory sand stowing in all cases of
de-pillaring®

8hri Nanda: We shall bring this
matter also before the committee
which 13 handling this question of
further recommendations, on this
subject

Drug Plant in India

+
Shri Shree Narayan Das:
*999. { Shrl Aniradh Sinha:
Shri Aurobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 13 a fact that M/s
Johnson and Johnson Company of the
USA has been allowed to set up a
drug plant in Indm,

(b) 1f so, whether there will be any
Indian participation in its capital;

(c) 1f so, the extent of Indian parti-
cipation; and
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(d) the nature of products that
would be manufactured and the
amount of production?

The Minister of Indunsiry (Shri
Manabhal Shah): (a) and (d). Messrs.
Johnson and Johnson have been
allowed to set up a plant for the manu-
facture of certain surgical, hospital
and industrial products indicated in
the statement which is placed on the
Table of the House. [See Appendix
IV, annexure No. 301

(b) Yes, Sir.
(c) 25% of the share capital

Shrl Shree Narayan Das: May I
know whether this plant will come
into operation in the near future?

Shri Manubhal Shah: It has already
gone into production

Shri Bhree Narayan Das: May I
4now how the prices of the articles
manufactured here will compare with
the prices of the things comung from
other countries?

Shri Manubhai Shah: It 1s yet only
three months 1t has gone mto produc-
tion From whatever data we have,
they compare favourably The qua-
Iity 1s of the highest standard

Shri Anirudh Sinha: I want to know
whether Messrs Johnson and Johnson
was the only company which sought
the permussion of the Government of
India for establishing a drug plant in
this country I also want to know
the number of years they have been
in thus line of drug production in their
country of origin.

Shri Manubhai Shah: There are two
other companies which have been
hicensed in the same lne which are
totally Indian companies That makes
it three As for Messrs Johnson ana
Johnson, they are a world reputed
firm in this particular line—not in
drugs direct, but 1n surgical and ho#-
pital instruments, tooth brushes,
various types of adhesive tapes and
baby powders and baby products
“Their quality is the best If 1 am not
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mistaken, the firm is about 88 years
old.

Shri Anirudh Sinha: May I know
whether the company will manufge-
ture only those surgical equipment and
drugs as are contamed in the state-
ment or they would also manufacture
those surgical equpments and drugs
as are being manufactured by our
indigenous units and if so, how far it
would affect our indigenous produc-
tion?

Shri Manubhai Shah: As the House
1 aware, under the Industries Act,
every item to be licensed comes be-
fore the Government. No individual
unit in the industry can establish new
capacity without the permission of the
Government I can assure the hon.
Member that what we have sanctioned
;will only be produced by the firm.
Any expansion or new line or lines of
production can be considered on
merits Every time we consider a
case on ment, we look into the case
whether it will affect adversely or
otherwise the existing or future indus-
tres that would come into being

Shri Aurobindo Ghosal: What is the
Indian participation and where 1s the
site fixed?

Shri Manubhai Shah: Messrs.
Kishore Premchand are participating
to the extent of 25 per cent

Mr. Speaker: Where?

Shri Manubhai Shahk: It :s in Bom-
bay

Shri Jaipal Singh: In view of the
fact that five drug and pharmaceutical
projects are under negotiation with
the USSR, may I know whether Gov-
ernment have taken any deasion in
regard to the approach made by the
UP Government that 4 out of these
five drug and pharmaceutical projects
should be located m UP?

Shri Manubhai Shah: Furstly, if I
may submut, this 15 a question of a
very himited nature, which deals only
with adhesive tapes and various other
types of hospital and other surgical
instruments As to what the hon.
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Member has asked, namely whether
the UP Government have asked for
#he establshment of four of the five
UBBR drug projects in their State, I
may humbly submit that no such re-
presentation has been made, excepting
thys that every State Government, in-
cluding the Government of UP, is
very keen that one or more of these
plants should be established in their
Siate

Shri Ranga: Is there any substance
m the suggestion or the observation
that there 18 a possibility of establish-
ing or locating four out of these five
concerng 1n UP alone?

Shri Manubhai Shah: There 1s always
every possibility of practically estab-
lishing any plant anywhere, but the
economics of the plants have got tg
be gone into m deta1l, such as the
availability of raw materials, the pro-
samity of the consuming markets, and
various other things, in addition, the
regional distribution of heavy indus-
tries m a federal country hke India
has also to be borne n mund

Seme Hon, Members rose—

Mr, Speaker: That 1s a matter of
general policy

Shrl Jaipal Singh: We would like
to know how the economics can 1n
any way be aliered in view of the
fact that all the raw materials are
in UP, m the term: and other hilly
areas

Mr, Speaker. The hon Member 1s
arguing for UP

Shri Manubhal Shah: May I submt
Sir, that there 1s not only the alkaioid
project There are five projects which
are based on synthetic drugs, that is,
vitamins and thiazoles, then, there
are alkaloids, there are surgical instru-
mefnts, there are cortisones and hor-
mones 8o, the hon Member's in-
formation is correct, as far as  the
alkaloesd part is concerned, and even
there India as a whole is rich In diffe-
rent parts of the country in natural
alkalowds from natuﬂ‘ herbs
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Workers in Baysn Factories

*1060. Sbhri T. B, Vittal Rao: Will
the Minuster of Labouy and Empley-
ment be pleased to refer to the reply
gven to Starred Question No 1182
on the 21st March, 1958 and state:

(a) whether Government have since
received the report of the survey
undertaken to study the deleterious
effect on the health of workers In
rayon factories;

(b) 1f so, whether Government have
examined the same, and

(c) when action 15 lLkely to be
imtiated 1n the matter?

The Parllamentary Secrstary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mihra):
(a) No

(b) Does not arise

(c) As soon as the report, which 1s
under print, 1s received

Shri T B. Vittal Rao: May I know
what comes in the way of the finalis-
ation of this report, in view of the
fact that there are only a very few
thousand workers working 1n  this
industry?

The Minster of Labour and Employ-
ment and Planning (Shri Nanda): The
report has been finalised, 1t 1s under
print As soon as copies are received,
the same will be examined and con-
sidered

Shri Assar: May I know whether
Government are aware that the resi-
dents nearabout the rayon factory
are also expenencing difficulties due
to the gas and smoke of the factéries,
and if so, what action 15 going to be
taken by Government in this matter?

Shri Nanda: Thas will all arise out
of consideration of the report

- Bhri Radhelal Vyas: May 1 know
whether 1t 15 a fact that the deleter-
wus effect on the health of the
workers 13 most in the rayon factories
where rayon staple 18

and also how many such rayomy
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ftaple faotories are
there in India?

*Shel L. N. Mishra: There are about

g

Bhri V P. Nayar: The hon. Minis-
ter stated that a large number of
workers were found to have had a
deleterious cffect on their  healtlr
by working m these plants. May 1
know whether Government have as
yet any 1dea of the nature of the
occupational disease, and if so, what
it ia?

Shri Nanda: That was the object of
conducting the study, namely, to find
out the nature of the diseases, and
their effect on the health of the
workers.

Bhrli V. P Nayar: I only wanted to
know the name of the occupational
diseases.

Bhrl Nasda: They have been given
in the report.

$hrd V. P, Nayar: Even the name
of the disease has not been given.
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Mr. Speaker: Hon. Members will
lagk into the report.

Bericulture Indusiry

*1001, Shri N. Keshawa: Will the
Mimster of Commerce and Industry
be pleased to state:

(a) whether any Committee was
8Rpomted to go into the question of
Conditions of service of labour engag-
€qd jn sericulture industry;

(b) 1f so, whether it has submitted
any report; and

(c) what steps, if any, are bemng
taken to implement the recommenda-
tions of this report?

The Minister of Industry (Shri
Manubhai Shah): (=) to (c) The
Central Silk Board had set up a Com-
Mittee to go into this question. The
Cammittee has already submitted its
Teport which 15 being consdered by
the Board.

Bhri Keshava: May [ know whether
this report has been placed before the
Central Silk Board for its considera-
tian and scrutiny?

Shri Manubhai Shah: Yes, Sir
Shri Keshava: When was that done?

Bhri Manubhal Bhah: That was
done before four months

Shrl Jaipal Singh: May I  know
Whether this commuttee visited Assam,
Orygsa and South Bihar?

8hri Manubhai Shah: Yes; the hon.
Member who has tabled the question
W&s the chairman, and we had the
Rrivilege of getting his advice on this
report

Shri Tridib Kumar Chaundburi: May
I know whether Government have
myde any enquiry as to what pro-
Portion of the workers engaged in
the gericulture industry are self-
eMploycd workers or are under pri-
Vite employers?

Shri Manubhai Shah: These diffe-
Tent aspects have been gone into by
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the committee, and I would merely
-Tequest that we may await the recom-
mendations of the Silk Board on the
report, and Government’s decision
thereon, which would be laid on the
‘Table of the House.

L]
Export of Shoes

+
Shri R. C. Majhl:
*1002. Shri N. R. Munisamy:
Shri Raghunath Singh:
Shri Anirudh Sinha:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1194 on the 12th September, 1858
and state:

(a) whether the orders for the sup-
ply of shoes to Russia and Poland
have since been complied with;

(b) if so, how many pairs of shoes
have so far been exported to Russia
and Poland this year;

(c) whether any repeat orders have
been received from these countries
and if so, for how many pairs and the
value thereof;

(d) whether any negotiations are
‘going on with any other countries for
the supply of boots and shoes and if
so, with whom; and

(e) the number of shoes to be
supplied and the value thereof?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Orders placed
by Russia in 1956 and 1957 of about 9
lakh pairs of shoes have been mostly
complied with except for a small
quantity of about 6,000 pairs. Deli-
veries against the 1858 contract of
roughly 2} lakh pairs are yet to be
made,

Against the order of about § a lakh
pairs placed by Poland in 1857, one
shipment of about 21,000 pairs has
already been made and the balance of
the order has been cancelled.
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(c) Russia has placed a further

(d) and (e). Yes, Sir, Negouauau
mtnpmmmt‘hesmlyoct

percentage of the orders was execus-
ed through the small-scale units?.

Shri Eanungo: Roughly 30 per cent.

Shri B. C, Majhi: May 1 know
whether the shoes that were returned
from the USSR have been disposed of
by the State Trading Corporation, if
so, the loss incurred therein?

Shri Eanungo: Some shoes were re-
jected shoes, and they are being dis-
posed of. The matter is under nego-
tiation with other countries, and after
the negotiations are completed, it will
be settled whether they will be sold
in the country or not.

Shri N. R. Manisamy: May I know
what steps have been taken by Gov-
ernment to overcome the shortcomings
experienced by this corporation, and

“ also whether it is a fact that the shoes

that have been returned from Russia
refer to cases of shoes for only one
leg, that is, mispairing of shoes?

The Minisier of Industry (Shrl
Manunbhai Shah): If I might explain,
the rejection of these shoes primarily
was not as a result of any fall in
quality or of any defects in the shoes
themselves, Originally, the USSR
wanted shoes of a certain type, and
we tried to conform to it. But, later
on, for certain varieties, they wanted
anocther type, which we could not
naturally produce at short notice. The
Governments of both the countries
have been fully co-operative, and
helping us so that the small portion
which has a standard different from
the standard required by them could
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be utilised in their own countries At
our end, we ave trying to introduce
the quality marking scheme in the
small-scale indusiry, particularly, in
centres like Agra, Kanpur and various
other major centres producing leathir
goods and shoes on a small-scale 1n-
dustry basis, so that the standard
quality is mamntained in order to pro-
mote greater and greater exports of
this very valuable foreign exchange
earning commodity

S8hri Aniradh Sinha: May I know
the number and value of the surplus
stock of shoes with the National
Small Industries Corporation as on
31ist October last, and how they are
proposed to be disposed of?

Shri Eanungo: There are shoes from
varihus concerns and 1n the different
contracts, shipments are stll due
Whether there 1s any surplus or not
will be decided when the 1858 con-
tracts are completed

Shri Thimmaiah: May I know
whether any facilities arc provided
to the co-operative societies to get
these orders and comply with them?

Shri Manubhal Shah It 1= the in
tention of the Govirnment to give
greater and greater preference to and
buy from the small-scale industries
and particularly co operatine shoe
manufacturers Therefore I can as-
sure the hon Member that if any
co-operative <ocietv came ferward to
sell 1ts shors to the STC or NSIC, we
shall give them preference

Shri M R. Krishna* What portion
of the order now on hand will  be
executed through the small and cot-
tage industmes and what portion by
the other industries?

Shri Manubhal Shah* Nnthine can
be anticipated in this respect We al-
wavs give preference to small indus-
tries and are giving larger and larger
proportion Even 1n the orizinal con-
tract, out of six lakhs pairs about
3% to 4 lakhs have been purchased
from the small-scale ndustries and
only 2 to 2¢ lakhs from the bigger
producers

202 (Al) LSD~2
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Shel Braj Raj Singh: May I know
whether it 15 a fact that the majar
part of the factory made shoes was
from the Bata Shoe Company and if
so what was the percentage?

8hri Eanunge: There was none from
the Bata Shoe Company

8hri Mahagaonkar: How many co-
opcrative societies have so far sup-
phed shaes to Russia?

Bhri Kanungo: The contract 1
entered into by the National Bmall
Industries Corporation It obtains its
gooa. from co-operative societies as
well as other small producers m
various centres Therefore, 1t 1a not
possible to give the break-up of the
various sources from which shoes are
purchased The responsibiity for
purchasing and delivering the goods
are taken by that Corporation which
has been specially designed to help
the co-operatives and small entre-
preneurs

Shri K. N. Pandey: May I know
whether some of the big concerns
which had undertaken this work of
preparing shoes instead of preparmng
their own shoes have given them to
som¢ small shopkeepers to prepare
them and that 1s why the quality has
gone down and because of that most of
the <hoes have been refused by the
Russians?

Shri Manubhai Shah: If I may say
<0 the inference 1s not quite correct
Fir-tly, as I have already said, the
quality of the shoes was by and large
not sub-standard We take extra-
ordinary precaution in relation to this
as this 1s a promising line iIn  which
the exports could be accelerated
Thercfore I should hke to assure the
House that no such thing i1s happen
ing 1If in some cases, the manufac-
turer whose shoes are purchased by
the NSIC gives a sub-contract and
gives us the standard goods, I would
submit Sir that there 1s nothing wrong
m it

Shri M B. Krishna: May 1 Enow
whether there is any negotiation gomg
on between the Government of India
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and the Russian Government in fixing
the price since the prices of shoes are
high in Russia?

Shri Eanungo: We sell shoes to
any organisation which comes for-
ward. We do not care what price they
o2l at.

Shri V. P. Nayar: 1 want to know
why supplementaries are answered by
one Minister once and by another
Ministar at another time. What is the
division of labour between them?’

Mr. Speaker: No, no. All the hon
Members may expect to get informa-
tion; generally, collectively and indi-
viduslly, the Ministers will answer.

Bhri Jaipal Singh: Sir, the hon
Minister has been pleased to say that
the Government 1s not interested in
at what price the commodity we sell
is sold elsewhere Is that the eco-
nomic policy of the Government”

Shri Kanungo: It is not the economic
policy. There is the State Trading
Corporation. If it 15 satisfled and if
it gets a good price, 1t does not go
into the question how matters are dis-
posed of. The hon Members are
aware that the retail trade in the
purchasing country, the USSR 15 a
monopolistic party. Therefore, we do
not show ary interest in it

Mr, Speaker: What all the hon
Member wants to know 1s thus If a
higher price 1s got from that country,
why not we have a share in 1t?

Shri Eanungo: It 15 an internal
matter of that country where mono-
polistic trade is prevalent and we,
therefore. do not show any interest in
it because we are concerned  with
them as our customers.

Mr, Speaker: Then, why not the bon.
Minister say that we cannot get a
share of it? Next question.
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Shri Joachim Alva: We are in the
third year after the publication of
the report of the Press Commission
(An Hon. Member: Fourth year). I
am subject to correction. May I
know why the Government is delay-
ing in the matter of setting up a
Commission? Is it due {o the non-co-

operation of half a dozen leading
newspapers?
Dr. Eeskar: If the hon Member

takes care {o see the replies given
many times regarding this question,
he will find that aslongaswe donot
find any possibility of the opinion of
the working journalists on the one
hand and the proprietors on the
other regarding this question coming
nearer each other, we do not want to
take a step in this matter because this
is a measure in which the Govern-
ment is only coming to help these
bodies. Tt is going to he far therr
use, If they themselves are lolding
violently different opimions, we do not
feel any useful purpose w:l' be cerv-
ed by our enacting any such legisla-
tion.

Shri Mahanty: In view of the fact
that this Press Couneil is being patter-
ned after the UK Council, w'y is the
Ind'an Press Council go'og to be
given a statutory character wheteas
in the UK it 1s not like tl'at’

Dr. Keskar: The hon MeraY>r has
given his own answer The proprietore
are of the opimon of the hoa Mem-
ber and that is where the dlffcrcnee
!les between the working jovrnalists
and the proprietors

Sbri Mahanty: My question is why
the Indian Press Council i: going to
be conferred a statutory character
and why it cannot be non-statutory?

Dr, Eeskar: The hon. Member has
read the Press Commission’s Report
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It is in pursuance of the report that
the Government made an attempt
assuming that both parties were in
a sufficient measure agreeable to it.
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Some hon Members: In English.

The Parli.unenfary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Kban): (a) and (b). Yes,

*100¥,
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Sir. . The Foreign Secretery discussed
Mrs, Higuchi, daughter of the
late Shri Rash Bihari Bose, the ques-
tion of getting a portion of the ashes
Mrs. Higuch1 has agreed to
bring the ashes to Calcutta herself and
hand them over to the non-offical
Ragh Bihari Bose Memorial Commit-
tee. The exact date of her visit has
not yet been settled
st frgfe frw s ST
g 5 w1 39 wewlt w1 83 wa el F
W TAT AT AR qET AT @ ATY
T & AN wri £ 1 Y IARTgT AR
wT S ?
wutn Wt Ay dXfie ol st
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Raja Mahendra Pratap: I am deep-
ly interested in this question, be-
cause he was my colleague. 1 believe
that Government 1s not doing him the
honour which he deserves I just
want to know whether the ashes are
being brought from Japan mn a
cruiser or mn an ordinary steamer?

Shrl Sadath All Khan: I am afraid
I am unable to enlighten the hon
Member on that pomnt 1 reallv do
not know

Price of Groundnut Ol Cakes

*1006. Shri Xodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state*

(a) whether 1t has come to the
notice of the Government of India
that prices of groundnut oil cake have
gone up considerably recently due to
the liberal grant of export quotas,

(b) whether as a result of these
high prices, use of groundnut o1l

cake for manure and cattle-feed has
become uneconomical; and

(e) if =0, what steps do Government
propose to take to control the prices
of groundnut oil cakes?

The Minister of Commerce (8hri
Kssungo): (a) No, Bir,

(b) and (¢) Do not arise.

,E
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Shri Nagi Reddy: This is really a
surprising answer, to say that the
groundnut oil cake price has not
gone up and that the Government does
not know about it. Is not the Gov-
ernment aware that due to the very
policy that the Government is pursu-
ing in declaring export quotas for
groundnut oil cake that groundnut ofl
cake has become extremely rare for
the agriculturists to improve their
agricultural production?

Shri Kanongo: I have mentioned
that the prices have not increased;
they have dropped That is the mar-
ket report.

Shrl Nagi Reddy: When have the
prices stopped increasing—yesterday
or today?

Shri Kanungo: For the last two
weeks, the tendency has been for the
prices to drop.

Shrli Nagi Reddy: This is not the
time for agricultural production. May
I know whether the Government is
aware that the prices were very high
at the time of the agricultural pro-
durtion and that probably they have
dropped during the past two weeks
when agricultural production has stop-
ped and reaping has begun?®

Mr. Speaker: The Question Hour 1s
over

WRITTEN ANSWERS TO QUESTIONS
Oil Industry

*1003. Shri Damani: Will the M-
nister of Commerce and Industry be
pleased to state:

(a) whether it 15 a fact that the in-
dustry engaged in the produchtion of
o1l through cxpellers has been passing
through a period of slump; and

(b) 1if so, how far it has resulted in
closure of units?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). So far
ax Government are aware, there is no
such slump in the oil industry.
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Indusirial Estate in Rourkela

*1007. Shut Pamigrabh: Will  the
Minister of Commerce and Industry
be pleassd to refer to the reply given
to Starred Question No, 1911 on the
20th April, 1958 and state’

{a) whether detailed proposal with
regard to establishment of an indus-
trial estate 1n Rourkela has since been
received from the State Government
of Orissa; and

(b) i so0, the action taken thereon”

The Minister of Indusiry (Shri
Manubshi Shah): (a) Yes, Sir

(b) The Government of India have
accorded technical approval to  the
scheme

Transfer of N.D.M.C, Works from
C.P.W.D.

*1008. Bhri Tangamani: Will the
Minister of Works, Housing and Sup-
Pply be pleased to state

(a) whether 1t 1s a fact that the
maimntenance of New Delhn Municipal
Commuttee works 1s being transferred
from the Central Public Works De-
partment,

(b) if so, the reasons therefor and
the total number of workcharged staff
who would be affected by such truns-
fer, and

(c¢) what steps are being taken to
safeguard the conditions of service of
workers who would be affected?

The Deputy Minister of Works,
Housing and Supply (Shri Anil. K.
Chanda): (a) Yes, Sir

(b) The maintenance works were
being done by the CPWD on behalf
of the NDMC as “deposit works”
and as this procedure involved dual
responsibility with attendant diffi-
culties, the works are being trans-
ferred to the New Delli Municipal
Commuttee The total number of
workcharged staff affected 1s 302

(c) The Chief Engineer has already
issued orders, protccting the condi-
tions of service of the workers trans-
ferred to th: New Delhi Municipal
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Committee for a period of one year,
and after the expiry of this period,
giving them an option to continue
under the New Dellu Municipal Com-
mittee or to revert to the Central
Public Works Department for absorp-
tion on the basis of their semority

Development of Industries in Third
Five Year Plan

*1000 Shri Parwlekar: Will the
Minister of Commmerce amd Industry
be pleased to state:

(a) whether 1t 18 a fact that Gov-
ernment have 1mtiated exploratory
talks with private firms in the coun-
tries of Europe and Asia for setung
up plants 1in some industries in col-
laboration with Indian capital, n
connection with the Third Five Year
Plan, and

(b) if so, which are the countnes
and industries 1n which they want to
seck collaboration of foreign camtal?

The Minister of Indastry (Bhrl
Manubhali Shah): (a) and (b) No,
Sir, Government have initiated no
such talks
Contract for Supply of Ration to Assam

> Rifles

*1010. Shrl Dasaratha Deb: Will the
Prime Minister be pleased to state:

(a) whether Sr1 Kartick Bhatta-
charyya and Messrs Bharat Traders
were given contract for the supply of
rations to men and officers of the

Assam Riflles stationed at different
camps Tripura,
( 80, the rates fixed for the

rations to be supplied;

(¢) whether any of these contrac-
tors supplied ration from the Govern-
ment stock and not through purchase
from local inarket;

(d) if so, the rates charged for such
rations by the contractors and the
reasons as to why these contractors
have been permitted to charge such
high price while they were bemng sup-
plhied rice at confrolled rate; and

(e) what amount of rice has already
been supplied so far from the Go
ment stock to these partiea for
distribution?

1
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The Parliamentary Secretary to the
Minister of External Affalrs (Shri
4. N, Hazarika): (a) to (e). A state-
mant is placed on the Table of the
House., [See Appendix IV, annexure
No 31].

Fibre Glass and Glass Filament Planis

Pandit D. N, Tiwary:
Shri Vajpayee:
Shri Pangarkar:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there 1s any proposal
to set up fibre glass and glass fila-
ment and yarn plants in the Second
Plan period;

(b) if so, the details thereof; and

(c) the location of these plants and
the amount sanctioned thereler?

The Minister of Industry (Shri
Mannbhai Shah): (a) and (b). Not
yet, Sir. The scope for the manufac-
ture of Glass Fibres, Filament and
Yarn m the country i1s being examin-
ed

(c) Does not arise
Export of Handlcrafts

*1012. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any faciity has been
given to the West Bengal Government
for exporting the handicrafts of the
State; and

(b) if so, what®

The Minister of Industry (Shri
Manubbai Shah): (a) and (b) Steps
for the promotion of exports of handi-
crafts are taken by the Central Gov-
ernment for all the states including
West Bengal.

Machinery for Mineral Oils Industry

Shri Subodh Hansda:
Bhri 8, C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to establish a factory
to manufacture the machinery for
mineral oils industry in the country;

*101L

*1013,
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(b) if so, whether the plan and
estimate of the proposed project has
since been prepared; and

(c) whether the site for the factory
has also been decided?

The Minister of Indusiry (Bhri
Manubhal Shah): (a) to (c¢). The
matter 18 under consideration. The
proposed Heavy Machinery Project is
likely to produce oil drilling rigs in
the second stage.

Salt Experis Committes

*1014. Shri Sanganna: Will the
Minister of Commerce and Indusicry
be pleased to state:

(a) whether the recommendations
of the Salt Experts Committee ap-
bomted in the year 1848 have been
tully implemented; and

(b) if so, whether there was any
tecommendation for the appointment
of an Asustant S8alt Commussioner in
Orissa”

The Minister of Industry (Shri
Manubhai Shah): (a) Most of the im-
bortant recommendations of the Salt
Eaperts Commuttce have been accept-
¢d by Government and also imple-
mented Full implementation of
vome of the recommendations will,
however, take some time Such re-
tommendations, for example, are
tdevelopment of the Mand1 Salt Mines,
'mprovements tn be effected in pri-
vate salt works in the various parts
of the country, etc

{b) Yes, Sir The Committee had
recommended the posting of an
Assistant Salt Commussioner at Ber-
hampur i Orissa.

Textile Mills

*1015. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the number of
Textile Mills in India owned by
foreign firms?

The Minister of Commerce (Bhri
Kanungo): At the end of 1056, the
latest year for which information is
fvailable the number of foreign com~
trolled cotton textile mills was 18.
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Import of Newsprint

(a) whether it is a fact that Gov-
ermment have purchased 2000 metzic
tons of newsprint from foreign
countries;

(b) if so, at what rate the purchase
hag been made;

(¢) whether any offer was received
from another source which quoted a
rate Jower than the rate paid in the
above deal; and

(d) if so, why Government have re-
jected that offer?

The Minister of Commerce (Shri
Kanungo): (a) to (d). The State
Trading Corporation purchased 2000
metric tons of newsprint on the
advice of the Registrar of newspaper
from the U.S.S.R. at prices acceptable
to the Registrar. In the business
interest of the Corporation it would
not be advisable to disclose further

details,
: Imenite

*1017. Shri Easwara Iyer: Will the
Prime Minister be pleased to state:

(a) whether any proposal or
scheme has been submitted by the
Kerala State Government for the
commercial working of ilmenite and
other deposits occurring in the Keva-
lam and Attipura villages of the Tri-
vandrum District, Kerala State; and

(b) if so, the action taken thereon?

The Parllamentary Secretary to the
Minister of Ex}emll Affairs (8hri
Sadath All Khan): (a) Yes. A pro-
posal has been received in the last
week of November, 1858 from the Gov-
esnment of Kerala for commercial
working of mineral sand deposits on
Kovalam beach but there is no pro-
posal about Attipura village.

(b) The proposal is being examined.

Sale of Cloth

#1918, Shri Jhulan Sinha: Will the
Minister of Commerce and Indusiry
be pleased fo state:

(a) whether it is a fact that the
cloth woven out of Ambar Charkha
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Yarn and the conventional charkha
yarn sells out at the same price pes
yard in 50 far as it is of the same
quality although the cost of produc-
tion in the two cases differs; and

(b) if so, the reasons therefor?

The Minister of Industry (Shrl
Manubhal Shah): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

Statement

The Khadi and Village Industries
Commission does not make any dis-
tinction between cloth woven from
Ambar and Traditional Charkha
yarns. The Commission generally
encourages production of mixed cloth
in which Ambar yarn is useg for
warp and Traditional Charkha yarn
for weft. The comparatively less
costly Ambar yarn thug helps to
lower prices of Khadi as a whole and
the benefit goes to the consumer, in
the shape of (a) a better quality of
cloth and (b) lower prices per yard.

Indo-Pakistan Trade Agreement
s1019. J Shrl Acahr:
1\ Shri Bengshi Thakar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1219 on the 12th September, 1858 and
state:

(a) whether the working of the
Indo-Pakistan Trade Agreement of
1957 has since been reviewed; and

(b) if so, the result thereof?

The Deputy Minister of Commeroe
and Industry (Shri Saiish Chandra):
(a) No, Sir.

(b) Does not arise.
Delegation from Japan

*1020. Shrl Assar: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether itisa fact that a

Japanese delegation representing
small scale industries visited India
recently;



(b) if se, the purpose of their viat;

(c) whether there were any talks
to develop India’s small scale indus-
trissi and

(d) if so, the details thereof?

The Minmister of Industry (Shri
Banublisd Shak): (a) to (d). This
delegation recently wisited India It
wal a non-official delegation and was
not sponsored at Government level
The delegation went round different
parts of the country Government
had no official talks with the delega-
tion

Employees’ State Insurance Scheme
"1021 Shri Nagl Reddy:
“\ Shrimati Parvathi Krishnan:

Wil Yhe Minister o Labour and
Employment be pleased to state

(a) the number of workres in West
Bengal still left to be covered by the
Employees’ State Insurance Scheme.
and

(b) when will the scheme be ex-

tended to other districts of West
Bengal”
The Deputy Minister of Labour

(Bhri Abld AN): (a) About 3,61,000
workers are yet to be covered 1n
areas with a concentiation of 500 or
more

(b) As soon as practicable The
matter has been taken up with the
State Government who are responsible
for the provizion of Medical care
under the Insurance Schemc

Recovery of Loans from Displaced
persons of Tripura
*jeR2. Shri Bangshi Thakur: Will
the Mmnister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether 1t 15 a fact that Certi-
ficate Proceedings have bcen 1issued
for the recovery of loans against the
dasplaced persons of Tripura and are
being issued, and

(b) if so, the reasons therefor?

The Minister of Rehabiliiation and
Minerity Affalrs (Shri Mehr Chand
Ehanns): (a) Yes. Such proceedings
have been taken against some people

the displaced persons are in a posi-
tion to pay.

Distridbution of Solt Coke

1023, Shri L, Achaw Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that the State Trading Corpora-
tion of India (Private) Ltd. has taken
over the distribution of soft coke in
Delh-?

The Minister of Commerce (Shri
Kan#ngo): No, Sir. The Corporation
has atranged at the request of the
Delhl State Administration to fun
somi Pras 1dE wd tand v e
stock to the licensees nominated by
them

Indian Delegation to Japan

1024 JS8hri Venkatasubbaiah:
1054 9 Shri E. Madbusudan Rae:

will the Minister of Commerce and
Industry be pleased to state:

(a) whether there 1s any proposal
to s¢nd a delegation to Japan to study
the finanuial structure of small scale
industries n that country,

(b) M so, whether the composition
of the delagtion has been finalised;
and

(¢) if so, the details thereof?

Tpe Minister of Industry (Shri
Manubhai Shah): (a) to (¢). The pro-
posal 1s still at the stage of considera-
tion

Delegates to U, N. Assembly

1025 Shri V. P. Nayar:
19292 Shri Aurobindo Ghosal:

will the Prime Minister be pleased
to lay a statement showing:

(a) the general or special qualifica-
tiong on the basis of which the
following categories included In
India’s delegation to the current UN.
Session have been selected: (i) dele-
gates, (L) alternate delegates, and
(1) advisers; and
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(b) the totsl foreign exchange
aliowed to each delegate?

The Deputy Minisier of External
Afiries (Sheimati Lakshond Menen):
{a) In selecting membery of delega-
tion of different categories, QGovern-
ment takes into account their suilahil-
ity for the work they may be re-
quired to do and the need for conti-
nuity with past work Each year
some new people are also 1ncluded
There 15 no rule laid down by the
United Nations as to how members of
delegation are to be selected and the
decision rests entirely with the Gov-
ernment

(b) Shr1 Krishna Menon ml
Shr1 Venkataraman nil
Shn Arthur Lall ml
Shri G S Pathak Rs 4000/
Shn Chalapathu Rau Rs 2,000/-
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Shree Savajee Jubilee Cotton and
Jute Mills, Sidhpur (Bombay Btate)

*1627, Shri P R Patel Will the
Minister of Commerce and Industry
be plemsed to slate

{(a) what steps have been taken to
utprt Bhree Sayajee Jubilee Cotton
and Jute Mills, Sidhpur, closed some
years back; and
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{(b) how mmmy labourers have besn
unemployed since the clogure of the
Mulls?

The Minister of Commerce (Bhri
Kanungo). (a) Investigation under
the Industries (Development and
Regulation) Act, 1951 was completed
in June, 1958 The Commuttee favour-
ed the liqudation of the mills

(b) As a result of the closure of
the mills on 24th April, 1857 about
1064 workers have been affected.

Lemon Grass Oil

*1028 Shri Warnor: Will the Mins-
ter1 of Commerce and Industry be
pleased to state

(a) whether Government have any
scheme to utihse lemon grass o1l for
industrial purposes, and

(b) if so, at what stage the scheme
15 at present”

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir

(b) Two firms at Bombay, w©az,
Mess:s Glaxo Laboratories (India)
Private Ltd, and Messrs Roche Pro-
ducts Puvate Ltd, have been licensed
to produce vitamin ‘A’ from Beta
Ionone—a product to be obtained
fiom lemon gras, o1l These units are
expecled to commence production of
vitamin ‘A' during 19859
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Finsance Oorperation for Tea Industry

Skrl P. K, Des
*1030. { Shri B, C. Frodhan
Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are going
to set up a Finance Corporation to
finance the tea industry and, if so,
when;

(b) what will be the authorised
capital of the Corporation; and

(¢) what will be the conditions pre-
cedent to finance any particular
organisation dealing in tea industry?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) The question of prowiding long
term finance to the tea industry has
been engaging the attention of the
Government for some time past. Dis-
cussions are expected to take place in
Calcutta towards the end of this
month with the banking authonties
The desirability of forming a Financc
Corporation for the tea industry
would also be examined in this con-
nection.

(b) and (c). Do not arise.
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Small Scale Industries

1033 Shri 8, C. Samanta
*\ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the loans sanctioned
to State Governments for the deve-
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lopment of Small Scaie Indusiries
during 1057-38 have been utilised;

{b) whether it is a fact that block
loans at 2}9% interest were available
for all small scale industries including
Co-operative Societies; and

(c) if so, whether there has been
any change in the rules and proce-
dure for the allotment of such loans
thereafter?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c), A state-
ment is laid on the Table of the
House.

Statement

(a) Loans to the extent of Rs. 370'08
lakhs were sanctioned to State Gov-
ernment for the development of
Small Scale Industries during 1957-
58, out of which the actual release
was Rs 20956 lakhs, As regards
utilization, the progress reportsy re-
celved from the State Governments
indicate only the total amount spent
including the States’ matching con-
tributions. The break up of figures
as between Central loans and States’
matching contribution are not avail-
able.

(b) According to the prescribed
patlern of assistance, which ig in force
since June, 1855, the State Govern-
ments are required to disburse loans
to Small Industrial units and entre-
preneurs at 3 per cent and to Indus-
trial Cooperatives at 2} per cent.

(e) No, Sir

Salt Factory in Orissa

*1034. Shri K. C, Jena: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any salt factory is
going to be established in the District
of Balasore in Orissa;

(b) it s0, how far the progress has
been made in that regard; and

(c) what is the approximate date
by which the factory might function
in full pwing?
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The Mipister of Industry (Shri
Manubhal Bbah): (a) It is proposed
to set up an ¢ production
unit in the Balasore district for pro-
duction of salt on a small-scale. The
question of establishing a salt factory
in thig district will be considered in
the light of the experience gained
from the working of the experimental
unit.

(b) and (c). The Btate Government
has been requested to lease 100 acres
of land in the area for the purpose of
establishing an  experimental unit
Further action to establish this wunit
will be taken after a report 1s receiv-
ed from the State Government that
the land has been allotted.

Purchase of Fertilisers

1085, Shri A. K, Gopalan:
Shri Narayanankutty Menon:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether 1t 1s a fact that Gov-
ernment have been negotiating for
the purchase of fertilisers from a
foreign company;

(b} if s0, what is the amount of
foreign exchange involved,

(c) whether any
called, and

tenders were

(d) with whom have orders been
placed”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes
Bir. Negotiations have not, however,
been restricted to any  particula:
country but were conducted with a
large number of foreign manufac-
turers/suppliers or their agents who
quoted against a global tender

{b) The amount of foreign exchange
involved in the orders placed as rce-
to in part (d) of the Question
5 crores approximately

¢l

and (d). A statement is placed
Table of the House. [See Ap-
IV, snnaxure No 33].

[

Bee
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Copper Trade

*1036. 8hri Vidya Charan Bhukia:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether 1t iz a fact that as a
result of the Non-ferrous Metals Con-
irol Order, 1958 and change in the
licensing policy since April, 1858,
irading in copper has been seriously
atfected;

(b) what are the reasons for not
permitting the established importers
to procure scrap metal, like copper,
brass etc. used mainly for manufac-
ture of household utensils;

(¢) whether Government are aware
that most,of the actual users of scrap
metal do not possess the organisation
and facilities necessary for arranging
such imports effectively themselves;
and

(d) if so, what 18 the justification
for the present insistence on the
actual users only being permitted to
procure such metals?

The Minister of Industry (Bhri
Manubhai S8hah): (a) So far as Gov-
ernment are aware, the Non-Ferrous
Metals Control Order has placed
trading in Copper on a satisfactory
footing.

tb) Copper and Brass Scraps are
now permitted to be imported by
established 1mporters.

(c) and (d) Do not arise.
Conference on Law of Seas

*1087. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 542 on the 19th August, 1988
and state:

(a) whether the decisions and re-
commendations made at the Confer-
ence on the Law of Seas held in
March, 1958 have been examined; and

(b) if so, whether any of them has
been implamented?
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The Parilismsentary Seoretary to the
Minster of External Affairs (Shri
Sadath All Khan): (a) and (b) The
four Conventions on the Law of the
Sea prepared at the Conference at
Geneva are still under examination
by the Government

Land Reforms

Shri Ram Krishan:

Shri Mahanty:

Shri H. N, Mukerjee:

Shri Vasudevan Nair:
| Shrl Nagi Reddy:

Will the Mimister of Planning be
pleased to state-

{8) the names of the Staje Govern-
ments, if any, which have e\pressed
themselves against the 1mplementa-
tion of the recommendations of the
Planning Commission fo1 the imposi-
tion of ceiling on land holdings, and

*1038.

(b) whether Government has any
intention of changing the pattern of
agranan reolganisation as laid down
in the Second Five Ycar Plan, parli-
cularly with reference to the ques
tion of ceiing on land holdings”

The Deputy Minister of Planmng
(Shri S§. N. Mishra): (a) and (b) A
statement 15 laxd on the Table of the
House

Statement

(a) and (b) The recommendations
of the Planming Commission contain-
ed in the Second Five Year Plan on
the subject of land reform and agra-
Tian reoigamisation, including  the
imposition of ceilings on  existing
agricultural holdings, were approved
by the Nationa!l Development Council
and by Parliament They lay down «
broad national policy to be implemen-
ted by all States with due rcgard to
local conditions In Septembe:i, 1957,
the National Development Council
decided that States which had enact-
ed legmslation for the impeosition of
celings should ensure that the pro-
gramme was admunmistratively 1imple-
mented within a given period, say,
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three years. Other States which had
not yet enacted legislation for ceilings
were asked to complete the necessary
lepslative measures In a number of
States, proposals regarding cellings
have been placed before Btate legis-
latures. In other Btates also, the sub-
Jeot 15 under active consideration

British Food Falr

*1039. Shri Keshava: Will the Minis-
ter of Commerce and Indasiry be
pleased to state-

(a) whether 1t 1s a fact that in the
British Food Fair m Olympia in
London characteristic Indian dishes
were exhibited and demonstration of
Indian cookery was held there by the
wivps of the pfficers of the Indian
High Comnussion, and

(b) if so, with what success?

The Deputy Minister of Cemmerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) With appieciable success
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Indian Jute Products

*1041. Shri Aurobindo Ghosal: Will
the Minister of Commeree and Indus-
try be pleased to state:

(a) whether the international jute
market has improved for the Indisn
Jute products; and

(b) if so, whether the production in
Jute mills has incressed?
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The Minisier of Commerce {(8hri
Eznungo): (a) There has bsen nc
dignificant improvement.

(b) Production during July-October
1838 has shown a shight increase A
8,800 tons over the figure for the
period in 1957

Closure of Powerloom Mills in Bom-
bay State

*1642. Shrl Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that a number of powerloom mills
have been closed down in the Bom-
bay State on account of excise duty
and heavy stocks lying umsold;

(b) whether 1t 1s also a fact that
the owners of such mills have started
powerloom mills of small number in
different names to avoid excise duty
and

(c) if so, the steps Government pro-
pose to take in thus regard?

The Minister of Commerce (Shri
Kanungo): (a) [hree powcrloom mills
having more than a hundred power-
looms were closed down fiom the Ist
M1«h 1958 1n the Bombau State
ow.npt to enhancement in excise duty
The ¢ mills, however, restarted from
the 1st April, 1958 on the revision of
exc e duty rates

(b) and (c) Yes, Sir, some reports
to this effect have been received by
Government

Fertilizers

% [ Shri Achar:
W 7\ Shri Hem Baroa:

Will the Minister of Commerce and
industry be pleased to refer to the
ceply given to Starred Question No
234 on the 19th August, 1858 and
state:

(a) whether 1t 1s a fact that as
estimated at present even at the end
of the Second Five Year Flan only
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35 per cemt of owr [fertilizer roqu.!.x;-
ments will be provided in the country;

(b) 1f so, the action proposed to be
taken to meet the full requircments
of the country; and

(c) whether 1t 1s a fact that the
Hfertilizer industry has not been 1n-
‘cluded in the core of Plan®

The Minister of Indusiry (Shri
Manubha: Shah): (a) Neo, Sir. The
total production capacity of fertilizers
Likely to be available at the end of
the current Plan period will be 2 32
lakh tons mn terms of nitrogen per
year which 1s about 62 per cent of
the estimated requirement of 373
lakh tons per yeer.

(b) Additional fertilizer factories to
meet the full requirements of fertih-
zers are already under construction
and 1t“1s estimated that the total an-
nual availability of fertilizers by the
end of the year 1961 will be 3 82 lakh
tons of nitrogen or about 2 mullion
tons 1n terms of ammomum sulphate
per annum

(¢) Yes, Sir; but even so it has
becn given a very high prionity

Iimenite

*1044. Shri raswara Iver: Will the
Prime Minister be pleased 10 state

(a) the cost of production per ton
of 1lmenite :mmechately before the
formation of the Travancore Minerals
Private Ltd in May, 1857, and

(b) the present cost of production
of i1lmenite incurred by the Travan-
core Minetals Private Ltd during
1958-59”

The Parliamentary Secretary to the
Minister of FExternal Affairs (Shri
Sadath Ali Khan): (o) The cost of
production per ton of ilmenite in
195G-57 was Rs 21'24 1In 1057-58 it
was Rs 25 per ton

(b) The present cost of production
1s estimated to be about the same as
last vear The exact figure will be
available only after close of the finan-
cial year.
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Buiiding and ether Constrmction
Works of Government

*1045. Shri Mahanty: Will the Mi-
aister of Works, Housing and Bupply
be pleased to state:

(a) whether Government are con-
sidering the abolition of contract sys-
tem in CP.W.D. for building end
other construction works;

(b) what is the total number of
contractors on the approved list of
Government at present; and

(c) what 1s the total volume of
work they handled in terms of money,
during 1957-58”

The Minister of Works, Housing and
Supply (S8hri K. C. Reddy): (a) Yes,
the feasibility and extent to which
it can be done 18 being examine-]

(b) 2283 1n CPWD (excluding
contractors for minor works)

(¢) Rs 16 crore; approxmmately
(including cost of masterials supplied
departmentally)

Shree Durga Cotton Mills, Kadi
(Bombay)

¢1048. Bhri P. R. Patel- Will the
Minister of Commerce and Industry
be pleased to state

(a) whether it 18 a fact that Bhree
Durga Cotton Mills, Kadi (Bombay)
have put up a notice of closure; and

(b) 1f s0, how many labourers will
be affected thereby?

The Minister of Commerce (Shri
Kanungo): (a) The Mills had gven
notice of closure effective from 1st
December, 1958. They have since
modified the notice so as to be effec-
tive from 1st January, 1859

(b) About 1,500 workers are likely
to be affected 1n the event of closure

Training of Teacher-Administrators
*i047. Shri Tangamani: Will the

Minister of Labour and Employment
be pleased to refer to the reply given

to Starred Question No, 142 on the
14th August, 1958 and state:

(a) whether the Training of Teach-
er-Administrators in the Bombay
School has been complated;

(b) whether it 15 a fact that Gov-
ernment propose to extend the scheme
to 10 other centres; and

(e) if so, the nature of the propo-
sal?

The Deputy Minister of Labomr
(Shri Abid All): (a) Yes.

(b) and (c). Now that the first
phase of the Workers' Education
Scheme vz the tramning of Teacher-
Administrators 15 completed, the Cen-
tral Board for Workers' Education
will take up all mutiers relating to
the 1implementation of the second
stage of the scheme viz the training
of Worker-Teachers m 10 centres
located 1in different parts of the coun-
try
Central Board for Workers’ Education

*1048. Shri 8. M. Banerjee: Will the
Minister of Labour and Empioyment
be pleased to state-

(a) whether a Central Board for
workers education has been set up;

{(b) if 30, the cimposition of the
Board; and

(c) 1ts functions?

The Deputy Minister of Labour
(8hrl Abid All): (a) Yes

(b) The Board 18 composed of
Chairman nominated by the Govern-
ment and Members representing:

(1) Government of India—3
(1) State Governments—3

(1) The Universities, nominated
by the Chairman of the Uni-
versity Grants Commission—1

(1v) Adult Education Associa-
tions—1

(v) All India Employers’ Organi-
sations—8

(v1) All India Workers' Organisa-
tions—4,
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(vil) annndtnt Trade Unionist

to be nominated by Govern-
meant—1

(¢) Functions of the Board are to:

(i) Lay down policy;

(i) Administer programmes, allo-
cate funds, inspeect, co-ordi-
nate, audit accounts; ete.

(ii{) Arrange for provision of edu-

. cational materials;

(iv) Establish standards for teach-
ers and programmes;

(v) Encourage establishment of
active educational depart-
ments within the national
unions and federations; and

(v1) Otherwise stimulate and pro-
mote development of workers'
education.

Industrial Estate in Tripura

*1049. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount allocated for
setting up of an Industrial Estate in
';lripm in the Second Five Year

an;

(b) the total amount of money
that has been spent;

(c) whether it 1s a fact that Gov-
ernment have abandoned the scheme
for setting up the Estate there; and

(d) f so, the reasons therefor?

The Minister of Industry (Shri
Manubhal Shah): (a) Rs. 3:00 lakhs

(b) Nil

(c) and (d). No, Sir. Technical
approval for the scheme has been
already issued.

Pharmaceutical Industry

[ Shri Nagi Reddy:
‘10501 Shrimati hmth.‘l

Wil the Minister of Commerce and
indusiry be pleased to state;

(a) whether a foreign firm ‘Roche’
in collaboration with certain Indian
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industrialists is prepared to establish
2 pharmaceutical industry in our
country;

(b) if so, what is the estimated cost
of the project; and

(c) whether it would go into pro-
duction during the Second Five Year
Plan?

The Minister of Industry (Shri
Manubhal Shah): (a) to (¢). A state-
ment is laid on the Table of the
House

Statement

(a) to (¢). M|s Voltas Ltd. of Bom-
bay have been licensed under the
Industries (Development & Regula-
tion) Act, 1851, on the 6th May 1838
to establish a new industrial under-
taking m the name of Mi|s. Roche Pro-
ducts Private Ltd. for the manufac-
ture of Vitamin A and pharmaceuti-
cal specialities in collaboration with
M!s Hoffmann La Roche of Switzer-
land.

Total capital cost 13 estimated to be
Rs 2 crores approximately.

The 1nitial plant will be established
within a period of 18 months while
the entire manufacturing programme
from the basic stage will be complet-
ed within five years

Tractors for Dandakarnaya BScheme

*1051. Shri V. P. Nayar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether for the Dandakarnaya
Scheme tenders for the supply of large
and medium sized tractors have been
called for; and

(b) whether the tenders have been
opened and orders placed for the
supplies?

The Deputy Minister of Works,
Housing and Supply (Shrl Anll K.
Chandsa): (a) Yes, Sir.

(b) Tenders were opened on 28th
November, 1958. No orders, however,
have yet been placed.
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fndo-Nepulese Trade Agrecment

Sbri D. C. Sharma:
Shri Ram Krishan:

Will the Prime Minister be pleased
to refer to the reply given to TUn-
starred Question No 40 on the 1ith
August, 1938 and state the latest stage
of the revised Indo-Ncpalese Trade
Agreement?

*1052.

The Parllamentary Secretary fo the
Minister of External Affairs (Shri
Sadath Ali Khan): The draft of the
proposed amendment and those of the
letters to be exchanged have been
forwarded to the Nepal Government
and are awaiting their approval It
would not therefore, be proper to dis-
close the details as yet

Flats for M.Ps.

Shri Ram Krishan:
*1053.{ Shri D, C. Sharma:
Shri Bhakt Darshan:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No
1427 on the 22nd September, 1953 an 1
state

(a) whether the site selccted by the
Central Public Worhs Department has
been approved by the Defence autho-
rities, and

(b) 1if so, when the work will start
for the construction of add tional flas
in the North Avenue”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) The site, sclected hy the Central
Public Works Department had been
approved by the Town Planming Sub-
Committee and the Ministry of De-
fence The Delhi Development Autho-
rity have now declared this site as a
‘development area’ under the Delhs
Development Act As such approval
of the Delhi Development Authonity
15 also necessary and a refeience has
been made. Steps to build accom-
modation for the Army Transport
Company will be taken after the site
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1s finally approved. The comstruction
of additional flata for Members of
Parliament will be taken after the site
on the North Avenue is vacated by
the Defence establishment.

Aluminium ‘Prefad’ Houses

*1054. Shri V. P. Nayar: ‘Will the
Minister of Works, Housing and Sup-
ply be pleased to state.

(a) whether the Government of
India have enquired into the possibi-
lity of popularisimng Aluminium Pre-
fab’ Houses 1in India, and

(b) 1f <0, what are the conclusions®

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda) (a) and (b) Although tech-
nically Aluminium 1n conjunction
with suitable 1nsulated materials has
many advantages 1n buildmg econ-
struction, 1t 1s not a practicable pro-
position for us at present owing to
the fact that Alumimnmum would have
to be imported Moreover the insu-
lating materials like mineral wool or
fypsum board needed for light weight
roofs will have to be developed
local's ~nd must he reasonably cheap
befme the use of aluminium for roof-
in¢ cin be considered on a large
scale

Agricultural (Grading and Marking)
Act

*1055. Shri Aurobmdo Ghosal: Wil
the Minister of Commerce and Indus-
try be pleascd to state

(a) whether any commodity 15 at
present subject to compulsory grading
before export under the Agricultural
(Grading and Marking) Act, 1837; and

(b) 1f so, the names of those com-
modities?

The Deputy Minister of Commerce
and Industry (Shri Satish Ohandra):

(a) Yes, Sur.
(b) 1 Sann Hemp.
2 Tobacco
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3. Bristles.

4. Wool.

5. Lemongrass oil.
6. Sandalwood oil.

L ]
State Trading Corporation of India
(Private) Ltd.

*1056. Bhri Vidya Charan Shokla:
Will the Minister of Commerce and
Industry be pleased to state whether
any decision has been taken on the
question of reducing the commission
from § per cent, to § per cent. charged
from the private sector by the State
Trading Corporation of India (Pri-
vate) Ltd. for imports?

The Minister of Commerce (Shri
Kanungo): It 1s not correct to sav
that the State Trading Corporation 1s
charging a commission from the pri-
vate sector in respect of import and
export transactions What 1s charged
bv the State Trading Corporation in
suth cases 15 mn the nature of a fee
fo mieet the cost of =ervices rendered
by 1t 1n respect of any individual
tran+action depending upon the nature
of the commodity wund the transac-
tion  The charges vary and are fixed
i Lnae with normal trade practices
There 1y no uniform charge, and the
que tiwon of reducing 1t does not there-
fore arie

Manganese Ore

*1057. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleascd 1o state;

fa) whether it 1s a fact that the
demand of Manganese ore from the
Western  countiies has recently
increased, and

{by 1f so, to what extent?

The Minister of Commerce (Shri
Kanungo): (a) and (b). There has
been some revival 1n the trade en-
quiries for manganese ore  But these
enquiries are for small lots only, al-
though we expect some broademung of
the interest in the months to come.

292 (ADL 8 D3
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Salt Manufacture at Kharaghoda

+1059, J Shri P. R. Patel:
* "\ Shri Fatehsinh Ghodasar:

Will the Minister of Commerce and
Industry be pleased to stale

(a) what 1s the quantity of present
stock of salt accumulated on Govern-
ment and private account at Khara-
ghoda (Bombay) and the reasons for
this accumulation;

(b) whether due to the accumula-
tion, salt manufacture has been stop-
ped and the labourers have become
unemployed; and
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(e) o bo, the number of labourers
affected thereby”

The Minister of Industry (Shrl
Manubhal Shah): (a) to (c) A state-
ment s laid on the Table of the
House

Statement

(a) The position as on lst Novem-
ber, 1858, was that the Government
Salt Works had a stock of 83 lakh
maunds while the private salt works
had about 28 lakh maunds The main
reason for the accumulation of stocks
18 increased production by the private
salt works, especially the unlicensed
works

(b) According to the information
available to Government, mno labour
has become unemployed due to the
accumulation of stocks So far as
the Government Salt Works at Khara-
goda are concerned, 1t 1s not proposed
to make any substantial reduction in
the number of salt pans to be worked
during the current manufacturing
season

(c) Does not arise

National Productivity Conncil

( 8hri D. C. Sharms
,nismmcmcn

Shri 8§ M. Banerjee.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
113 on the 13th August, 1858 and state

(a) the progress since made with
regard to the setting up of the
National Productivity Council,

(b) the names of All India Federa-
tions of the employees m Public Sec-
tor whose representatives have been
included in the Council,

(c) whether the teams sent abroad
by the Council have retumed and
submitted their reports, and

(d) i so, what gre their major re-
commendations and Government's re-
achon thereto?
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The Minister of Induitey (Shni
Manubhai Shah): (a) Nominations of
all the various interests including
Government, employers and labpur,
on the National Productivity Council,
have been finalised, with the excep-s
tion of representatives of Local Pro-
ductivity Councils Out of 60 seats
on the Council, 54 have already been
filled The remaining 6 seats are re-
served for representatives of Local
Productivity Councils Nomunations
have already been sought from four
exising Local Productivity Councils
and four seats out of the six will be
shortly filled on recerving their no-
minations

(b) (1) The National Federation of
Indian Railwaymen,

(1) The National Federation of
Posts and Telegraphs Employees,

(c) Only one Productivity Team has
so far been sent abroad It returned
in muddle of November, 1958 Its re-
port 1s expected during the month of
December

(d) Does not arise

Employees in Textile Mills

1686. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the estimated
number of employees in Textile Mills
in India as on the 30th November,
1958

The Deputy Minister of Labour
(Bhri Abld Al)- About ten lakhs in-
cluding Cotton Textlles, Art Silk
Weaving and Woollen mdustry

Export of Cement

1587 Shri D. C. Sharma: Will the
Mimster of Cemmerce and Industry
be pleased to state

(a) the total output of cement dur-
ing 1057-58 and 1958-59 (upto the ¥th
November, 1938), State-wise, and

(b) the Foreign Exchange earned
by the export of cemerit during the
above petiod, Country-wise?
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ne Minisioj #f Comiperse and Ii-
mmmmn
(a) and (b) A statement is placed on
the Tahle of Lok Sabha [See Ap-

pendix IV, annexure No 33]

Correspondence with Forelgn
Ceuntries

1588, Shri D. C. Sharma Will the
Prime Minister be pleased to state

(a) the language used for corres-

pondence with our country by Japan,
Iran and Saud: Arabia, and

(b) the language used by India in
reply to correspondence received from
’

The Prime Minister and Minister of

Affairs (Shri  Jawaharlal

ehru): (a) The languages used by

the foreign Governments 1n corres-

pondenge with our Missions abroad
are as follows.

Jdpan—English
Iran—Persian
Saud: Arabla—Arabic

The diplomatic Missions of all these
cogntnies in India 1n correspondence
with the Government of India use
Enghish

(b) Replies from the Government of
India and Indian Missions abroad are
sent in English In some cases our
Missions send also unofficial transla-
tions m the national languages of
the countries concerned

Formal documents, like letters of
decredifations, etc, are sent m Hinda

Industrial Estate at Ludhiana

Shri D. C. Sharma:
’“"{ahrl Afit Singh Sarhadi.

Wil the Minwster of Commerce anfl
Indmstry be pleaged to state the pro-
gréss made so far in the Industral
Estate at Ludhana m the Punjab
State*

The Minister of Commerce and In-
ey (Shil Lal Bhastri):
Out of 334 Unity to be built
at Ludhiana Industrial Estate 50
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Units are undér construction and it 1s
expected that these will be completed
shortly After completion of the
above umts, work on 40 more unts
will be taken in hand An expend:-
ture of Rs 8-62 lakhs has been In-
curred on this Estate upto the end of
September, 1058

Subsidised Industrial Housing Scheme

1599. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) the number of houses bwlt for
the mndustrial workers during 1958-59,
upto 30th November, 1958, State-wise
under the Subsidised Industrial Hous-
ing Scheme, and

(b) the amount spent so far®

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b) A statement
giving the required information, based
on the latest figures which the States
could furnush, 1s laid on the Table
[See Appendix IV annexure No 34]

Small Scale Industries

Shri Ram Kristian:
158l {sm Daljit Singh:

will the Muhister of Cetitmerce hmd
Industry be pleased to state the num-
ber and nature of small scale indus-
tries to be established in the under-
developed and backward areas of Pun-
jab (district-wise) in order to help
to create employment during 1958-59
and 1858-607

The of Commerce and In-
dusiry ‘:;;:uhi Bahadur Shastri):
Since the small industries are estab-
hished mamly by private parties, 1t
1s not possible to state, with any cer-
tainty, the number and nature of
small scale industries that will be
eatablished in the under-developed
and backward areas of Punjab during
1958-50 and 1959-60
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“India 1958" Exhibition

[ Shri Ram Krishan:
1592. { Shri Naval Prabhakar:
{ Shri Pannala]l Barupal:

Will the Minister of Commerce and
Industry be pleased to  state the
total number of people who wvisited
the “India 1958” exhibition since its
inauguration®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhastri):
About 16 5 lakhs persons are known
to have wisited the “India 1858" Ex-
hibition upto 8-12-58

Evaluation and Implementation
Committee

1583. Shri Ram Krishan: Will the
Mimsster of Labour and Employment
be pleased to refer to the reply given
1o Starred Question No 258 on the
19th August, 1958 and state*

(a) the names of the States which
have since agrced to set up Tiipartite
machinery for evaluating the imple-
mentation of awards, agreements and
settlements,

(b) the names of the States which
have not agreed so far to set up such
committees, and

(c) the names of the States where
this machinery has already started
working?

The Deputy Minister of Labour
(Shri Abid All): (a) All States have
agreed to set up Tripartite machinery
for evaluating the implementation of
awalds, agreements and settlements

(b) Does not arise

(e) Punjab, Rajasthan, UP, West
Bengal and Delh:

Bcheduled Castes and Scheduled
Tribes from Pakistan

1594, Shri Kumbhar: Will the Min-
ister of Rehablilitation and Minority
Affairs be pleased to state.

(a) the number of

) dusplaced
families belonging to  Scheduled
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Castes and Tribes from West and
East Pakistan who were halped by
Government to reside in India;

(b) the nature of the financial help
given to them;

(c) the nature of services provided
to them;

(d) whether all of them have been
rehabilitated; and

(e) 1if not, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (e). No separate
statistics 1n respect of displaced per-
sons belonging to Scheduled Castes
and Scheduled Tribes, who have beem
helped by Government, has been
mamntained They have been given
the same rehabilitation facilities as
have been given to other displaced
persons from East and West Pakis-
tan The work relating to the re-
habilitation of displaced persons from
West Pakistan has almost been com-
+pleted

Quotas of Iron Sheeis and
to Orissa State

1595 Shri Kumbhar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) what are the quotas of iron
sheets and cement allotted to Orisea
State during 1958-50 so far; and

Cement

(b) the quantity of these
lifted so far?

The Minister of Commerce and In-

quotas

dustry (Shrl Lal Bahadur Shastri):
(a) and (b)
Item Allotments Despatches
Peniod  Quan- 'Pmud Quan-
uty ity
Touns
Iron April- ¥ Apnil- Tons
Sheets Septem- Septem-
ber ber.

1958 2014 1953’. 1,220
sl
T-4-58 71,
ber, 134,700 11-1155!. ad
1958,



s21§ Written Answers

Inde-Tibet Trads
1506 Shri U C Pstaalk: Will the

The Minister of Commerce and In-
dustery (Shri Lal Bshadur Shastri).
A statement showing India's trade
with Tibet since 1950-51 1s placed on
the Table [(See Appendix IV, an-
annexure No 35] Figures for the
year prior to 1950-51 are not available

Handierafts Schemes in Bombay
State

1597 Shri Pangarkar. Will the Min-
ister of Commerce and Indusiry be
pleased to state-

(a) whether Government have ap-
proved any schemes for traimng 1n
handicrafts 1n Bombay State dunng
1988-59,

(b)Y 1f so when these schemes will
be implemented, and

(¢) the nature of the schemes”

The Minister of Commerce and In
dustry (Shri Lal Bahadur Shastri)
(a) Government have approved and
sanctioned s:1x schemes of the Bombay
QGovernment for training in  handi-
crafts during 1958-59 Besides these
two Pilot Centres for imparting train-
ing 1 (1) Doll Making and (2)
Lacquerware at Bombav and Junagad
respectivelv have been started under
the direct supervision of the All
India Handicrafts Board

(b) All the above schemes except-
Ing one are already under implemen-
tattion The remaining scheme will
also be implemented shortly

(c) The nature of the State Govern-
ment's schemeg 1s to train a substan-
tial number of siulled workers in the
various crafts to evolve new and
improved medmh of production, de-
signing, packaging, etc A statement
showing details of these schemes 13
placed on the Table
IV, annexure No 38]

[See Appendix
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Khadi Preductien in Bombay

1508 Shri Pangarkar: Wil the
Minister of Commesce and Indusiry
be pleased to state the quantity of
Khad: produced in Bombay durmng
1957-58 and 1958-59 so far®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
The quantity of Khadi (including
woollen, silken and ambar khadi)
produced in Bombay dumng 1857-58
and 1858 59 (upto 31-10-58) was as
under

1957-58
20 04 lakh vards

1958 59 uptozi-ro 1958)
12 06 lakh yards

Reorganisation of External
Ministry

1599 Shri Dinesh Singh:
Shri L Achaw Singh:

Affairs

Will the Prime Minister be pleased
to state

(a) whether 1eoiganisation in  the
working of the Minustry of External
Affairs 1s taking place and

(b) 1f so the broad outlines on
which 1t 15 being done?

The Prime Minister and Minister of
External Affarrs (Shri Jawaharial
Nehru) (a) Yes Certaun changes in
the methods of work are being tried
out on an experimental batis with a
view to economy and to improve
efficiency

(b) A statement 15 placed on the
Table of the House [See Appendix
IV, annexure No 37]

Abolition of Rickshaws

1608 Shri E. Madhusudan Raa: Will
the Minister of Labour and Employ
ment be pleased to state

(a) the total number of people in

the country dependmg directly on
rickshaws 'for their lLivelthood,
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(b) how mapy of these are likely
to be thrown out of employment as
a consequence of the Centrdl Govern-
ment's decision to abolish this trade;

(¢) whether Government have re-
ceived any representation from the
All-India Cycle Rickshaw Owners'
Association, Hyderabad for the
appointment of a Commission to in-
vestigate into the whole question; and

(d) if so, the action taken by Gbv-
ernment thereon?

The Deputy Minister of Labeur
(Shri Abid All): (a) According to
available information about one lakh
and twenty thousand persons depend
on rickshaw pulling.

(b) Not many are lkely to be
thrown out of employment as aboli-
tion of rickshaw pulling is being done
gradually and the rickshaw pullers
would get absorbed in other avoca-
tions

(c) Yes

(d) It 1s not intended to appoint
such a Commssion at present.

Plan Publicity in Andhra Pradesh

1601, Shri E. Madhusudan Rao: Will
the Minister of Information and

Broadcasting be pleased to state:

(a) the names of dramatic troupes
m Andhra Pradesh which have been
given Plan publicity dramas in the
year 1958 so far,

(b) how many ongmal Telugu
dramas have been selected uptill now
for Plan publicity; and

(c) the total amount spent in the
year 1858 so far in Andhra Pradesh
for publicity through dramas?

The Minister of Information and

Broadcasting (Dr. Keskar): (a) The
names of dramatic troupes are:—

(1) Grambyudaya Natya Mandali,
Mothamari,

(2) Lalitha Kala Bamithi, Veta-
palem, -
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(3) Npw huw

tad, Hydersbad @n.).
(4) Prabhat Eluru

(5) Poornims Surgbhl  Naka
Mandali, Elury.

(6) Progressive Art Thagire,
Venkatagiri Town.

(7) Sri Lalitha 8,
Pi* Kala  Sami

(8) Bri Sharda Manovinodhial
Sangeeths Nataka Sabha
(Surabhi), Mushirabpd,
Hyderabad Dn.

(9 Sn  Andhra Seva Kala
Mandir, Vizlanagsram,

(10) Theatre Centre Andhra,
Vijayawada

(11) The Tirupati Amateurs'
Association, Tirupati.

(12) Abhyudaya Natya Mandali,
Jakkampudi.

(13) Indian National Theatre,
Hyderabad.
(b) One Opera has been selected

but owing to dispute regarding copy-
right its staging has been suspended.

(c) Rs 3558529 nP. till the end of
November, 1958

Hindustan Antiblotics (Private) Léd.

1602 Shri V. P. Nayar: Wil the
Minister of Commerce and Industry
be pleased to state.

(a) whether the Government of
India have fixed the pay of tha
Managing Director of the Hindustan
Antibiotics (Private) Limited at
Rs 2,000—125—2,250;

(b) when did the present incumbent
join duty as the Managing Direchor;
and

(c) what was the last pay deewn
by him in the Government of India
prior to joining the Hindustan Anti-
biotics (Private) Ltd.

The Minister of Commerce and In-
:-j‘" ?‘:l Bahadur

Bhastss)
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(%) On the st January, 1948.
¢t0) Rs. 1,800 pm.
Hindustan Antibiotics (Private) Litd

1008. Ehrl V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the bottlers of anti-
biotics made mm the Hindustan Anti-
biotics (Private) Ltd., are now selling
such antibiotics under their own
trade name; and

¢b) if so, for what reasons?

The Minister of Commerce and In-
dpstry (Bbri Lal Bakadur Shastri):
() Yes, Sir.

(b) In order to comply with the
provisions of the Drugs Act and the
Rules made thereunder.

Hindustan Antibiotics (Private) Ltd.

1604, 8hri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the reasons for
spending Rs. 20,863-85 only on “Work-
men and Staff Welfare' of the Hindu-
stan Antibiotics (Private) Ltd | Pimpn
against a net profit of Rs 33,43,051 68
during 1957-58 when Rs 29,947 was
spent on that item against net profit
of Rs. 57,607 during the year 1956-577

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
The figures quoted in the Question
represent mainly charges in respect
of reimbursement of medical expenses
to the workmen and staff. There are
a number of other items of indirect
expenditure on the welfare of the
workers. If these are also taken into
account, the total expenditure in-
curred on the welfare of the workmen
and staff during 1957-58 would come
to about Rs. 1,58,000.

Ammonium Nitrate Plant of
Roorkela

1605, [ Shol Ealika Bimgh:
| Sbri Ram Krishan:

Will the Minister of Commerce and
Indnsiry be pleased to refer to Starred
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Question No. 178 on the 24th Novem-
ber, 1938 by the Minister of Steel,
Mines and Fuel and state:

(a) whether the Government of
India have entrusted the Sindnm
Fertilizers and Chemicals (Private)
Ltd, with a contract for the con-
struction of a section of the ammonium
nitrate plant at Rourkela;

(b) if so, the terms and conditions
thereof;

(c) whether the Sindm Fertilizers
and Chemicals (Private) Ltd have got
the required number of engineers and
technologists for undertaking the
work 1n connection with the Rourkela
Fertilizer Plant without affecting the
efficiency of work of the Sindrl Fer-
tiliser Factory;

(d) if so, the details of technical
staff required m this connection; and

(e) whether the Sindri Fertilizers
and Chemucals will engage foreign
techrucal experts for the purpose?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). It has been decided to
award the contract for the construe-
tion of the Nitric Acid and Nitro-
Limestone Plant of the fertilizer
factory at Rourkela to the  Sindri
Fertilizers and Chemicals (P) Ltd.
The terms and conditions of the con~
tract are still under negotiation.

(c) M/s Sindm Fertilizers and Che-
miecals (P) Ltd. have sufficient num-~
ber of technologists and engineers at
Sindri to form the nucleus of the
staff required for undertaking the
work in connection with the Rourkela
Fertilizer Plant without affecting the
efficiency of work of the Sindri Fer-
tilizer Factory Any additional staff
that may be required will be recruit-
ed as the need arises.

(d) As there is no separate etaff
specifically allocated for this work, it
1s pot possible to furnish detalis. But
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all the staff of Sindn Fertilizers wall
be available

(e) M/s Sindr1i Fertiizers and
Chemicals (P) Ltd propose to secure
Limited consultancy services from
foreign consultants

Production of Vitamin ‘A’

1608. Shri V. P Nayar: Wil the
Minuster of Commerce and Industry
be pleased to state

(a) whether 1t 18 a fact that at
present there are some units produc-
ing Vitamuin ‘A’ from Lemon Grass
.I'II

(b) if so, the location of these units
and the capacity licensed for,

(c) the date of application for
licence and the date of i1ssue of each
such licence

(d) the nature of foreign collabor-
ation, if any in these unmits, and

(e) the estimated consumption of
Lemon Grass oil in each unt”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (e) No unit has yet started
producing Vitarun ‘A’ from Lemon
Grass o1l Two firms w2z Messrs
Glaxo Laboratories (India) Private
Ltd and Mf's Roche Products Private
Ltd have been licensed on the 11th
October, 1957 and 6th May 1958 res-
pectively to sct up new  Industrial
undertakings at Bombay for the
manufacture of 10 million mu each
of Vitamin ‘A’ ihally from import-
ed intermediates and ultimately from
Lemon Grass o1l The daies on
which applications for licence were
actually made are 5th April, 1957 and
30th March, 1957, and both these firms
were discussing their schemes with
Government for over twg 10 three
years

The foreign collaborators in  the
case of M/s Glaxo Laboratories
(Private) Ltd are M/s Distllation
Products Incorporated of USA while
M/s Hoffmann La Roche & Co, Ltd,
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of Switzerland are the associates in
the case of M/s, Roche Products
Private Ltd

Approximately 45 tons of Lemon
Grass oll will be required for the
manufacture of 10 milhon mu of
Vitamin ‘A’

Bhepal Capital Project

1607 Shri Vidya Charan Bhukla:
Will the Minuster of Planning be
Dleased to refer to the reply given to
Starred Question No 112 on the 14th
August, 1958 and state:

{8) whether the ful]l report in res-
bect of Bhopal Capital Project has
since been received from the State

Government, and

(b) 1f so, the stage at which the
matter stands at present?

The Deputy Minister of Planning
(Shri 8§ N Mishra). (a) and (b) A
Working Group has been appointed
to examine the proposals of the State
Government The Working Group
consists of Adviser Programme Ad-
yunustration, Planung Commassion,
two officers uf the CPWD, Chief
Secretary and Finance Secretary,
Madhya Pradesh and two representa-
fives of PWD Madhya Pradesh

Foreign Fellowships te Indian
Sclentists

1608 Shri D C Sharma- Will the
Prime Mimster be pleased {o state

(a) the number of I'ellowships offer-
ed to Indian scientists by other coun-
tries through the International Atomue
Energy Agency, and

(b) the places specfied for such
research’

The Prime Minister and Minister of
External Affairs (Shri Jawsharlal
Nehru): (a) and (b) About 150
Fellowships have besn placed at the
disposal of the Agency by several
Member States for tramning of per-
sonnel in theirr Universities, Technolo-
gical Institutes, Special laboratories
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and other institutions. These have,
m turn, been offered to all the Mem-
ber States of the Agency. No specific
number has yet been allotted to any
country. The Agency will ensure, as
far as practicable, that the require-
ments of most applicants are met
India has not yet taken advantage of
the offer.

Central Information Service

1009, Bhri D. C. Sharma: Will the
Minister of Informsation and Broad-
easting be plemsed to refer to the
reply given to Starred Question No
1638 on the 25th September, 1958 and
state:

(a) whether the rules goverming
the Central Information Service have
been finalised; and

(b) if so, whether a copy of the
rules will be laid on the Table?

The Minister of Information and
Broadcasting (Dr Keskar): (a) The
rules have been finalised and are ex-
pected to be notified in the Gazette
n the course of this month

(b) Yes, Sir

Atomic Power Stations

[ Shri D. C. Sharma-
Shri Damani:
Shri A. M Tariq:
Shri Ram Krishan:
Shri Wodeyar:

1610. { Shri E V E Sampath:
Shri Raghunath Singh:
Shrimati Mafida Abhmed:
Sardar Iqbal Singh:
Shri L Achaw Singh:
Shri Vajpayee:

Wil the Prime Minister be pleased
to refer to the reply given to Starred
Question No 1321 on the 17th Septem-
ber, 1968 and state:

(a) whether any decision has been
taken about the location of atomic
power stations to be set up during
the Third Five Year Plan period; and
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(b) 1if so, names of the places”

The Prime Minfster and Minister of
External Affairs (Shri Jawabarial
Nehru): (a) and (b). Government
have decided that a minimum of
250,000 kulowatts of nuclear power be
included in the power programme of
the Third Plan. Exploratory talks
with manufacturers of atomic power
etations in other countries are in pro-
gress No decwsion has yet been taken
on the location of the power stations.

Influx and Effiux of Displaced Persens

(Shri D C Sharma:
1611.{ Shri Pangarkar:
Shri Subiman Ghowe:

Will the Prime Minister be pleased
to state:

(a) the number of displaced per-
sons from East Pakistan who crossed
the frontier into India during the
period from 1st September to the 30th
November, 1958,

(b) the number of persons who
went from India to East Pakistan
during the same period;

(c) whether the influx of displaced
persons from East Pakistan has 1in-
creased or decreased as compared to
the preceding months; and

(d) 1if there 153 an increase, the re-
ason therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) During the period from
ist September, 1958 to the 15th
November, 1958, 823 mugrants from
Esst Pakistan entered India This
figure, however, does not include
figures for Assam for the 1st fortnight
of November Figures for the 2nd
fortnight of November are still await-
ed.

(b) During the same period, 16§
persons mugrated to Esst Pakistan.

(c) and (d). There has been a de-
crease.
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Atontic Reergy Qamference

Shri Ram Krishan:
‘“!'{ml.tmu:
Will the Prime Minister be pleased
to state:

(a) the nature of decisions taken,
regolutions passed and recommendat-
ions made at the Second General Con-
ference of the International Atomic
Energy Agency held at Vienna dur-
ing September, 1958;

(b) names of the countries which
attended this Conference; and

(c) whether an item on ending of
nuclear weapons tests was also dis-
cussed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). Two statements
are laid on the Table of the Lok
Babha [See Appendix IV, annexure
No. 88].

(¢) The Agency’s objective is to
seek to accelerate and enlarge the
contribution of atomic energy to peace
health and prosperity throughout the
world and to ensure, so far as it is
able, that assistance provided by it or
at its request or under its supervision
or control is not used 1n such a way
as to further any mulitary purpose
In the circumstances, the subject of
nuclear weapons tests does not come
within the purview of the Agency and
was not, in consequence, discussed at
its Second General Conference.

Industrial Survey

Bhrl Ram Krishan:
1613, ) Shrl N. Keshava:
Shri Rama Krishne

| Reddy:

Will the Minister of Commerce and
Industry be pleased to state:

() whether it is a fact that Gov-
ermnment propose to conduct an Indus-
irial Survey of the Union Territary of
Delhi; and
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b) K g0, st sebgms
h(ntpl‘.:mmm'%

The Minister of Oommerse in-
dustry (SBhel Lal s :
(a) and (b). Yes, Sir. It is proposed
to undertake an industrial of
the Union Territory of Delhi

19580--60. Necessary budget provie-
imhboingmdem&hm
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Coal Mines Labour Welfars Fund
Organisation

1615. Shri T B. Vittal Bag: Wikl
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 1096
on the 10th March, 1058 and state:

(a) the number of quarters com-
structed by the Coal Mines Labour
Welfare Fund Organisation for coal
mines during 1958 upto the end of
November, 1958, out of the 10,930
quariers proposed to be constructad
during the same period;

n;b)thnmlorthuhm
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(¢) the staps Governmeni propose
to take to expedite the sama’

The Deputy Minister of Labour
(Shri AbM Al): (a) 441 houses have
been constructed and 2974 houses are
under comstruction. No tayget was
piregeribed for the perod.

(b) The queston of shorifall does
not anse However one reason stand-
ing in the way of more rapid progress
15 that difficulties are being expernenc-
od 1n the selection of suitable non-
coa]l beanng land and 1in the ac-
quisition of the same

(¢) The concerned authorities of
the Governments of Bihar and West
Bengal have been requested to use
their good offices in expediting de-
hvery of possession of the approved
sites

Indo-Tibetan Trade

{ Shri Ram Krishan:
2018 1] Shri Bhakt Darshan:
Shri Naval Prabhakar
|| Sardar Iqbal Singh:

Will the Minter of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1069 on the 9th September, 1958 and
state

(a) whether the negotiations with
the Government of the People’s Re-
public of Chuna regarding the d:ffi-
culties 1n the payments of prices and
other matters which are being faced
by the Indian Traders mn Tibet have
since been completed, and

(b) i o, the outcome of these
negotiations?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasirl)
(a) and (b) Several of these diffi-
culties are not easy of solution. The
matter is still under consideration

Bungalows Allotted to Deputy
Ministers

3817. Bhrl Ram Krishan: Will the
Minister of Works, Housing
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Supply be pleased to state:

(a) the dates on which bungalows

were allotted to Deputy Minister in
New Delhi;

(b) whether some of these bunga-
lows were remodelled and refurnish-
ed, and

(c) if so, the total amount spent
thereon, bungalow-wisa?

The Depufy Minister of Works,
and Supply (Shei Amd K
Chanda): (a) o {¢) A statement s
placed on the Teble [See Appendix
IV, annexure No 40]

Employment Exchange Delhi
1618 Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether 1t 1s a fact that many
candidates registered at Employment
Exchange at Dellu for the last three
years or more have not yet been pro-
vided with jobs,

(b) if so, the reasons therefor; and

(c) the number of such candidates
whose names have been registered
since 1936, 1957 and 1958, year-
and who have not been provided job?

The Deputy Minister of Labour
(Shri Abld Ali): (a) Yes The num-
ber on 31st October was 1,136, out of
55,283 registrants

(b) For lack of employment cp
portunities switable to them or accept-
able by them

(c) The information 1s given be-
low'—

Year/penod dunng No remaining
which registered on the Live
Register of
Employment Ex-
change Dellu
as on 3Ist
October 1958

() (2)

1956 4,637
1957 11,593
1958( January-October) 37,681
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Hydrogen Distillatien Plant

1019. Shri Ram Krisham: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether negotiations for the

{b) if eo, the name of the country
from which this plant will be pur-
shased; and

(c) the main terms of the
ment?

agree-

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) West Germany.

(c) The mam terms ef the agree-
ment are:

(1) All matenals, equipment and
machinery required for the
complete heavy water plant
starting from deuterium-
enriched hydrogen wnll be
supplied by the contractors
at an fob point in West
Germany The responsibility
for transport of equipment to
site will be that of the pur-
chaser

(2) The prices of equipment and
material to be purchased will
be subject to escalation on the
basis of prices of materals
and labour ruling m West
Germany during the course of
manufacture. Total escalation
will be subject to a ceihng of
12 per cent

(3) The contractors will be res-
ponsible for the erection of
the plant with the help of
skilled and unskilled workers
to be arranged by the pur-
chaser. The contractors will
also be responsible for the
initial start-up and training
of Indian personmel
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(4) All foreign exchange payments
to the contractors will be
made according to the follow-
h:thdmrnd mode of pay-
ments;—

10 per cent. with order,

10 per cent rata against
shipping documents,

80 per cent. in six equal half-
yearly instalments, the
first instalment falling
due after 28th month
from the date of order.

Interest and financing charges
will be payable at actual
costs incurred by the
suppliers of the plant.

(8) The delivery of plant and
equipment at site wall be
completed by the end of 21st
month from the date of order
and completion of erection by
the end of 28th month.

(6) The contractors have fur-
nished guarantees against
suitable penalties both for
production of heavy water
and consumption of nw
materals and utilibes

Labour Dispute Cases

fShri D C Sharma:

1620.\ Shri E. Madhusadan Rae:

Will the Minister of Labour and
Employment be pleased to state

(a) whether 1t 1= a fact that a large
number of labour dispute cases are
pending with the High Courts and the
Supreme Court,

(b) if so, the number of cases pend-
ing with each High Court and the
Supreme Court, separately, as on the
30th November, 1958,

(c) the number of cases pending
for more than two months with the

High Courts and Supreme Court
separately; and
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(d) the steps taken by Government

- tite it Aty (¥) 7 wdffeT #m2 Wi Frare
8 %Y g7 gufeory wor 97 g femr

(Shrl AMd Al): (a) and (b) In-

formation as available s furmished

below Cases pending are — (*ﬁnh. gl)wﬂ(t)m |t
Wo Wo : (W) AT &
756 High Courts (Calcutta-60,
Pnl:aab-zlo. Patna-7, ;f.nmhm- TG ATT ACHTE AHRETT & qey wiT
12, Allahabad-302, Madhya Pra- FHE1 7 Iea & o g ae fesgerar
desh-16; Onssa-2, Kerala-105 =

Andhra Pradesh-47, Madras-172, Frafen edt ®1 vt gf e 0w X
and Assam-4) and 161 m Supreme e mar

Court
() #ramw @ fogr mam
”:c)_Cases pendmg over two months : = I @ P S G

T ® a7 sAFT Frmma mpomay v @

691 in the High Courts mentioned s
in reply to parts (a) and (b) ol

above and 107 th Supreme . 5

ot n e Suprem (W) o 7@ Y e

§ Wgq 9 @7 4T 97 )
(d) A- far as the Supreme Court 1~

<oncerned, consistent with the priority () =TT qar E‘r qEY BT
te be given to varmous other pending N
matters, a hugh priomty 1s alwavs (¥) ??c 7WZ TeEgY F TS0

Jaccorded to labour dispute matters

® 97 gafem #7999 AwAw
qo o frd STY oo FYUT ®F AT

S ot wo wo fradt
L sht i zifean

Houses for lndnstrial Workers,
1SR

) Shnn Damani:
. 1622 { Shri Nagi Reddy:
11 ffw, wram die W Shrimati Parvathl Krishnan.
AT a7 T A Ty
S s Bl Will the Mimster of Works, Hous-
R R ing and Supply be pleased to state
(¥) 998 #zeqy 7 faamr 721
T AY QUAT FANT q1 FIHIT T T (a) what amount was given a< a
w7 @ far @ grant to the Uttar Pradesh State Gov-
2 ernment for the construction of Indus-

[q) & oW farsfy trial Workers Houses at Kanpur, and

srfe & frAAr a3 ofr wra =7 2 (b) how many houses have so far

been constructed and on what basis

(ﬂ) T g7 7w ¢ Ty wOifr have they been allotted to their pre-
m@ ﬁ' TEN T 9T % fad sent occupants?

#1 T qr The Deputy Minister of Works,

Housing and S:nl! (Shri u;\.:il K

3T faAdT Chanda) (a) According to sanc-

(') afe il wfT tions 1ssued by the Central Govemn-
gt & ; wiT ment under the Subsidised Industrisi
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Hyusing Schéme, the UP. Government
can fake up the construction of 15884
houses in Kanpur of the approved
cost of Rs. 468'40 lacs. Aguainst this,

Government of India had dis-

¥ed to the Btale Government by
315t March 1958 a sum of Rs. 195-33
Iacs as subsidy and Rs. 226:24 lacs
as loan.

(b) Out of 14,804 houses constructed
so far, 9,864 which are complete with
essential services, have been taken
over by the State Government for
allotment. These houses gre required
to be allotted to eligible industrial
workers in accordance with the pro-
visions of the Scheme. Some of the
houses, according to the State Gov-
ernment have, however, been given
to others for a temporary duration, as
otherwise they would have remained
vacant and resulted in loss of rent

Radio Station at Chandigarh

1823. Shri Bam Krishan: Will the
Munister of Information and Broad-
casting be pleased to state:

(a) whether Government have
received any request from the Punjab
Government for setting up Radio
Station at Chandigarh; and

(b) if so, the action taken se far in
this matter?

The Minister of Information and
Broalicasting (Dr. Keskar): (a) and
(b). A request was received some
time back from the Government of

tion of the 50 KW MW transmitter
at Jullundur, which would provide
adequate coverage to the entire State
and the adjoining areas, it was not
considered necessary to instal a
transmitter 1n the State at Chandi-
garh. The auxiliary studio at Chandi-
karh hss been connected by telephone
lines Jullundur Station of
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Btkh Piigrizes tor Lahoré

1634, Shri Bam Hrishan: Will the
Prime Miniwier be pleased to state:

(a) whether it is a fact that the
Pakistan Government have tumed
down a request for sending a jatha of
50 Bikh pilgrims to visit historic gur-
dwaras at Lahoure; and

(b) if so, the reasons if any assigned
by Pakistan Government for this
refusal”?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) and (b). A request was
made to the Pakistan Government to
agree to a wvisit to seven Gurdwaras
in Lahore by a party of 50 Sikh pil-
grnims, from 27th October, to 28th
October, 1958. The Pakistan Govern-
ment replied on 13th September, 1958
that this could not be agreed to as
the locality had been seriously affect-
ed by rainstorm and consequent
fioods On 24th October, 1958, they
intimated that the party could wisit
four of the Gurdwaras, but this was
of no practical value as the permission
had been conveyed too late

Barter Deal with U.8.A.

Shri Ram Krishan:
Shri Rameshwar Tantia:
1625. 2 Shri Panigrahi:
Shri Bishwanath Roy:
Lsu'ihr Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 567 on the 27th August, 1958 and
state at what stage 18 the proposal
regarding the bulk sale of manganese
ore to U.S.A. against the import of
wheat?

The Minister of Commerce and
Industry (Bhrl Lal Bahadur Shasirl):
Th:dmlislntheﬂmllhm&mp-
tiation.
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1626. Shri Bam Krishan: Will the
Minister of Commerce and Industry
tadustry be pleased to refer to the
reply given té Unstarred Question
No, 740 on the 22nd August, 1858 and
state at what stage is the proposal
for starting a Regional Small Indus-
triek Service Institute at Kanpur?

The Minister of Commerce and
industry (Shri Lal Bahadur Shastrl):
A Major Small Industries Service
Institute has been started at Kanpur
with effect from 1-12-1858 Instead
of Regionai [nstitutes, the pattern
now is to have a Major Service Insti-
tute for each State:

Industrial Estates

1627 Shri Ram Krishan: Will the
Muinuster of Commerce and Industry
be pleased to refer to the
reply given to Unstarred Question
No. 740 on the 22nd August, 1858 and
state:

(a) whether the new proposals for
starting Industrial Estates have since
been approved; and

(b) 1f so, the detmls thereof with
thetwr location?

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):
(a) No new proposals for starting
Industria] Estates have been accorded
technical approval since 22nd August,
1938 pending a final decision regard-
ing the revised allocation for Indus-
trial Estates for the Second Plan
period.

(b) Does not arise.

Paper Production
1638. Shri Ram Krishan: Will the

(a) whether it 1s a fact that produc-
tion bf paper recorded a substantial
improveinent during the first half of
the current year: and
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(b) if so, to what extent?

The Minister of Commeree and
Indnstry (Shri Lal Bahadur Shasiri):
(a) and (b). The production of paper
in the first half of the current year
18 about 15 per cent more than the
average six months production in the
previous year

Automobiles

1629. Shri Ram Krishan: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether 1t 15 a fact that the
production of automobiles consider-
ably decreased during the first half
of the current year;

(b) 1if so, to what extent; and

(¢) the reasons for the same?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastel):
(a) and (b) The production of auto-
mobiles during the first half of the
current year was 12,587 vehicles as
compared to 13,083 and 16,623 durin
the corresponding periods in 1856 .J
1957 respectively

(c¢) The primary reason for decrease
in  production 1s the sghortage of
foreign exchange The strike in the
factory of M|s Premier Automobiles
for about 4 months from April 1958
also contributed to the fall in produe-
tion.

Trade balance with Barma

1639, Shri Ram Krishan:
‘| Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that India
had adverse trade balance with Burma
during 9 months ending with Septem-
ber, 1958; and

(b) if so, the value of imports and
exports from and to Burma during the
same period?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) During the period January-Sep-
tember, 1958 India’s imports from and
exports to Burma were Rs. 28.78
crores and Rs 511 crores. respec-
tively.

Ambulanees and Siaff Cars for
Medical Officers of the
CPWD.

1631. Shri Tangamani: Will the
Minister of Works, Housing and
Sapply be pleased to state:

(aJ the number of staff’ cars and
ambulance vans maintained by the
Medical Officers of the Central Public
‘Works Department in Delhi;

(b) the amount of petrol consumed
by each of them in the year 1857-58
and the half vear ending September,
1958:;

(¢) the number of times the staff
cars have been used by the Medical
Officer to attend to patients from
among the work-charged staff, al
their residence;

(d) the number of times the
ambulance vans have been u<ed to
vonvey or to attend to patients from
among workcharged staff:

(e) whether log books are maintain-
ed for the staff cars and ambulance
vans; and

(f) 1f nol, the reasons therefor”

The Minister of Works, Housirg
and Supply (Shri K. C. Reddy): (a)

{a) Staff car . One

Mobile Medical Unit-
cum-ambulance car One

(b) 1957-54 Apnl's8 to
September '8
Staff car 460 gallons 142 gallons

Mobile Unit 140 gallons 257 gallons

The staff cars remaimned out of
operation from January, 1958 to April,
1958 and mobile unit from April, 1957
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to Decembear, 1987 and this explains
the variations in consumption of
petrol during the period,

(c) and (d).

(1) Attending to patients at their
residence—Two times,

(ii) Carrying patients to Hespi-
tals—Four times.

The vehieles attached to C.P.W.D.
Health Unit are primarily intended
to convey medical assistance to the
workers on site of the work and not
at their ressdences However, no em-
ergent calls for visits to the residences
of patients have been refused so far.

(e) Log books are duly maintained
for the staff car and the ambulance
car,

(f) Does not arise
Khadi and Village Industries Board,

Tripura

1632. Shri Dasaratha Deb: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the total money advanced by
Government to the Khadi ang Village
Industries Board of Tripura,

(b) the monthly exmenditure of the
Board uplo September, 1858,

{r) the monthly pioduction of yarn
from the chart has 1un  under the
cupr:vision of the Board, and

(d) whether any 1e-organisation of
the Board has been contemplated®

The Minister of Commerce and In-

dustry (Shri Lal Bahadur Shastri):
(a) Rs 1,61,000

(br and (¢) A statement contain-
ing the required information 1s placed
on the Table [See Appendix IV,
anncxure No 41]

(d) No Sir

Royalty to Foreign Firms
1633. Shri Aurobindo Ghosal: Will

the Minister of Commerce and Indus-
try be pleased 10 state

(a) whether any royalty 1s paid %o
the foreign firms if appointed in any
industry 1n India, and
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(b) if #0, what is the rate?

The Minister of Commerce and In-
(Shri Lal Bahadur Shastri):
{(a) and (b). One of the ways to
secure foreign technical collaboration
in specialised industries is payment of
royalty to the foreign firms concern-
wod. There is, however, no standard
rate fixed. Each case 1s considered on
its merits, the rate depending on the
nature of techmque mvelved

Cement allotted to States

Will the Minster of Commerce and
industry be pleased to state the
quantity of cement allotted and sup-
phed to each State during 1958-59, so
far®

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri)-
A <tatemnt show.ng cement allot-
ments and despatches to each State
dunng 1958-59 1, placed on the Tablc
[See Appendix IV annexure No 42]

Committees under FPlanning
Commission

1635 Shn Daljit Singh Will the
Minuster of Planning be pleased to
state the names of committees whach
worked under the Planning Commus
sion during 1957-58 and 1958-39 <o
fuy?

The Deputy Minister of Plamning
i{Shri B. N. Mishra): A statement 1s
lamxd on the Table of the House [See
Appendix IV, annexure No 43].

Accommodation in Patlala

1635. Bhri Dalji¢ Singh: Will the
Minister of Works, Housing and Bup-
ply be pleased to state

(a) whether 1t 1= & fact that there
would be ample accommodation in big
and palatial houses available at Patiala
when all the offices are shifted to
Chandigarh; and

%2 (A) LBD.—4
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(b) if so, whether Government pro-
pose to shift some of the Central Gov-
ernment offices there®

The Minister of Works, Heusing and
Supply (Bhri K. C. Reddy): (a) and
(b) The Punjab Government have
reported that there is no surplus
accommodation available at Patiala, as
the accommodation that became sur-
plus on the shifting of the former
PEPSU. offices from Patiala to
Chandigarh were allotted to the offices
of the reorganised State of Punjab
which 1t was decided to locate at
Patiala The question of shifting some
Central Government offices to Patala
can be considered only if suitable
accommodation becomes  available
there

Rent Arrears of Government
Bulldings

1637. Bhri N. R. Munisamy: Will the
Minister of Works, Housing and Supply
be pleased to state

(a) the amount of rent arrears out-
standing aganst the Government ser-
vants 1n respect of their occupation of
the Government prenuses 1n Dell: and
New Delh: in the year 1857-58 under
following heads

(1) total amount of rent realis-
able during the year,

(11) rent actually realised,

(11) outstanding at thc close of
the year, and

t1v) steps taken to clear these,

(b) whether the rents are being de-
ducted from salaries of the Govern-
ment servants each month, and

(¢) 1if so, the reasons for the arrears
of rent against them?

The Minister of Works Housing
and Supply (Shri K. C. Reddy): (a)
(1), (), () and (v)—The total
ussessment of rent due to Government
m 1857-58 from Government servants,
rent-paying Government Departments,
Members of Parhament and all othe:
individuals and orgamusations was
Rs 119 lakhs approximately. As the
rent records are mamntained building-
wise and not tenant-wise, break-up of
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the rent realisable from Government
servants—as distinet from others—
and of the rent actually realised from
them is not available. The total rent
actually realised in the year was
Rs, 107 lakhs approximately. Out of
the resulting arrears of Rs. 12 lakhs
approximately, the arrears due from
Government servants, as calculated
from the building-wise records, were
Rs. 10 lakhs approximately. The
bulk of this amount is likely to have
been actually recovered from the Gov-
ernment servants and only adjust-
ment in the books of the Estate Office
is pending for lack of intimation from
the Ministries ang Departments con-
cerned. The outstandings have been
split up Ministry and Department-
wise by mechanical process with the
ald of the Army Statistical Organisa-
tion and an officer has been placed on
special duty to contact the individual
Ministries and Departments for the
purpose of liqudating the arrears

(b) Yes

(c) (1) As explained in (a) above,
the greater part of the arrears was
due te absence of intimation of re-
covery by Ministries and Departments
to the Estate Office, with the result
that the Estate Office continues to
show sums as arrears even after re-
covery has actually been made. Ac-
tion to prevent accumulation of paper
arrears of this kind in future has
been taken by prescribing that all
Ministries and Departments should
send intimation of recovery to the
Estate Office by the 5th of the month
following the month to which the
dues relate

(11) Another cause of the arrears was
late receipt by Ministries and Depart-
ments 1n some cases of the rent bills
from the Estate Office This has been
obviated by prescribing that the rent
bills must be despatched by the Estate
Office to Ministries and Depariments
by the 10th of the month to which
they relate.

(di) In a small percentage of cases,
arrears arise because recovery through
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pay bilis is not posgible due to the
etc, of QGov t servants. In
" ermman

be made
ggainst other sums due from them o

ble, the provisions of the Public Pre-
mises (Eviction of Unauthorised Oc-
cupants) Act, 19568 relating to re-
covery of rent as arrears of land
revenue have to be invoked.

Rehabilitation of Displaced Perseas
At Gandhigram, Tripura

1638, Shrimati Renu Chakravarity:
Will the Minister of Rehablitation
and Minority Affairs be pleased fto
state:

(a) whether any representation re-
garding prevalence of corruption at
Gandhigram, Tripura has been receiv-
od from the inmates of the colony:

(b) whether the training-cum-pro-
duction scheme 1s functioning satis-
tactorily;

(c) how many pcople are employed
in paddy husking and Ghani schemes;
and

(d) whether any enquiry has beem
made into the workings of this colony?

The Minister of Rehabilitation and
Minority Affatrs (Shri Mehr Chand
Khanna): (2) No

(b) It started functioning only since
12th August, 1958 and 1t is too early
vet to express an opimion

(e) 38 persons are employed in the
Paddy Husking Scheme, The Ghani
Scheme has not yet been started.

(d) No special enquiry has been
made but there are always periodical
inspections of all colonies by the
Officers of the Rehabilitation Depart-

~ ment.

Import resfrictions on raw films

1639, Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state"

(a) whether there has been any re—
laxation of restrictions in the jmport
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of raw films during the half year
ndh;mrga,lm:

() i so, the nature of concession
granted: and

(¢) what 1s the value of the raw
fiilms imported during the half year
ending September, 19587

The Minister of Commerce and In-
dastry (Shri Lal Bahador Shastri)-
(a) No, Sir

(b) Does not arise
(c) Rs 77,49,821

MNatianal Amall Industcies Cormaeation
(Private) Ltd.

1640. Shri Aurobindo Ghosal: Wil
the Minister of Commerce and Indus-
try be pleased to state what 1s the
total value of purchases made by the
Central ang State Governments
through the Nationa] Small Industries
Corporation (Private) Ltd during
1958-59 <o far®

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri)
The National small Industries Corpora-
tion only assists the small scale units
in securing Government contracts and
that too for stores required by Cen-
tral Government Departments for
which indents are placed on the
Directorate General of Supplies and
Disposals During the period April-
November, 1858 the small scale units
were able to secure contracts valued
at Rs 1,59,71,428 through the assist
ance of the Corporation

Motor Cars and Bicycles

Shri Jhulan Sinha:
1¢41.,{ Shri D C. Sharma:
Shri L Achaw Singh:

Will the Minister of Commeree and
Industry be pleased to state"

(a) the total number of (1) motor
cars and (ii) bicycles assembled and
manufactured in the country during
the last year,
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(b) the total number of cars and
les imported during the same
Prriod; and
(c) the total number thereof sold
in the country and also that exported
Cduntry-wise 1n the above period?

The Minister of Commerco and In-
dustry (Shri Lal Bahadur Shasiri):
The figures for the year 1857 are as

(a) Motor cars
Bicycles

11,601
8,99,402.

(b) Separate figures for motor cars
8re not available but 247 units of
Noad Motor vehicles complete ex-
cluding jeeps and Landrovers’ wers
Mhported

Bicycles 90,180
(c) Sales (to dealers)
Motor cars 11,643
Bicycles (estimated) 846,725
ExronTs
Country Mot Bicycles
cars
Afghamstan !
Sauds Arabia 12
Nepal 5
Palustan East 1
Burma 1

U N. Committees

1842 Shri Koratkar. Will the Prime
Minister be pleased to state

(a) the number of Committees of
United Nations wheremn Indian dele-
£htes participated during 1957 and 1958
~G far, and

(b) the ma'n subjects discussed”

The Prime Minister and Minister of
Affairs (Shri Jawaharial
Nehrn): (a) and (b) The names of
Commuttees and Commussions of the
United Nations in which Indian dele-
Ebtes participated in 1857 and 1958 are
Elven in the paper laid on the Table
[See appendix IV, annexure No 44)
General nature of subjects dealt with
1T, these bodies will be clear from the
Utles themselves
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Excess Allotments to Displaced
Persons

1644. Shri Arjun Singh Bhadauria:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to refer to
the reply given to Unstarred Question
No. 3176 dated the 2nd May, 1958 and
state

ta) whether 1t 15 a fact that excess
allotment has not been cancelled in
many cases; and

(b) whether allotments were made
to non-displaced persons who were in-
eligible?

The Minister of RebabilHation and
Minority Affairs (Shri Mehr Chand
Khamna): (a) No. Excess allotment
was cancelled where multiple allot-
ment came to notice and was proved.
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(b) Yes, on rental basis. Wherever
such an allotment was necessary =
as to avoid hardship, Allotments
were also made to institutiens.

Alternative Accommodation

1645. Bhri Arjun Singh Bhadauris:
Will the Minister of Works, Honslung
and Saupply be pleased to refer to the
reply given to Unstarred Question
No. 1499 dated the 4th September,
1858 and state whether all the un-
authorised occupants of Government
quarters have been provided with al-
ternative accommodations?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Subject to
eligibihity, alternative accommodation
was offered to all displaced persons
residing unauthorisedly in Government
quarters under the control of the
Estate Office, New Delhi

The criteria laid down for eligibility
were as under:-—

ta) that the persons concerned
had been n  unauthorised
occupation sharing/ accomo-
dation with Government allot-
tees smnce 11th December
1848 or earlier

{b) that the persons concerned
were bona fide displaced per-
sons

(t

the persons concerned were
not defaulters in payment of
damages

td) the occupation from or before
11th December, 1948 was
either continuous or if a shift
was necessitated because of
the shift of the allottee it was
with the same allottee.

Import Licencen

1646. Bbri N. R, Munisamy: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) the commodities fer which im-
port licences are jssued to the Bigte
Trading Corporation;
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(b) whether similar licences are
jssued to private individuals for simi-
lar commodities; and

(c) i so, on what basis?

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shastrl):
(a) A statement showing the names
of commodities for which mport
licences were 1ssued to the BState

Corporation is placed on the
Table. [See Appendix IV, annexure

No. 48]

(b) Yes, Sir, except in the case of
following commodities which are
licensed only to the State Trading
Corporation

Portland cement

Raw Silk

Caustic Soda (except Rayon grade
soda)

Soda Ash (Light)

Sodium Nitrate

Sulphate of Ammoma, Mineral
phosphates

Munate of Potash

(c) On the basis of import polcy
obtainuing from ume to time for the
various commodities

Issue of Liceaces

1647. Bhri L. Achaw Simgh: Will the
Mimster of Commerce and Induostry
be pleased to state

(a) whether it 1s a fact that the dis-
posal of actual users' applications by the
licensing authority are delayed on ac-
count of failure on the part of appl-
cants to provide all the information
calleq for; and

(b) 1f so, the remedial measures, if
any. adopted for quick disposal?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir This happens in certain
cases.

(b) The remedy lies in the hands of
applicant
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National Small Industries Corporation

1648. Shri L. Achaw Singh: Will the
Minister of Commerce and Indusiry
be pleased to state

(a) whether the Regional office of
the National Small Industries Cor-
Poration at Calcutta has ever provid-
ed markeung and other assistance to
small industries of Manipur; ang

(b) 1if so, the nature of the assist-
ance made available”?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) Although no specific marketing
assistance has been provided so far,
considerable publicity was given in
the Region concerned, about the Hire
Purchase Scheme run by the Corpora-
tion, but few came forward to avail
of this facility

(b) Only one application was re-
ceived from Mampur State for supply
of Brick Moulding Machine and Die-
sel Engine. Although the application
was accepted and the machines were
offered, the applicant subsequently
withdrew his demand

Employment Exchange, Imphal

1649, Shri L. Achaw Singh: Wil
the Minuster of Labour and Employ-
ment be pleased to state:

(a) the number of Scheduled Trike
applgants registered with Employ-
ment Exchange, Imphal during 1957
and 1958 so far; and

(b) how many have been proviacd
employment?

The Deputy Minister of Labour
(S8hri Abid Ali): (a) and (b). The
information is given below:—

Year, penod No No.

registered  placed
(1) (a) €)]

1957 {June-December 295
1958 (Januasy-October 971 138
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Bharat Samachar

1650, Shri Shree Narayan Das: Wil
the Prime Minister be pleased to state

(a) whether it is a fact that the
magazine ‘Bharat Samachar' meant to
be distnbuted in Nepal which was
published in both Hindl and Nepall is
now being published only in Nepah,

(b) if =0, the reasons therefor, and

(c) the number of coples printed
of this magazine?

The Prime Minister and Minister of
Exdorme? Afakw (b Jemabaxia?
Nehru): (a) ‘Bharat Samachar was
published only in Hindi up to Sep-
tember 1956 and since then 1t 1s being
published in Nepali only

(b) As the Hindi edition of
‘Bharat Samachar’ did not attract
much enthusiasm from the local popu-
lation, our Mission at Kathmandu
decided after careful consideration, to
publish it in Nepali, which 1s the
national language of the areca  The
change has met with good response re-
sulting in the increase m demand for
coples

{c) Two thousand copies of each
155ue

Imports of Watches

1651. Shri Daljit Singh: Will the
Minister of Commerce and Induatry
be pleased to state the total value of
watches imported into India during
1958-50 so far from each coun'ry sec-
parately?

The Minister of Commerce and In-
dustry (8hrl Lal Bahadur Buastrl)-
The total value of watches unported
mto India during 1958-58¢ (Apnl-
September 1958) country-wise are

as follows:—
Val'a sn 000’ of Rs. 1958-
Stop Watches (Amsc;um’;:%
U. K
Switzerland » » »

Total .

3
5
B
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Wrist Watches
U.K. . a3
Germany West . b4 ]
Swtzerland . 574
Sweden . n
Inly . . ‘ 1

UK 4
Germany, West . ’ 2
Swatzerland ; 1

7

Figures beyond September 1958 are
Nipt yet available

Local Development Works Programme

1652 Bhri Rami Reddy: Will the
Minister of Planning be pleased to
itate,

(a) whether 1t 15 a fact that it has
been decided to discontinue the Local
bDevelopment Works Programme after
the current financial year, and

(b) it so, the reasons therefor”

The Deputy Minisier of FPlanning
{8hri 8 N. Mishra): (a) and (b).
The entire Plan provision of Rs. 15
trores for the Local Development
Works Programme in the Second Five
Year Plan has already been allocated
to the various States during the first
three years of the Plan and no funds
are available for allotment during
1959-60

Several State Governments have,
however, requested continuance of the
Programme beyond the current finan-
¢ial year The matter s under con-
%ideration

Pandara Road Flats
Shrl Sugandhi:
““'{sm U. C. Patnatk:

‘Will the Minister of Works, Housing
4nd Supply be pleased to state:

(a) whether it is a fact that some
Qsparity exists in the provisionm of



s361 Written Answers

amenities In the A and B Blocks of
Pandara Road “E” type flats in New
Delhi;

{b) it so, the nature thereof; and

(¢) the action taken to remove the
disparity?

The Minister of Works, Housing and
Sapply (Bhrl K. C. Reddy): (a) Yes

(b) A cement platform has been
provided outside the rear verandah of
each lower flat in the ‘B’ Block but
not in ‘A’ Block. There are three
other minor differences viz. in the B’
Block, wash-basins have been futted
in the rear verandahs, the door of the
store room opens outside into the
verandah and windows have been
pamnted green whercas in ‘A’ Block,
the wash-basings have been provided
in the bathrooms, the door of the
store room opens into the store and
the windows have been painted dark
brown.

(c¢) Necessary instructions have been
issued for the removal of the differ-
ences other than that in the colour
of windows i1n the two blocks

woarlt qofenfodt &t tisetze

pexy. oft arewielt : wr famte,
wrare sl wwew g4 97 717 6 o
s fr -

(%) x@ say= & Wy w7
frad aoeft @Efemf & nedz
geifasrdy, 7€ faelt & wearT AT 9
Wz ] & fog ardar & o,

(=) 3% AN & SIS
gz qufuwrdt 7 fead st o2
fawifant w1 Msrrex fed @,

(m) war fag m Hwwrze g
® wqay A7 ;

(w) fowt mzq Vatzrsaw
&Y 7% o AT wown ST 7 o
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Indamer Company

1855 [ Shrimati Renu Chakravarity:
7\ Shri Mohammed Elias:

Will the Prime Minister be pleased
to state:

(a) whether payments to Indamer
Company for N.E.F.A. air dropping is
being made on basis of flying hours
inclusive of the service taken for
loading the aircraft on the ground;

(b) what are the records checked
for checkung flying hours of Indamer;
and

(¢} whether the control tower re-
cords about sctual flying hours tally
with Indamer records?
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The Prime Mimister and Minister of
ExSernal Affairs (Shri Jawaharial
Nehru): (a) No. As per terms of
contract with the Indamer Co., flying
time is calculated from the time the
aircraft takes off the ground to the
time it touches down and is exclusive
of loading and unloading time on the

ground.

(b) The records of control toweis
at Rowriah and Mohanbar: are the re-
cords checkeq for checking the flying
hours.

(¢) These generally tally In the
few cases of difference between the
two, payment i1s made on the basis of
conirol tower umings or Yimings of
Indamer records, whichever is less

Bata Shoe Company Workers.
Faridabad

1656. Shri Tangamami: Will the
Minister of Labour and Employment
be pleased to state

(a) whethe: the representatives of
Bata Shoe Company workers of
Faridabad met the Prime Minister on
the 22nd November, 1958;

(b) whether a memorandum was
submitted to Government about their
demands, and

(c) if so, action taken in the matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes

(b) Yes

(c¢) The appropriate Government in
this case 1s the State Government and
they are seized of the matter

Slum Clearance in Punjab

1657. Shri Daljit Singh: Will the
Minister of Works, Housing and Supply
be pleased to refer to the reply given
to Unstarred Question No. 2466 on the
22nd September, 1958 and state

\8) whether any scheme of slum
viearance has since been sanctioned
1or Punjat State during the Second
Five Year Vlan perfod; and

16 DECEMBER 1858

Written Answers 5238

(b) if so, the progress so far?

The Deputy Minister of Warks,
Housing and Supply (Bhei Anll K.
Chanda): (2) and (b). No Slum
Clearance project has so far been re-
ceived from the Punjab Government.
In accordance with the revised proce-
dure since prescribed, the State Gov-
crnments can now themselves sanction
such projects, provided these conform
1o the provisions of the Slum Clear-
ance Scheme

Industrial Estates in Orissa

be pleased to state:

(a) the progress made so far un
setting up Industrial Estate at Kendra-
para n the district of Cuttack, Orissa,

(b) the probable time anticipated
tor the inauguration of this Industrial
Estate; and

(¢) whether there 1s a propopsal fou
setting up some more Industrial Es-
tates 1n Orissa before the end of the
Second Plan period?

The Minister of Commerce and In-
dustry (Shri Lal Bahaduor Shastri):
(a) Negotiations for the acquisition of
land for the Kendrapara Industrial
Estate have bcen finalised and land
will be taken over shortly The State
Government propose to undertake the
work of construction of six blocks at
Kendrapara during the current finan-
cial year

(b) It 15, however, not poastble to
indicate the time that will be taken
for inauguration of the Estate

(¢) The State Government propose
to set up four more industrial Estates
one each at Cuttack, Jharsuguda,
Berhampur and Rourkela, during the
2nd Five Year Plan. All the five
schemes have been approved by the
Government of India.

Handicrafts in Punjab

16859. Shri Daljit Singh: Will the
Mimster of Commerce and Industry
be pleased to refer to the reply given
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1o Starred Question No. 1451 on the
3rd April, 1958 and state the total
amount proposed to be allotted for the
development of Handicrafts in Punjab
during the remaining period of the
Second Five Year Plan®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The allotments of funds for develop-
ment of handicrafts under the Second
Five Year Plan are made from year
to year depending on the over-all
financial position, the types of scheme.
proposed by the States, the progress
made, etc. etc. Accordingly, the total
amount to be allotted for the deve-
lopment of handicrafts in Punjab dur-
mg the remaining period of the Second
Five Year Plan connot be indicated
at this stage This will be settled in
due course

Industrial Estales in Punjab

1660. Shr1 Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) how many Industrial Estates
have been opened in the Punjab State
~o far;

(b) the kind. of factories erected
therein; and

(c) the expenditure incurred on
these Estates so far?

The Minister of Commerce and In-
dastry (Shri Lal Bahadur Shastri):
(a) No Industrial Estate 1 Punjab
has so far been opened

(b) Construction work of factories
has been undertaken in the proposed
Estate at Ludhiana only Three
types of factories are being construct-
ed vtz

‘A’ Type Sirc 80" 50
‘B’ Type Mize 40° o0,
‘C' Type (Saze 35'> 507)
No factory has started functioning
(¢) An expenditure of Rs. 862 lakhs
has been incwrred by the State Gov-
ernment on the proposed Estate at

Ludhiana upto the end of September.
1958.
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All fadia Petreleum Workers'
Federation

1981. Bhri P. B Patel: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of workers attached
to the All India Petroleum Workers'

Federation and Unions affillated to it;
ang

(b) the total number of workers
“¢*ymg under O1] Companies in India?

The Deputy Mintster of Labour
(Shri Abid Al): (a) The verified
tigures of membership of the All India
Petroleum Workers' Federation are not
4V lable

{b) According to the information
retejved from the Orl Distributing
Companies, the total number of

Warkers employed in the industry 1s
20,500

Fruit Canning Centre, Agartala

1662. Shri Dasaraths Deb: Will the-
Mipster of Rehabilitation and Minority
Aflajrs be pleased to state

'a) the total amount spent for the
eSlablishment and running of a Fruit
Canning Centre at Agartala by the
Tripura Admunistration,

{h) the total production of cans in
thag Centre;

t¢) the gross income from the sale
O cans,

(d) whether 1t 1s a fact that some
~1ocks of cans remaimned unsold; and

te) if so, the reasons therefor?

The Minister of Rehabilitation amd
Minority Affairs (Shri Mehr Chand
Ehanna): (a) to (e). The informa-
Lion 15 being collected and will be
laig on the Table of the Lok Sabba

Bale of Cars
1¢66. Bhri 8. A. Mehdi: Will the
Prime Minister be pleased to state:

fa) what are the rules
sale of motor cars by Foreign Diplo-
méats 1n India; and
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(b) whether Goverament have lald
down any rules regarding sale of cars
by Indian Diplomats in foreign
-gountries?

The Prime Minister and Minister of
Extersal Affalre (Shri Jawaharial
Nekru): (a) The sale of motor-cars by
foreign diplomats in India is governed
by “Foreign Privileged Persons’
(Regulation of Customs Prnivileges)
Rules, 1057" a copy of which has
been placed on the Table of the
House. [See Appendix IV, annexure
No. 46.]

(b) Government have not laid down
any rules regarding sale of cars by
Indian diplomats in foreign countries
but comprehensive administrative ins-
tructions have been issued, the pur-
pose of which is not to allow sale of
cars where the object is to make
profit

Displaced Persons Setiled in Rampar
District

1667. Bhri 8. A. Mehdi: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether it 13 a fact that a large
number of displaced persons who have
settled down during the last 10 years
in Bilaspur and Suao Tehsils of
Rampur District of Uttar Pradesh are
being asked to leave their homes and
cultivation and go to other Districts;

(b) if so, the reasons therefor; and

(c) the number of such persons and
area being cultivated by them?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehsnna): (a) and (b). According to
the report of the Uttar Pradesh Gov-
ernment, a number of Rai Sikhs, who
are reported to be non-displaced per-
sons, had trespassed on forest land in
the Bilaspur and Suao Tehsils of
Rampur District. The matter con-
cerns the State Government who will

. take suitable action in regard to it.

(c) Figures are not available.

Import of Coommut OMl

Shri Vasndevan Nalr:
"“‘{m Easwara Iyer:

Will the Minister of Commnerce and
Industry be pleased to state:

(a) whether coeonut oil is being im-
ported into India from Phillippines;

(b) if so, how much was imported
in the year 1857-58; and

(c) how the price of Phillippine Oll
compares with the price of oil pro-
duced 1n India?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) No, 8uir.

(b) Does not arise.

(¢) We have no information on the
price of Phillippine coconut oil.

Uranium Production

1669, Bhri P. G. Deb: Will the
Prime Minister be pleased to state:

(a) the total quantity of uranium
extracted 1n India every year;

(b) the names of places where these
uranium mines are being worked out
at present; and

(c) the steps taken to expedits
tapping of uranium deposits in the
country?

The Prime Minister and Minister of
External Affairs (8Bhri Jawaharial
Nehru): (a) It 1s not in the public
interest to disclose this information.

(b) Exploratory Mining for
Uranium ores is being carried out
mamly in the States of Bihar and
Rajasthan

(c) A detmiled and systematic sur-
vey and prospecting work for location
of deposits of uranium ores in the
country is being carried out by the
Atomic Minerals Division of the De-
partment of Atomic Energy since 1950
in different Btates of India, @ Geo-
logical Field Parties and 11 Drilling



menb!equmtmuo!ouhavebecn
proved to exist by drilung and other
methods

Private Prospectors and mine owners
are also being encouraged to help in
the search for atomic minerals in-
<luding uranium ores, by the free
loan and servicing of Geiger Muller
counters, assay of samples sent by
them, free techrical advice in deve-
loping suitable deposits and rewards
for discovery of new uranium deposits

Industrial Estate at Tinsukia (Assam)

1671. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether there 1s any scheme to
establish an Industrial Estate at
Tinsukia 1n Assam

(b) if s0, the size and cost involved
and

(¢) when the work 15 to be started?

The Minister of Commerce and In-
dusiry (Shri Lal Bahador Shastri)-
{a) No scheme to establish an Indus-
iral Estate at Tinsukia in Assam has
80 far been received from the Btatc
Government

{b) and (¢} Do not arise

Coffee ang Tea Boards

1672. Shri N R. Munisamy: Wil
the Minister of Commerce and Indus-
try be pleased to stiate.

(a) the total amount of receipts
and expenditure of the Coffee and Tea
Boards during the years 1956-57 aund
1957-88; and

(b) the amount of expenditure m-
curred for propaganda and publicity
in India?

Yi
(a) ear Receipts Expen-
TeaBoard 1936-57 138 Sll:'h' l',vxl:ih
I
1957-58 139 lakhs® 300 lekhs
(b) 1956-57 a3 lakhs
1957-58 24 lakhs

*Including Cash Balances

Regarding Coffee Board, the infor-
mation is being collected and will be
laid on the Table of the House

BSilk Industry
1673. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state
(a) the nature of steps taken so far
for the development of silk industry
in Punjab State,

(b) the progress made in this re-
gard

(¢) whether 1t 18 a fact that some
vaneties of silk goods are exported,
and

(d) if s0, the names of foreign
countries to which these are export-
ed”?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Important steps taken by the Gov-
ernment of India for development of
silk industry in Punjab include —

(1) grant of financial assmstance
towards implementation of
specific schemes

(u) distribution of mproved types
of Japanese mulberry grafts.

(1) improvement of sikk worm
seed

(1v) improvement of raw silk reel-
ing by starting demonstration
centres

(v) deputation of an officer of the
State Sericulture Department
to Japan

(v1) making available the services
of Japanese sericulture experts
to assist the State, for draw-
ing up suitable programme for
development of Sericulture.
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(b) The production of raw silk has
shown an incresse from 14,877 lbs. in
the year 1048 to 21,400 lbs. In the year
1847,

(c) There 15 at present no export of
ailk fabries to foreign countries from
Punjab.

(d) Does not arise i

Second Five Year Flan of Punjab

1874. Shri Daljit Singh: Wul the
Minister of Planning be pleased to
state;

{a) whether 1t 15 a fact that the
Punjab Government asked for an
allotment outside their Second Five
Year Plan for certan construction
work;

(b) if so, whether the allotment has
been sanctioned; and

(e¢) f not, the reasons therefor”

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (c)
Attention of the Hon'ble Member 1
mvited to the reply given to Starred
Question No 715 by Sarvashnn V C
Shukla and Ram Krishan on 8th
December. 1858, in Lok Sabha

Export of Vegetables

1675. 8hri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether there i1s any improve-
ment in the export of vegetables this
year in comparison to the year 1956,

(b) if so, to what extent; and
(c) the names of countries to which
these are exported?

The Minister of Commerce and In-
dustry (Sbri Lal Bahadur Bhastri):
(a) Yes, Sir.

(b) To the cxtent of about Rs 55
lakhs over the first three quarters of
the calendar year

(c) Ceylon, Aden, Bahrein Islands,
Trucial Oman, Kenya, Burma, Zanzi-
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bar, Tanganyia, Malaya Singapore
‘Seychelles.

and
Handioom Indmstry

1676. Shri Dalfit Siagh: Will the
Minister of Commeree amd Indmstzy
be pleased to state:

(a) the total quantity and value of
yarn consumed by the handloum n-
dustry of Punjab during  1586-37,
1957-58 and 1958-50 so far; and

(b) the estimated value of products
of the handioom industry in the
Punjab during the above period?

The Minister of Commerce and Im-
dustry (Shri Lal Bahsdur Shastri):
(a) The estimated consumption of
yarn reported by the co-operative
societies 18 as under.

Yea Yurn (in lbs )
1956-57 2,63,462
1957-58 6,90,526
1958-59 2,72.906

Apnil-September, 1958)

Information about the value 1s not
available

(b) The estimated value of hand-
loom cloth produced by these socie‘-
1es is as below

Yem Value
Lakhs of R» ;

1956-57 51 §6

1957-58 60- 81

1958-59 240"

“April 1¢ September g8+

Information relating to the sector
outside the co-operative is not
available
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Ambar Khadi Industry

1679, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the amount allot-
ted as grants and loans to the Punjab
Government for the purpose of Ambai
Khadi Industry in 1957-58

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
As a Statutory Khad: and Village In-
dustries Board exists in  Punjab
funds for the development of the
Ambar Khadi industry in that State
were sanctioned during  1957-58
through the State Khadi and Village
Industries Boarg and registered insti-
tutions. The amount sanctioned was
Rs. 1722 lakhs as grants and Rs. 26 57
lakhs as Joans. In addition, a loan of
Rs 2.17 lakhs given in 1958-57 was
renewed

Ambar Charkha Programme in Punjab

1680. Shri Daijit Singh: Wil the
Minister of Commerce and Industry
be pleased to state-

(a) the number of Ambar Charkha
working at present in the Punjab
State; and

(b) the average production of yarn
therefrom?

The Minister of Commerce and In-
dustry (Shrl Lal Babadur Shasixd):
(a) About 18300 Ambar Charkhas
were working In Punjab State upto

16 DECEMBER 1968 Motion for Adjourn- sa84
ment

the end of November, 1858, of which
1500 were in the spinners’ training
centres.

(b) The average monthly produc-
tion of yarn in the Punjab State is
about 20,000 lbs. at present.

—_—

12 hrs.
MOTION FOR ADJOURNMENT
STrIRE BY CANE-GROWERS

Shri 8, M. Banerjee (Kanpur): Mr
Speaker, we have received a reply
from you to our adjournment motion
that 1t relates to a continuing matter
The motion was tabled in regard to
the strike which 15 going on from
yesterday in the sugar mulls by the
cane-growers It 1s not a continuing
matter at all; it has started only yes-
terday The hon. Mimster made a
statement on 2nd December, 1958
when there was no strike 7 mills
are 1dle

Mr. Speaker: Let a number of mills
be idle. This is not the only forum:
the local Government is there and it
will take charge of 1t

Some Hon. Members: No, no

Shri Braj Raj Singh (Firozabad)
The local Government cannot fix the
price; the price is fixed by the Central
Government

Shri 5. M. Banerjee: The State
Legislature has passed a unanimous
resolution that the cane price should
be fixed at Rs 1.75; now 1t 13 for the
Central Government to fix the price
Even the Press report says that the
cane growers have decided to continue
their strike till the Umon Govern-
ment meets their demands by accept-
ing the price of Rs. 1.75. So, the
entire decision rests with the Central
Government and not with the provin-
cial Government at all

Mr. Speaker: I have been receiving
almost every day notices of adjourn-
ment motion regarding the cane price
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1 fAwed up a No-Day-Yet-Named
Mot.on for discussion in this House
and I wanted to bring it up this week.
In the meanwhile, the hon. Minister
has been consistently saying that not-
withstanding the fact that those reso-
lutions were passed in the two States
of Bihar and U.P., the Government
and the Board..

An Hon, Member: What Board?

Mr. Bpeaker: The BSugar Control
Board or some board Both of them
have not agreed with the resolutions
and this being done only for the pur-
pose of making it appear like that. That
1= 'nis view, and Yne Tentral Guvern-
ment has got a right to take that view
He told me, let us wait and see and
bring it up f necessary m the next
session

8hri Ranga (Tenali): In the mean-
while, the cane will be sold away.

Mr. Speaker: Now in view of thus
strike, etc, I will ask hum 1o recon-
sider this matter and see if a decision
13 necessary. The hon Minster feels
that it 1s a kind of propaganda; that
13 what he told me.

Some Hon. Members: No, no

Mr. Speaker: It may be both ways,
it may be propaganda on the part of
the opposition .. (Interruptions.)
Why do not hon Members allow me
to complete the sentence? It may be
propaganda on behalf of the Govern-
ment also So, it may be one way or
the other. So, I have to take both
aides nto consideration

A statement was made recently
But all the same, 1n view of the reso-
lutions having been passed by the two
Houses m the two States, I allowed a
No-Day-Yet Name Motion But it
has to be fixed up in consultation with
the hon. Minister This 1s the Jlast
week of the session, Yesterday in the
Business Advisory Committee, I allow-
ed two motions to be brought up and
I am going to request the House to
sit from 4 to 6, ie. one hour more

Shri Ranga: At least half a2 day

Shri Jaipal Singh (Ranchi West—
Heserved—Sch. Tribes): Before the
non Mimster rises to have his say,
1 wish to point out that you have
raised & very, very important issue.
[ think this Is a matter which has got
1o be settled by you and not by the
pinister You have said just now
that you have consulted the hon.
Miruster as to whether he would ac-
cept a discussion. I submut to you
that 1t 15 not for anybody here to
decide whether there shall be discus-
sion on this or that subject. That is
g matter for you alone to decide afler
paving assessed the feeling of the
tlouse This has been happening in
regard to the discussion of the Back-
ward Classes or the Scheduled Castes
and Scheduled Tribes Commissioner’s
report It 1s not for the Treasury
penches to decide They may have a
yme-table, but the question of discus-
slon 1s a matter for you to decide,
paving taken the general feeling of
the House It 1s not for the Minster
to say that he shall have no discus-
qion He cannot do that

Shri A. K. Gopalan (Kasergod): I
think that the Minister would be kind
enough to have the discussion this
week, because if it 1s postponed, the
position will become worse. Already
there 1s a strike and 1t 15 Quite neces-
sary that the discussion must be held
before the current session is over.

Shri Ranga: This is not a matter in
which the opposition alone are in-
terested. Quite a number of other
people are interested also. I may
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Bugarcane Committee which has besn
appointed by the Government of
India—there 13 a committee under the

The Minisier of Food and Agricul-
ture (Shri A, P. Jain): The price of
sugarcane for the season 1858-50 was
fixed 1n the month of March, 1958,1 e
almost before the sowing season Now
that price has been prevaiing It 1s
true that the responsibility for fixing
the price 12 that of the Central Gov-
ernment I am not going to deny that
responsiblity The two legislatures
of Uttar Pradesh and of Bihar have
passed Resolutions That Resolution
passed by the UP Legsiature was
referred to the Joint Bugar-cane Board
The Joint Bugare-cane Board was of
the opmion that the price cannot be
revised for the year 1958-59 They
have made certain suggestions for the
future Nothing new has transpired
since the price was first fixed It has
always been the practice that the price
once fixed prevails for the season If
an awkward situation has been creat-
ed, it has been created by certain
political parties

Some Hon. Members: No, no

Shri Vajpayee (Balrampur) Which
are those political parties®

Shri 8. M. Banerjee rose—

BMr. Spesker: Order, order If there
are no differences of opinion, we will
aot be running 8 democracy Then 1t
will be a dictatorship There can be

a difference of opinion. If the hon
Minwstar does not agree that really
the situation requires it, it is hus view
Can I shut him out?

Shri Ranga: There are different
political parties.

Shri Vajpayee: Does he include his
own Party?

Shrl A. K. Gopalan: It is not for
him to say that it 13 a propaganda by
political parties In those State legis-
latures all the parties are represent-
ed

Mr. Speaker: How can we prevent
him from speaking.

Shri Nath Pal (Rajapur) But you
can prevent him from accusing

Mr. Speaker: Order, order Does
the hon Minister say that any of these
hon Members are responsible’ No

Shri A. P, Jain: 1 do not say that
Mr Speaker. No Outaide

Shri A P Jain: What I was saying
was that if a difficult and awkward
situation has arisen, it has arisen be-
cause of the action of certmin political
parties Now, those parties
(Interruption )

The Minister of Mines and Oil (Shri
E. D Walaviva) That 1s perfectly
right

S8hri A. P. Jain. Those parties are
very wrongly advising the farmers
not to supply sugarcane to the fac-
tories It 1s a perishable commodity
and any advice to that effect will do
great mjury to the farmer [ would
request these political parties to
take a little more dispassionate view
and not to advise the sugarcane
growers m a wrong direction

I have already made a statement be-
fore the House In fact, I have
nothing more to add to it I do not
think that any occasion has arisen—
not either for this adjournment
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motion nor for a discussion. Perhaps
at g proper time and if proper condi-
tions arise, a discussion about it may
talse place but not now. (Imterrup-
tom)

Raja Mahendra Pratap (Mathura):
1 say vote for us

Mr. Speaker: Shri Japal Singh has
raised a powmnt that 1 must decide
Certamly I do decide, but not after
hearing one side only I must hear
both the sides

Shri Sinbasan Singh (Gorakhpur)
May 1 add one thing before you give
your ruling, Sir? Two legislatures
that of both Bihar and UP. which are
mostly sugarcane producing areas
have passed Resolutions unanmimousiv

An. Hon. Member. Including the
Congress Parly

Mr. Speaker: He says that the Gov-
ernments have not agreed

Shri Sinhssan Singh: Both these
legislatures have passed the Resolu
uon There are also Congressmen
But the joint view is being trampled
by the Central Government That 1s
the point It is not proper to say that
some political parties are doing 1t
Those States are sugarcane producing
States (Interruption)

Mr. Speaker: May I ask the hon
Member 1f there 15 g difference of
opinion between the Assembly and
the Government? The Governments
are not m favour of this

Shri Sinhasan Singh: No, Sir

Mr. Speaker: Those Governments
have agreed.

Some Hon. Members: Yes

Shri A. P. Jain: The Uttar Pradesh
Government have endorsed the view
-of the Joint Sugar-cane Board and
they have said that they agree that
the question of waising the price for

the present season, t.e., 1983-00 dees
not arise,

Shri Ranga: May 1 know whather
the sugarcans growers are represented
on that Joint Sugar Control Board
or whether only the Governments and
the sugar mill owners are represent-
ed?

Shri A. P. Jain: To the best of my
information, sugarcane growers are
represented on that Board

Shr: K. C, Sharma rose—

Mr. Speaker: Is it necessary that
more time should be spent on this
matter?

Shri Braj Raj Singh rose—

Mr. Speaker: I am going to allow
tim. for discussion either today or
tomorrow for two hours (Interrup-
tion)

Shri Vajpayee: Two hours will nos
suffice

Mr. Bpeaker: Does he want five
hours” I have already admtted it,
the hon Minister may also note in
view of the Resolutions having been
passed by both legislatures there where
the majonty of cane 15 grown mn tha
country I have tried to avoid adjourn-
ment motion after adjournment motioa
tvery day 1 do not want to yield to
any pressure from any particular
Party I must be satisfled that there
1> @ rcasonable prospect of any deci-
~sion that 1s taken m this House or, let
alone the decision, a discussion being
fruitful one way or the other But the
hon, Minister has come to a definite
conclusion—] hesitated so far—the
hon Mimster feels that there has
been an agreement between himaelf
and the Government there and the
Board also, which 15 representative
according to him, and nothing more
need be dome. The practice has besn
to fix a price some time in March eves
though the season may come some
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said to be carrying on a propaganda
but the Secretary of the Legislature
Party and also another hon. Member

to have a discussion, except hon, Mem-
bers who belong actively to the Trea-
sury Benches. Other hon Members
seem to be anxious to have a discus-
sion, let alone the decision. Now to-
day 1t is a little too early. Therefore
we shall fix it up for tomorrow even-
ing from four to six o‘clock Two
hours will be fixed

Shri 8. M. Banerjee
Three hours

(Kanpur)-

Shri K. C. Bharma (Hapur) It
should be full day

Mr. Bpeaker: If the desire of hon
Members 15 that top priority should
be given to it, then we will have the
other one regarding railway employees
day after tomorrow. Is the hon.
Minister agreeable to 1t? Will he be
here®

Bhrimati Renn Chakravartty (Basir-
hat): Provided that the half-an-hour
discussion fixed for tomorrow is not
shifted

Mr, Speaker: There 13 no time.

The Minister of Rallways (Shri
Jagjivan Ram): I will have to consult
the hon Home Minister whether it
will be convenient for him or not

Mr. Speake~r We will have
dlscussion day after tomorrow.
fbe decision so far as the other
is concerned stand. More than
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hon. Minister is concerned with it and
they have to be present here. This
will give hon. Members and the hon.
Minister also sufficient tme. Let
there be a sufficient opportunity so far
as this matter is concerned. There are
two legislatures there. I leave it to
the hon. Minister. Also, hon. Members
need not import any heat so far as
this matter is eoncerned

12.22 hrs.
PAPERS LAID ON THE TABLE

AMENDMENT 710 Cotron TEXTILES
(Exrort ConTROL) OmRDER

The Minister of Commerce and
Industry (SBhri Lal Bahadur Shastri):
Sir, I beg to lay on the Table, under
sub-section (8) of Section 3 of the
Essential Commodities Act, 1956, a
copy of Notification No GS.R. 1107
dated the 22nd November, 1958 mak-
ing certain further amendment to the
Cotton Textiles (Export Control)
Order, 1949. [Placed m Library. See
No LT-1124/58]

PusLic PrEmises (Eviction or Un-
Auinorisep Occupants) Ruies

The Minister of Works, Housing and
Bupply (Bhri K. C Reddy): Sir, I
beg to lay on the Table, under sub-
section (3) of Section 13 of the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1958, a copy of the
Public Premises (Eviction of Unau-
thorised Occupants) Rules, 1958 pub-
hshed m Notification No G.SR. 1158
dated the 8th December, 1958. [Placed
wm Library, See No LT-1125/58.]

NOTIFICATION ISSUED UNDER ESSENTIAL
ComwmonrtiEs Act

The Minister of Commerce (8hri
Eanungo): Sir, I beg to lay on the
Table, under sub-section (6) of Sec-
tion 3 of the Essential Commodities
Act, 1955, a copy of Notification No.
8.0. 2460 dated the 20th November,
1988, [Placed in Library, Ses No,L¥-
1128/58 ]
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The Mipister of Indostry (Shri
Manubhai Bhah): Sir. I beg to lay on
the Teble under sub-section (1) of
Section 639 of the Companies Act,
1856, a copy of the Annual Report of
fhe National Industrial Development
Corporation (Private) Ltd. for the
year ended 81st December, 1957 along
with the Audited Accounts. [Placed
m Library, See No. LT-1127/58.]

SuMMARY oOrF PROCEEDINGS OF THL
Sranpine Lasour ComMmMITTEE

The Deputy Minister of Labour
(8nri Abld Al): Sir, I beg to lay on
the Table a copy of the Summary of
proceedings of the Seventeenth Ses-
sion of the Standing Labour Com-
mittee held at Bombay on the 28th
and 29th October, 1858. [Placed n
Library, See No LT-1128/58.]

12.24 hrs.

PUBLIC ACCOUNTS COMMITTEE
ELEVERTH REPORT

8hri Ranga (Tenali)): Sir, 1 beg to
present the Eleventh Report of the
Public Accounts Committee on the
Appropriation Accounts (Posts and
Telegraphs) 1855-56 and  Audi
Report, 1957 (Part II)

12241 hrs

PETITION RE: DELHI RENT
CONTROL BILL

Secretary: Su, under Rule 167 of
the Rules of Procedure and Conduct
of Business in Lok Sabhs, I have to
report that a petition as per statement
lazd on the Table has been received
relating to the Delhi Rent Control Bill
1058, as reported by the Joint Com-
mittee

16 DECEMBER 1958 Calling Attention to

Matter of Urgent ot

Public Importonce
STATEMENT

Petition relating to the Delhi Rent
Control Bill, 1958, as reported by the
Joi.nt Commttee

Number of Signatories. District  State
or Town

1 Delhi  Delhi

1224} hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
MovemenT oF FoLmoL

Shri Keshava (Bangalore City):
Sir, under Rule 197, 1 beg to call the
attention of the Minister of Transport
and Communications to the following
matter of urgent public importance
and I request that he may make a
statement thereon

“the absence of rules to govern
the movement of Folidol resulting
in stoppage of its supply for
essential purposes”

The Ministe- of State in the Ministry
of Transporf and Communications
(Shri Raj Bahadur) : Sir, the state-
ment is two-pages long May I place
it on the Table of the House”

Mr. Speaker: In all »uch cases
where the statements are long contain-
ing details Mmnisters may read an
abstract In the absence of a rule,
they want to know

Shri Raj Bahadur: T will read out,
Sir

Mr. Speaker: He necd not read out

S8bri Raj Bahadur; I shall read that
part that applies to my Minstry.

The Commission of Enquiry which
was get up in May, 1958 to enquire
into the case of food poisoning i
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Kerala in April-May, 1088, recom-
mended certain steps to prevent such
cecurrences in future. The recommen-
dations of the Commission were con-
sidered by an Inter-departmental
Committee convened by the Ministry
of Health. On the advice of this
Committee, pesticides that were highly
toxic to man were declared as poirons
under the Poisons Act, 1919. Folidol
ig one of the pesticides which has been
so declared as poisonous, rendering its
transport, manufacture and sale sub-
ject to Government control.

No rdfitrictions have so far been
imposed on the movement of folidol
by road or sea.

It is, however understood that
booking of Folidol by rail is not
accepted by the Railways as this com-
modity is not included in the Railway
- Red Tariff No. 17 (issued by the
Indian Railway Confercnce Associa-
tion) which contains rules and regu-
jations for the carriage of hazardous
goods. It is also wunderstood that
although no specific ban has been
imposed on the carriage of Folidol by
rail by the Department of Explosives,
the Chicka Private Ltd., Bombay, who
are the importer. and distributors of
Folidol approached that department
to permit them to despatch by rail
Folidol packed in plastic (polythene)
containers. Polythene containers are
not considered safe for the storage and
transport of Folidol. That department,
therefore, did not agree to the car-
riage by rail of Folidol packed in
polythene containers. They have, how-
ever, no objection to the carriage by
rail of Folidol if the commodity is
packed in the manner prescribed by
Railways.

This ig all that I think I should read

Hereafter, there is a statement of
“the manner prescribed.

16 DECEMBER 1958 to Matter of Urgent  §a76

Public Impaortance
STATEMENT

The Commission of Enquiry which
was set up in May, 1958 to enquire
nto the cases of food poisoning in
Kerala in April-May, 1058, recom-
mended certain steps to prevent such
eccurrcnces in future. The recom-
mendations of the Commission were
considered by an Inter Departmental
Committee convened by the Ministry
of Health. On the advice of this
Committee, pesticides that were highly
toxic to man were declared as poisons
under the Poisons Act, 1919. Folidol
is one of the pesticides which has been
so declared as poisonous, rendering its
transport, manufacture and sale sub-
ject to Government control.

No restrictions have so far been
imposed on the movement of folidol
by road or sea.

It is, however, understood that
booking of Folidol by rail is not
accepted by the Railways as this com-
modity is not included in the Rail-
way Red Tariff No. 17 (issued by the
Indian Railway Conference Associa-
tion) which contains rules and regu-
lations for the carriage of hazardous
guods. It is also wunderstood that
although no specific ban has been im-
posed on the carriage of Folidol by
rail by the Department of Explosives
the Chicka Private Ltd., Bombay, who
are the importers and distributors of
Folidol approached that Department to
permit them to despatch by rail
Folidol packed in plastic (polythene)
conta‘ners. Polythene containers are
not considered safe for the storage
and transport of Folidol. That Depart-
ment therefore. did not agree to the
carriage by rail of Folidol packed in
Polythene containers. They have,
however, no obicction to the carriage
by rail of Folidol if the commodity is
packed in the following manner:—

(a) Wettable powder:—Upto 28
lbs. in water proof air-tight
square tins conforming to the
proposed ISI specification Ne.
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15:918/1958 (18 litre tins);
bigger lots such as 1 cwt. pack-
ings should be packed in steel
drumg conforming to draft
151 specification No. Doc.:
CDC 28(921)P.

(b) Ligwd Emulsion:—Packing
100 ml. and 200 ml.: 100 ml
and 200 ml packing should
be in leak-proof Aluminium
containers (bottles) with an
outage of 5% of rated eapa-
city. The bottles should be
fitted with an inner stopper
which should be sealed on to
the neck of the bottles by
xeans of best sesling. The
bottles should be then secure-
ly closed by screw cap clo-
sures. The closures should be
of screw thread type of secur-
ed by screw-thread device
Body and head of Aluminium
should be at least 89% pure
or an Aluminium base alloy
of egquivalent corrosion resis-
tance and physically proper-
ties.

Aluminium contamners should be
wrapped individually m
transparent plastic bags
(gauge 585) which should be
closed by heat sealing and
which should contain ade-
quate space to collect leaking
material, if any

25 bottles should be put into a
molsure proof eorrugated
cardboard box and 4 such
cartons should be packed with
saw dust 1n a wooden case

1227 Bra

PROGRESS OF OIL EXPLORATION
IN THE COUNTRY

The Minister of Mines and Oll (Shri
K. D. Malaviya): Sir. I seek your
permission to lay the statement on the
Table of tlie House.

Mr., Speaker: Very well That
would be circulated. Hon. Members
will look nto thmt.

18 DECEMBRR. 1988 Bzploration in the  sa7@
Conpmsry

Bhri Tangamani (Madurai): It may
be circulatad.

Mr. Speaker: That would be circu-
lated,

Shri K. D, Malaviya: I lay the state-
ment on the Table.

STATEMENT

The House was taken into confidence
regarding the progress of o1l explora-
tion in Cambay when, in September,
1958, I made a statement that a test
well at Lunej, about 8 miles west of
Cambay, had struck oil sand in course
of driling a subsurface structure
oullined by geophysicsl metbods The
exact words used by me were that
‘at the Cambay site we have penetrat-
ed into what appears to be an oil
bearing stratum’ I further informed’
that the behaviour of the well sug-
gested that ofl 1n this region was
under considerable pressure, I also
informed the House that it will be
necessary to continue fairly intensive
drilling and testing for a period of
about a year before we could be
certain as to whether we have struck
a commercially exploitable fleld I
also promised to keep the House
informed of the developments in oil
exploration from time to time

I now wish to take an opportunity
to mention that the drilling operations
were continued to a depth of 2191
metres 1n the Lune) well The enco-
untering of o1l under considerable
pressure has already been publicwed.
The pressure was brought under con-
trol by putting heavier mud in the
well. Later, electrologging and other
logging surveys were carried out in
the well. The information obtained
from the drill hole surveys indicated
that there are several promising sands
at different levels aggregating a thick-
ness of about 60 metres. In view of
this promising indication it was
decided that the wel] should be tested
for its capacity of production.

The programme of testing the
various layers of sands having poten-
tiality of oil Has Besn drawn up dy



1going on and I may caution the House
‘that very spectacular results may not
be expected if the pressure of the oil
sand represented at the lowest strata
18 in any way indicative of pressures
-of other sands. But we know that the
oil sands at higher horizon gave us
considerable pressure. In the mean-
time, the site for drilling the second
-well has been chosen and preliminary
nrrangement for preparing the site is
in progress.

I would also like to refer to a report
which appeared in a certain section
of the Press to the effect that a fire
was caused at Lunej by siaboteurs
“This is not correct, as all reasonable
precautions were taken to prevent and
to fight against such accidents, which
are normal to oil field operations. Our
experts are conscious of the hazardous
nature of the undertsking and the
HHowuse will appreciate that for their
own personal safety, the teechniclans
need to be quite alert all the time. I
would, therefore, again appeal to the
Press not to make any sensational
story lest it may creste disturbing
effects on those who are engaged in
delicate operations.

1 may again caution at this stage
that the find of oll in one well does
not establish a commercial oil pool
Although we have started with signl-
ficant success so far as discovery of

.present plan, we expect to put m
about 9 holes in 12 months’ time from
April next Thus, within 15 to 10
months from now, it is expected thaf
the quantity of oil in the presently
discovered o1l fleld of Lunej would be
known to us It will thus need con-
siderable patience to follow the events
in this connection as ‘we should mot
expect spectacular and Tresh news
every now and then. It is good that
we have been able to procure a few
dmlls with the help df our Rumanisn
and Russian friends and the intensi-
fication of our drilling programme in
Cambay has been more or lesg assured
in the next two years

1 might also mention here that
shallow drlling operations had been
undertaken in the neigfbourhood of
Baroda to obtain under-ground geolo-
Eical information and to explore the
possibilities of finding economical
deposits of natural gas. Altogether 12
holes up to a depth of 85 to Z30 metres
have been drilled so far. In the 11th
hole some natural gas was noticed and
in the 12th hole near Vadser, some gas
and a little oil came out with pressure
during the testing operation of the
sand at a depth of 163 metres. This
news was seized by the press and was
broadcasted very prominently although
I cautioned the public sgainst any
undue optimism and wrong conclu-
sions The pressure from thiz 12th
hole in Baroda later féll cuggesting
that 1t was a tiny pocket of oll and
gas esand  Although drilling 4 net
establish oil sand in commmercial
‘quantity, 1t has intlicatell thet if
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sands occur mn the Cambay bamn
perhaps far more extensively than was
originally theught of The latest news
received from Baroda yesterday is
that the 13th hole which was put oaly
a few days back has again given us
gas and some o1l These informations
are proving valuable and the problem
hag resolved now into a task of locat-
g suitable and large structure so as
to permut the accumulation of oll in
commercial guantities Lel us see
whether this comes out according to
our expectation Our geologists now
tel] us that the Cambay basin has been
one of marine sedimentation where oil
formung conditions existed in the geo-
logical past. They consider prospects
to be bright and are hopeful of fav-
ourable results Some further explo-
1atory shallow drilling 1s proposed in
thus region to explore further possibi-
lities  Simultaneously, geophysical
investigations have been intensified foi
the location of favourable subsurface
structures in this region It 1s, how-
ever, too early to forecast the result
of such investigations

Elsewhert in the Punjab drilling
1» being continued at Jawalamukhi and
Hoshiarpur The former has been
reached to a depth of 2307 metres and
the latier to 3213 metres The progress
is rather slow on account of the
increasing hardness of the formations
at great depths W have only one
testing equipment <o far and 1t has
been decided that av soon as the
electro-logging station has been
released from Cambay or the -econd
one arrives from USSR, it will be
taken to Punjab and the two wells
will be electrically logged for taking
a final decision This may take six
to eight wecks or mor¢ 1 may mer-
tion that somc gas has indicated in
the test well at Hoshiarpur but the
volume of this remains to be tested

—_— — ——

Rig building operation near Sibsagar
1 Assem is proceading asoccopding to

at a very early stage of our oil explo-
ration, we have still to spend many
months before any quantitative ides
of our reserves can be indicated to the
House

12.29 hrs
APPROPRIATION (NO 5) BILL®

The Minister of Revenne and Civil
kxpenditure (Dr. B Gopala Reddi):
On bchalf of Shri Morar)! Desai, I beg
fo move for leave to introduce a Ball
to authorist payment and appropria-
tion of certain further sums from and
out of the Consohdated Fund of India
for the service of the financial year
1858-59

Mr. Speaker The guestion 1s

“That leave be granted to mtro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the service of the financial year
1958-59 **

The motion was adopted

Dr B. Gopala Reddi

I introducet
the Bill

*Published in the Gazette of India Extraordinary Par n-»-sﬂ'tlon 2 dat-

ed 16th December 1958

tintroduced with the recommendation of the President
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139} hrs.
BUSINESS ADVISORY COMMITTEE

Trmxry-THIRD REFORT

The Minister of Parliamentary
Affalrs (Shrl Satya Narayan Sinha):
I beg to move:

“That this House agrees with
&c‘.l'hirw-thisdﬁqm't_n! the

sented to the House on the 15th
December, 1958

Shri Barman (Cooch-Bihar—Heserv-
ed—Sch, Castes): In this connection,
I want to know whether the present
sesgion will end on the 18th or is M
going to be extended

Shri Satya Narayan Sinha: After
thig motion is adopted, I am going to
make a request Let this motion be
adopted

Shri Tangamani (Madura:) Before
the motion is taken, we shall discuss
about this sugarcane matter. Two
hours arc fixed for that The maxi-
mum time may be allotted

Mr. Speaker: Two and a half hours,
i hon. Members arc prepared to sit
from 4 to 630 We see one or {wo
perluuarethcreandlsarenolpre-
sent 1f they are willing to be pre-
sent, I have no objection

The gquestion 1s

“That this House agrees with
the Thirty-thurd Report of the
Business Advisory Committee
presented to the House on the 15th
December, 1858"

The motion was adopted.

1230 hra
EXTENSION OF SESSION

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinks):
In view of the volume of work just
now pending before the House and
also 1n view of the decision which we
have taken in the Business Advisory
Committee yesterday, may I request
you to extend thus session by one
day, that is, on the 20th also, the
House should mt

Shr1 V P. Nayar (Quion). Some
of us have booked our seats. When
we have to travel for four or flve
days in the train, we have to book
our seats one month in advance. If
the session 15 extended by another
day, we will have to seek fresh reser-
vation which we are told will not be
available for another fortnight. Now
that the Railway Minister is here, if
the session is extended to the 20th—
it 15 & very serious problem for us—
some arrangement should also be
made so that we can have reserva-
tion at the earliest moment. Other-
wise we shall be stranded here in
Delln At the last moment, they
~hould not come and say this

Mr. Speaker: The hon Minister will
kindlv try to do his best in the mat-
ter

Shri V. P. Nayar: Even if we take
care to reserve one month in advance,
some of us have not been able to get
the lower berth We have to travel
2000 miles

Mr. Speaker: The hon Muuster will
iry kindly to make adjustments.

The Minister of Railways (8bri
Jagjivan Bam): I will try to make
as much adjustment as possible

Mr. Speaker: | would hke to say
thir In view of the difficulties, we
do not know, we may héve to sit.
Therefore it 1s that though Parlia-
ment 1s not mn session, for three days
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[Mr. Speaker]

after the close of Parliament, hon
Membars are expected to be here and
they are paid also whether Parla-
ment is in session or not. In future,
hon. Members should not create diffi-
culty for themselves or for Parlia-
ment and try to book within three
days.

Shri Hem Barua (Gauhati): They
are expected in their constituencies

Mr. Bpeaker: The constituency has
sent them to do work here, not to be
canstantly with them to the prejudice
of the work here. Therefore what I am
trying to explain so far as this is con-
cerned is this, Whenever a date is
fixed, it has always been the practice
to extend 1t We may not be able to
get through all the work Within
three days, they shall not book If
they book, no other arrangement will
be made,

Shrl V. P. Nayar: In order to reach
home by Christmas which 1s most im-
portant for all of us, we have to start
from here on the 20th For UP and
Delhi, it 1z all right

Mr, Bpeaker: [ thought personally
that Members who come from 1000
miles and cannot reach thewr house
in one day, ought to be allowed air
passage. With respect to this matter,
hon. Members did not choose it. It
takes 3 or 4 days for Members to go
Even now it is not too late They can
Eo on changing.

Shri Tangamani (Madura:) We can
£0 by air.

Mr, Speaker: I am told by the office
that for attending the session l;:
going back, they can go by air.
far as this is concerned, the Mimster
of Transport is also here and they will

try to reserve some seats for them

I thunk the House will sit on the
20th also.

Hon. Members: Yes.

12.38 hra
APPROPRIATION (RAILWAYS)
NO. 4 BILL

The DMiajster of Raliways (Shri
Jagjivan Ram): 1 beg to move*:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1956, in excess of
the amounts granted for those
services and for that year, be
taken into consideration”

Mr. Speaker: The question s:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st
day of March, 1056, in excess of
the amounts granted for
services and for that year, be
taken into consideration”

The motion was adopted.
Mr. Speaker: The question 1s:

“That clauses 1 to 8, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
BilL”

The wmotion was adopted,

Clauses 1 to 3, the Schedule, the En-
acting Formula and the Long Title
were added to the Bill

Bhri Jagjivan Ram: I move:
'm‘ﬂwnﬂlhm"
Mr. Speaker: The question is:
“That the Bill be passed”

The motion was adopted.
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APPROPRIATION (RAILWAYS)
NO & BILL

Shrl Jagjivan Ram: I beg to move®

“That the Bill to provide for the
suthorisation of appropriation of
moneys out of the Consohidated
Fund of India to meet the amounts
spent on certam services for the
purposes of Railways during the
financial year ended on the 3ist
day of March, 1957, in excess of
ithe amounts granted for thoee
services and for that year, be
taken into conmderation”

Mr. Bpeaker: The question 15

‘That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 3lst
day of March 1987, in excess of
the amounts granted for those
services and for that year, be
taken nto consideration"

The motion was adopted

Mr. Speaker. The question 1s

“That clauses 1 to 3, the Sche
dule, the Enacting Formula and
the Long Title stand part of the
Bl

The motion was adopted

Clauses 1 to 3, the Schedule tht
Enacting Formula and the Long
Title were added to the Bull

8hrl Jagjivan Ram* I move
“That the Bufl be passed’

Mr. Bpeaker: The question is
““That the Bifl be passed’
The motion twas adopted

e

1235 hes.
DELHI RENT CONTROL BILL —=gon.

Nir. SBpeaker: The House will now
take up further consideration of the
following motion moved by Shr1  Datar
on the 12th December, 1858, namely

‘““That the Bill lo provide for the
control of rents and evictions and
for the lease of vacant premises
to Government, in certain areas m
the Union territory of Delhs, as
reported by the Joint Commuittee,
be taken mnto consmderation ™

Time allotted for general discussion
5 hours, time taken 2 hours and 47
minutes Time allotted for clause by
clause consideration 15 5 hours

Bhri V P Nayar roze—

Mr. Speaker: Was any hon Mem-
ber i1n possession of the House® No. I
shall give opportunity to hon Mem-
bers who reside 1n Delhi first

Shri V P Nayar (Qulon) But I
have been a Member of the Jomt
Committee and I want to explain the
stand taken by us in our Minute of
Dissent Not merely that It 15 a mat-
ter in which all of us are concerned,
because 1t affects the entire populution
of the capital aity

Mr. Speaker: 1 agree, but hon Mem-
bers would have noticed that this 1s
the order in which I choose speakers
and give preference or prionity Hon
Members who have taken part in the
discussion b¢fore reference to the
Joint Commutiee are called last, others
who were Members of the Joint Com-
mittee are next in order, and those
who neither tock part in the ongnal
discussion nor were Members of the
Joint Committee are given the
opportunity now to speak Hon Mem-
bers who were Members of the Joint
Commuittee, who want to explamn their
viewpoints with respect to Minutes
of Dissent and so on will come next
and 1if still there is time, hon. Mem-
bers who have already spoken  will
have a second chance

*Moved with the recommendation of the Premident
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With respect to territorial divisions
also, if a particular matter relates to
Kersly, I will call Kerala Members
first and Shr1 V P. Nayar; if it relates
to Delhs fa1 as poasible, Dell

That is how I am try-
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Shri V. P. Nayar: My submussion 1s
that T am not handicapped by your
ruling because most of the Members
from Dellu were also in the Joint
Committee, so that they cannot claim
any preference over me

Mr. Speaker: But if 1t 15 a guestion
of precaedence between one Joint Com-
mittee Member and another, the Delh:
Member will be given preference

Shri V. P. Nayar: I have raised some
controversial 1ssues 1n the Minute of
Dissent, and [ think I owe 1t to the
House to explain them to the House

The Minister of Home Affairs
(Pandit G. B. Pant): Representatives
of all the partres were there, and I had
almost formed an impression that om
report was going to be unammous
1 am not surpriscd to see some Minutes
of Dissent as it 1= conventional to
attach a few, but I do not sce why
the discussion should take too long

Mr. Speaker. I am allowing only
2 hours and 47 minutes And how

Jong does the hon Minister expect to
take* Half an hour”

Pandit G B. Pant Yes

Shri V. P. Nayar: In view of what
he has said not more than ‘flve
minutes

Pandit G. B. Pant: Not even five
minutes if you accept what 1z there

Shri Subimsh Ghose (Burdwar)
May I submut that I may be given a
chance” 1 was a Member of the Joint
Commuittee and I submitted my Minute
of Dissent From today's Orde:
Paper I find and T feel flattered that

wowg werw (fewit W) ¢
waw efrwT angw, W !&mt
fe fradr W ol W ¥ aw
wrx oy fret & W faw st
el rm A wEIRE ¥ AR o &
wix ag aaeet ¥ aw ¢ e 9w X §w
weet gedifaar o 7€ 3, forr A T
¥ froraar ®Y 8 wmay agtaad frer
TR | WA F awhaT LNy F, afew
Wy RN $ @ A d
¥t e g1 o oY, for Y aog & aw
mwﬁﬂﬁftﬁh’w
Yz w5 e & W W g e
A AT AT | TH AW Q% aT
R F Frd g T TEFs W
| WA A A g W TR A
mfas-ae@r  F ag =gy qar g
fis & fodlt aeg & it T ®t @@y
¥ freTe WYY AT T AT HEIA AT
®% | g syt T &1 o AW qE
g6 1 39 &t e zrene @R et
e at arr wrer e & fad ey
% feoaara W fowraen ope fear
PEYR ¥ WA § ATTWE T W A
e & ok o, o & W T o
W g5 sl ¢ fedRm W 2 A,
T HT A T R T JAT
sy 3 ot sy feor S e fear
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Wi 3w & o ) o w: AR oW A
ofaw @ fo g & fevdard &
wyt & Frerd wite sy 3 fgond o
oot serif oY & | o aw A ¥
fiewft & feoRerd § qw aft guww
wwft ye gt e ww AT & T awd
¥ fis wger ot wrolt onfit ox e T
T ®ni & I feod o ¥ fem—
wrgYdIw WA WA W,
} ek ¥ W F Wy am 8— Wi fw
o vy fedy  ow o & gev faan,
wiffe 3w Wit & Wi oy grfeer
aft o | fogr 3w v wg gt
oiC 7g 77 TR 7 wifow ¥ 0 fe
fiedy g7g ¥ 2z W weww feor
| age, W T faw W oaw
o wrar § 3w & wfed 9% whr
qq R ¥, 0w agdy w23
o, dix 31 auEATy W AF FA W,
o fir wrg AR Y i N ¥mE
¥ o aog & qzy gk oY, AT wfen-
arr e

TR O wol) g Wt d e
@ T W w1 v @
fosqn wran & 1 qg¥ qwest F g @0
war fie e A ¥ W W aga &
amh ¢, foed oo di afes
aHE oM qWE i 2 W T T
st T wET d, I oA R agy
qFT | 0% waAn T w8 -
SET FAH Q G § T RN A
[ QAW F wEeh A ek
ag & e e afas-asmn
o W s g | W faefad @
ot T g v W ar g § e e
W @ IR [
f foerd T wae edx fed o, @
gt o 1 fafgr @ dusr T A
fawfor 7t gt frd and, wiife v
o o R ool Y W oavaEr o

Big
e i ¥ el ¥— g w o
gl & Fis ey fivet el ) il vy
e % fapay o §%, G g o ey
ﬂﬁttﬁmmg st anr e o
W firwr ¥ v 9 g A @
T XL 1 forgra & g wewrey v
s ag wadrr amk o e ok &
WW@.*Q‘EI&E ar fefigwe
0¥ I T ¥ AW F ¥ qwic e
T ITTF TS T T TR

anfr

W ug ¥ g7 W § v oy few
fadwe %% ¥ fow e F wmar R,
|y frmdad W wm agfees
foer @t | fadme &3 & ana & agr
for o T dw W) AT sy o,
fed 7@ & faw ¥ wwwe ag @ da
nname feamdRawiam @
T ATAHT T AT BEET FRO
w7 fFouE 1 15E uE Ty N awg
Fouwm AT W R ™
Ty ¥ aF F faar mar § o
R forg a3 ag faw 8, & wg g
g & feem @ fam ¥ &0 fawr
} WATagwr 1Ay
et ag aga Inaw B, Wit a-
et ¥ it % Tz o g @&
@ fear ar 1 @, ot f& Iv W fam
JAT wifgh | T SEw e Wi
viwe A gk & qwe F @ T
t weea femet a & oody ot ume
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[*Ye wg W]
wifeme aft wé § o e sl
wfight fiw srore wg et oy & wpwr g,
) W WY U ¥ AT A TE WERT W Wil
w1 v Ty Iowr  fawifedy wam
R o drre wfe f sy dFduy
P

7y Qe ¥ ¥rer § s yrge fawr F
Y ¥ og® & awl & geo ¥R
wrw ¥ fisod o Wi Tud are & qwAy
¥ tee ¥Q AW ¥ fieyd 9T W
ofradt T o et & v, Ty Arw
€ o€ § i o ¥ 7l ferdard
wTE FTYRT F |

gt WY O e §, I ° fo
¥y 1 N 7w ded FF e
Gty frgd wwew o oo ot
o7 7%, qR gagr § i Arfaw-wwr ow
¥ g wi ) ¥few wRIg A @
R F g gy Aw@hwTor
e o A agag ¢
s ware wk mfew www w9d T9
&t fdge A W, @t @ e qor-
w ¥ fwadee oF A wr feaar
% X WA g o Fwar g
ot fieff gt & Tz $3wT
R wwar § fis ag W @ 9 fdge sy
¥ @y ol s § sgfema gt
Wit & wwwen g e wwet # fgwom
ot agdr

T wxw frw ¥ faed frodarc
¥ v Wl W wawaT g fe
gt few aff a1 Wt oW
feudardt &t awediel &Y ST wpgw
@ fear 8, P s g wfe
weE &, aeer wY fiear &1 a8 wedly
ave § s o wwnr ghawe gt § sk
SRt ¥ ywr 1y fedt feadare
-¥ wre a1 g W b @

ol giear @ qwg ¥ o g
Frawe §ror §—wd fod viw srerow
& fod wrelr s A W ok
W s vivaew es @
ford wg ft wor T ) qew ww
v ug W &y faur war § fe ol
7 W o & frd oy owy Wt
fevd et ¥ ewar ) TR A
wRaT § W apfema feode
&Y firdalt | dfewr ¥ <y givar 2y off
g o wrr ot § fin o aw oo
fig<rar Wt FOT @ I9q wwvr Wl
¥ wqr AT WO uF & e
wae dar ¥ ard faw & fis sawt sen
¥ frefegy grfee o &% 1 wrc g
T & awar 3 Y o ¥ o qw R o
ot gem @ et 9 fw wae
wifew o WETT & AN O e
wY S¥ @S iz w7 W £

gy T & A a e wwi e,
ow o wa3id a7 gt § o gl
grafew ot o gifed fear mar § aiw
arer & ford ww o< g€ &1 gt aw ww-
dfer w1 e § R 7 exd g
v ¢ fie fadee W F um afx
T QR & dET—aT qR I
Q—wa-dfen & fers 41 It o
@ fie gwdfer foelt d qo ofr
oure Aff g wifed o+ qgt 9 faw
Fa arfgarr 3 aw il #r § sedr @
g o § fie € wrgh § e wa-dfer ot
aeeftnr forar ord 1wt ot o F we-
#fer srewdr v ¥pe ¥ et
wefer ot wme § fe dewrd & ity
TgHabat % wpv gy
I F g v § e arw wrpdt i ®
faege oft O g3 @ ¢o qudz ¥faw
e TREF N i ¥



Sags Mnﬁm 16 DECEMEER 1958 mnzcm $296

wit § oftc ant & st onfew F
woar forr wrdm, ©OF R g § )
wpogw frde 8 & fore e &
wy firer wray § F wwwan § 6§ sawr
o | T T 9T 9 O gAtee
o R & s
st g g werar A Wrow
wre wad fwars ¥ aw garg wnf
S g W wowr oy W
wgt aw grfed w1 T §, W
fanfa® ¥ ¥ Tw T wg WET
ot 9 ¥ Ay & fs fran g e
oWt o woft § W e ww R
fecmt ¢ o gd df qT oaT @
o IW & T FR T Wi @
AW T wEEE w1 arr ¢ e el
¥ w7 fre? awrw N @ & o
&are § vl g ¥ T WO EEH
¥ o forereft wgfead ft oy qgamé
wf §, TR g NFEfaT W § AR
§, ¥ efaT gofon &fw & w3
ff, W W grefan & § 9T
g o R e Wiy gefar @m
o, F e Ay gak @ §
o faeeft wex fawr et o, Soel
wXT TG qgArE o7 @ g a1 I
AT g A4Y fear g § e
fiw fwar o wifgd 1 AT g ¢ fe g
qifed sadre Y 7 &1 Bfww #
WY FAATAT ATgaT § & qF W 5)-
orifer vl A faw & fs awr
A et F too E Wk o &
2o,000 FFAREAN T #TF A
ST g §, /Y o grefanr @
® sroge et afy faer § 1 forer Wi
wfex gefmr  angdie & & ol
T ¥ it o ar fasgi? wel dgw
oty & oY ofy el ol o X o ot
o vefifos & Nfew § s fagyr
o foqr war § o1 3T oA IR
afm G ar R § 1w e @ fw

fewlt gefafardew & yq woeow @
whrifer quiz $—i o o -
e &% g, e qf qg w9t arht
T farr T 0¥ T g
g o d wed it § v g swik-
fex Framedte oad | & womwran § fe wre
& e Sy AT faar war o) sy
¢ qrere # g% afed agr 9T awe
TR W1 A §, xEA qR ww ofr g
g1 ¥fwT e Em A AT ¢ fr
g% 9% frefy Y areforr ey & fad
s N Wi gad fad v A darc
® X 7 W 34 ¥ surey e vy
T &1 5T g ol qer g e
R A gwr & WX q A §
o svar wir ofr fa= g%ar & W o
EWT STAT RATH Y AT | A€ 5H
T 71 g fe d o 5 wrfedre famr
FT ATHE WETAT X § I I FATTGA
qTaT ATAT , I AT WWTEATT A8
2 ¥z FIRAT T 7 AT I FE-
Fsaaa Y ) were ar 2Y war A wet
1 AETR qeT 7T TE I3 §HAT W
FTH AR T G FH TG A9 AGA
1R T g A ] gy ot § e e
forg & w9 and N Bl
TR ¥ A & O aF o)
i ¥z & fam = € s Wt wwE
a7, M ¢ erefen & & wreRw ¥4
a7 {1 ot fedt &y & srge Y ot
mifz W gEr F E, W WA @
FEOEA & o & A7 | @R T
& mw A e o sy e § @ % o
ag Wgefy | & v § caw groe fafem
firefurdy #1 age surer pedfew firdom
EE F70T T 9g g fi ¥ qgwr
ar &k o fafae wma & v A
TG W §X S ST & g
T | W A WY §F FH! 2w §Y
ot fwe st wgm e or 2928 grefew
WY& qgt o Ty i faw® gyt wwwr
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(e g v w)

grafun ufiefady st g o Twe
AT Y & fad ard Wi g s fawfudr
F aumy wiamg w3 |

w e W q% TEAT W
I SE 5 o Wi IEA w
ot o 79y qT o s wErE) &Y o
g iR Az s s T e
oY s W WY oreTe § 1 O¥W O
Yo coo WIT WiMAY § av Wiwfed 7
w @Y fom F ¥ 38,000 dfsyelrg A
TRz € et ar ot gk & Wie
4,000 WFT T AT v quft g
g1

wow W wforar W, 6
wew ?
Wio wg Wt off g7 geHEw |

agy T3 arfeet 7 @ & wrew
T G F O @ & ATor WR A
AT FT FIAT TEA A I3og ¥ e @w-
gt feddee g Wt 9% ¥R a0
AHA L, ¢ HA AC T GRAT A ZA W
Feftar ag gor ¢ fr fagy A aret
N ¥o,000 FAATNTSE THFA a7
§ N § wwar 3 garhe @ @
FAET | 7 ax7 § grafA yraen AN
EAAFTE a7 FT9r 757 g A7 a1 97
W of9F ™= ]A17 A & wraTw-
Far &

AR AT FTH ATTR! TAETAT
wrgar g fr O ey o wrardt v g
agr feelt & w3 fY oAt @ TR ¥y A
qarea A aF F Y A TR A ¥
W & JgT WTRL I 919 B AR A&
aFlEy & W wardl 9 ©®
wer agfy ¥ Wi gw qF e agf gk
st ?Fﬁi{tmm&w Ro,000
iz Tfg@ 1 A 7@ T Ay

qrew § fis ow e W€ St gew
fu feafed 4 it woF wrdit
fxaw ag Lgw wToly wewt ¢ ardie-
Até Wit 2iT s wwwT € ag ey
£ w3

T SN A X, AT WA HTAHW
MR &y, s dNg I XQ W
& WpET graTe | wTed ary wrE gE
A A W foard ward e oy grfeed
21 % s g fe Sed wow & fed
AFT T« e frre WA
FAEm AT A4 AT, AP EAE
AT 7 a7, 7o farge wmm Wi W
T ¥ A A g iR ¥ Arga
AAT Y | wgTET ag AT AY AT
maddz N N gwd Awr afedt
AR AT AT Y WIS FEET 6 T
&% ) SR | AT ST ag A
f o v ey W ag pfe Sy A
g AN, AHY mEq, fawvifes
a7, wer A€ FOF AT §TE J
A At | AR A& fang sam
7Y, 77 Az A Afew T, WA
a% 72 | W TR FIAAT A TR AN
AT 91 7% TH T, W A7 ot A
SR T AR

it fto wo v (TwRTYT) - FH
sagime’?

wto W WwTT  TE I FF A
wr g fres & oY JaT q Frefam O
et A AT HavgAEAET )
ot aRIE R AEE a9 |

wz s fearom fews @
fred wri 99 9T T=RF A1 qra rady
war &) ¥feT TAHT T FAH WY
gareE 3 4Y 1 7 g A R & gw
# 2y g s sy oy et o
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W o W anR Y oy R
@ ow e arfedt wed € ) oo
faw odz ¥y T Joo T Yoo %o
Rl ST ¥ oTA ¥ IW T
mﬁocmucoto(\'ml
o g ot o aorg ¥ 0§ el At
whmar @ 1 guEfe” f gfed & o
return § EXAEF A wow |
wrw ¥y ag Wt §, ot @ feod
s ¢ N o g d,
g @ g ¥ A d e owwl W
A g Q& Ae e
ayfoe wft § i g www o Ed o
Wi wg wgfoaw  ar firer o ot #
e § fe o3 T o et & -
wawmA A | warar g e rwag ¥
wIT ¥orre & fod ff wera A ¥, e
wg wwrt & @ F Qv g T Ay
AN sive ¥ gwgl yOF
OGS AT § FifE @ § Tl 6
arre @, FWET retum o

ST @ AT wifgd |

w8 frw & v ¥ 39 =
fear war & 1 R A ww v § e gw fead
T #Y AR mfaw Tl w1 ow gt
{ w=r N7 TwA § 1 R fRaT
o 47 fee XA sw W ar
o R wm, 3fea Wi w9
AfF T TR N AWATF 77 F
€ mwta 70 @R {1 ¥ e
frdTre 7379 SO AT 9 ¥ AY
Forrrer 31 wred § A e mfas
Awe g3 7@ Aar awey § o ghar
AT ¥er e o W P
waga wvearg wrfad | dfeT s At
am & fat  femriae & oo &
wifce w< fear oma, ag 4 vt §
fe topnfer &1 5@ N Qo owar §
fis aetT ¥ @R O {fow ¥ ww W
& featd © wfvere st et

o SqreT ST AT ¥ ¥ fad e
X arfqr} § 1@ A -ﬁmti
o go¥r qufawa v g

&7 ot ¥ o A7 frer agr TR
war §, 4 wm A § Tust fgwraa
T E, WK PR W a=X Wi
wilt § @7 I g A w8
ot \wfmFsEedw g
T T e Res@E ¥
ferd Farc agr § 1 ooz 7 WG 3w
wfaal & s @ AAF A
s § Fa i | ofae § F oft
w1 wEe  fiF @ W€ Aex grsfer
arfedt e st wfgd | 3@ &
far ag wad gl QEd

Mr. Speaker: Shri Naval Prabhakar.

Shri Heda (Nizamabad): Sir, T am
one of those who was neither in the
Joint Committee nor did I spesk
earher.

Mr. Speaker: But he belongs ¢e
Hyderabad and not to Delhi.

wft maer swre (T faesft-<faa
syfea snfat) : wsow wgey, fawlt
feam faw fadas @t f& s
afaft & avre wra @, 3 @R ewpw
) o maffadwasamy @
#r 7 1@ ¥ IR 9 fasre ww
fFT 4, WX 39§99 §T L7 & quraar
fadry fear a1 farg o 3@ v afafy
& war, 9 T@T 07 WY 9-F% ¢ qx
g g ¥ aRfaarR 391 &Y 99 ¥ I
agr |t ard wfenfa ¥ o 1 o W
§q Tgwa qaa A g

Mr. Speaker: It does net
that I am not going to call the
hon. Members. But I will give
ference to them.

HH |
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ot wyew srwrere : Wi (W waTe
¥ W friow § wg forwr ool &
wour Y aver a1, s gwT &1 XW
¥ gy ot ¥ 7 fomd W feoar
favtr s ft wfifar o8 o €,
Tarwrqrag | g e g1 fow
ufefranr & g N N wodr
fraind et |, s guwr @ &
wAriT &1 O& A ¥ X@T W v
g 3I7 gw wiafgqdt &1 gw fare

4

T3 qIANT weedl 7 W & W
Foprstoartsff {1 et sy
® TET T w37 war fie 9T STy
w1 N fraar § o7 ¥ s Rw faiaw
Ffatorai & g fs ot
@8 WA T N7 %, Wgr A%
w{ra Y 7 v &, wreen st
ARG A Y { N2I7E fHqerirsr
foaar & %o @, TN AP W W
Reeradr & o § Y xgf 2t ar 1R
o froar §1 Wy @@ W ¥R
g # % 7 Mazt 23 %o e aa i
TR N wgomd aww i, e q
gy o az g2 AETA 4 ¢, WK
37 ¥ oy F qg I A @
for 7 & sl siardr w3 §
At I G FAME @YL, AWM
& ox e w7 feaar farre {0
fa A I A e g, SE ST Uw
oy gfawa IT A FY 2|7 ¥ §0
qfX 37 #T ¥a7 oo To F AT TA M
te To T grw, T T@ A WK
\'ootomtﬂ'?’lﬁ\'o!iom
Qi @ e ¥ aw fear gar
8 @ ¥ www  ag sy fe Ay
g AT §, W §, A ST A
Frdrr @), qg 3w Y 1w Ay
gy W fear war Wi 9ud I

"

™ art & s v T & few
Yo e g 5
wger & st v fercraT et wy Wy
e g8 stevr ¥ § W fe woerr
wiT Faer yam sifes g & @
wr 81 wore 2F et o, far W
T wEartes gfee & Y wr §, %
wfiwe frorar ¥ foar a0 F sw &
o vy aff eqwar) I & Aw-
Fmr gawr § 1 OF smof afc @
=TT w3 § Wi 39 § ag W e
tNFowmrfFawFaw W
¥ w41 ¥ %7 I¥ w0y ¥ Foid sywwn
XA & T F WO AT | ¢F ok
dre Jowew & grrew § ga W @
o garay fag &, ° 97 w¥ ggwr Y
wwwar g |

13 hrs

uF aga a€r AT FFC ar -
frors o1 Soeasw & waw § W
wfY 7% iy ag oF v A Feax g
W IE ¥ AN F ATANr 42 FM)
fosg 99 & e 7 faegor oo w1
¥ w1 mar & fw ag saranfeer ¥ faar
AT | X9 59 § § a7 &g
gwar § 5 foay o of wfafraw
T %3 Tt § W E, 97 § arafay
wfqfr w9 % gy § wwd
®RF1 fog cw wog A f wigaw
e § I R, T ywm §
faeeft #t &Y s € ag avgee Wi R,
W) @ ax v oaw £ O Wy
faazr fomr It o wr o O
& ag <Y & |1 aw qEAT WA Q@
oz wga fafar ot avr vt R o
o §T § qre g o ffe &
fa@ wrafy o 32 ¥ ag «ff g fis 3w
Tt W & & g oW g @



W
aw S gE w7 Aver agrEv 1 e
WET U T FIIOC §T T §, T
A § qgy o) ¥% 998 SreArey

qea 2T T At gfre & ag ot g,
SEWT A & IR TR T #

AETAY ¥ FOWa & T §
% wgar Trgat g e ag wdt § fs it e
wifere § & w1 #T TOA A FAT
g1 wax Afufa & a7 aw ww=
wifas! w1 o wfafafy gz s ar
T frem™ wqve =7 ¥ 77 ¥e1 fw ow
@ 33t gz ¥ Ofed feg womm
afr vt wa x9 fadaw & weax
war waw fear mar fs owm wifes
Y THTT BT FOHA F04T 98 w7 afz
g T FAT A W &1 g7 wlwwre
fear mar ¢ 5w &Y goom F0F
otz 37 qreaw & fow a7 wrasar A8
t fe g ® ow wfw e &Y feaar
%11 91T, 394 & 7 9 ¢ 7T aw
w1 31 fcrar wowa T ¥ fao s
a7 wwe & Wit aft gad ait ft yew
i A 7 feartare w2 & ot
¥ wOAn FQ wwaT E)

foraft e & fora weTe @y
wA & ff Q% wmwem § feh
wrasgwar & fan ogr aw gE Qe
QR ¥ W §, X I A ¥
arq & wee gl & et fe ow
ot qerr &1 o s Sfeg fis
Tr wfee §, wod m§ oA ¥ e
292 (A1) LSD.—§
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¥ wg gw wwT @y vt § o fwdt
Y ¥ Ty FOR @O O war e &
ot faeeft gy W werr oA & O wrfaw
aeF 9T Ja% fag uw ady fafer
waeqy oy 9y § fr w7y wwr we ¢
tdft sraeqr F faw wwet wY gwT AqT
frar 8, oz wravay & fe o it 7w
W § G W § e g e afe wg
I aoft frfr smaemen ¥ fag
et AT B Y A Y qak
£

TF It 9t § 1 v safer &
& q g Hfog e A oewd
T T §, OF wWY 4wy o
ot Y At 97 feud v § faq
§ femy 1 t? o gweT ofcare awd
T ¢ &1 I AT ufaw g Wy
WEEEAT 9EAY ¥ 91 04T wweqr
7 aft IaEY wgT Ty aqrelT w T A
®F v T & A koY F AW g
fis w1 Tare WY &1 agw WY ww™Y
aifasdFdy a@e 1 Forrelt i o
fergaraY & oft age af qord & v
T &) ww A wifag fe
feeelt orat & qoF T § I X
sfesrer s&=1 7 femar 3 @ rof
FRTaTC § Wit v fawne #ifag fw g
T ¥ gE Wifes #Y Y wyg ¥
foog & famd § W1 w9 @ wuw
To4 # fis wnt a7 wT & forg oy
¥ FYF 7 T IT AHA) §T AEHT FOE
W a9 AT IAWT T FIEHW QA
&Y wrgdr . satar § T qwwe e
o gg &4 AT fasr o smrsgwar ¥
fore wwT ATelt w7 AT § A O W
ot 1 xEF wwmn ofe wy felt
Y N FAY ¥ A wqAT ATgAT
¥, fedt w1 www &= Tger § o
frelt ga} wY fraa 9T IS wgY
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[lfrmsnrm:]

§ &Y qud Suw fog sfrwew s fear
g |

SefFaiare a1 FaRien w1 a
ATt ag AT s Faar &) ww
JIAY WY qG AT W wHET W agw
TR fafi 3 gawr fadw fer Wi
Y 2y 9T Y 77 QY ¥R A W
W &1 uw sfwr wew fead &
FIT aT ¥ WX guay wiws feog
& FIT 99T AT § T Tg UF W99 §
fovy g %@ v fF sad o5 7da
fraaaTe AT , IuE gify ad O
Tifgr 1w gad fAo gz gz &y of
t f& suay drar fraga a= foar
WTANT | A UF Wod A § AR A
wwar g fr @ 9w & ol spfew
21

taR T o am 4 wf § W
qem} & Tafmir § N 3 w7
s s wE 21§ FEfawi ) o
AT FY FAHGAT § WK @ FIO
£ w7 & gwwar § fr 22 a3 aefim
& #Y arr grm s0fE g el A
waeqr 0t & fs 9ad &2 717 oA
T AT AT qFT &ET 21 WW
s #ifag e g crfm &
e feedlt & IfT #1 0F =R
Ree W FT FrAT AfeT W I o0
T ¥ e A A fr feeh & Fm
T " v, & Hier 7 g 9T w9 AR
WER A WX WER 20 T
wfa & wor ¥ v e Y Wi afe
WTT 30 ¥9F U9 & fgwra & Roo W
Tz #7 ¥ 7 fgare ad A 9w
m\ﬂ'ﬂmnnmmm
qgw arifr Wi for =nd e saw
7e, §° FWIT TR &ATAT q¥AT WR
T ATy QY AT Y FETT FOR W NED

ot W QF AT AW wRMr 1 1R
i ar Y g TG U g wwra & fag
lad @ %7 § & wiv &d wow
[ aw § fir oy Tt ot war oft ot
" WYAT WETH &G AT 7 gAY g o
g1 fosg der fr M aren 7
el fF g% #9717 ¥ qg w9 wex
o fE §9 57 a7t @ 9H T W
fire § g uT T Y W fy
7 78 €T uTgar g f o whw =fe
g o fag g dfr ey Wk 7
18 T 0% A syaeqT IR HAY wfed
fomdr fe odm wmefad) = o ==
safY ®Y o fs w@g & fod wwm
fator 7T ArEd § fomg S wwTw
e A gt &, 7 faw avm w1
g3 5771 % fAm w51 ey
for A% ¥ &1 AT 7 &@g i
TAFATH TG g1 aFAT & 99 g
g3 A 7T T 3 & IW@ T AR
HF g4 § fA 399 mor 2, ot
T FET A qAFT 3|

o %21 T & v gfom ¥ fag
For @ &1 o aw gfomt & g
Y T S gy § agr % A
AT § a7 ¥aw Ay & gri
@ &g &, oo ¥ @ A gfom,
@ vuy off 1few &, ...

Mr. Speaker: Hon. Members need
not take more than ten minutes. There
seems to be a number of hon. Mem-
bers who want to participate in the
debate. May I have an idea of those
who want to take part in the debate?
I see some ten or twelve hon. Mem-
bers rising in their seats. We have
spent sufficient time over this. There
are five hours for clause by clause
consideration. Is it the desire of the
House that I may encroach upon the
time for clause by clause considera*
tion, cut it short by two hours and
add that on to it?
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Bhri Braj Raj Singh (Firazabad)
Yes

Pandit Thakar Das Bhargava (His-
sar) There are about 147 amendments

8hri V, P. Nayar: Most of them are
formal

Mr. Speaker: We will take one more
hour from the five hours allotted for
clause by clause consideration We
started the discussion at 1230 We
will go on till four o'clock At 4
o'clock the general discussion will
conclude

AN T S5 W, | W
g ar fis TN & Frg A s Frafor)
a2 ag N WY Qfr afl, 57
wawr sy A8 g

Mr, Spesker: Hon Member  has
already taken fifteen munutes

ofY e TATOR ST F WY qavw
fief Jqr 3 | T I Ig FAr T iy
foeelt & aga & st wofr aferdy §
wiiiRamaafmoy it fr
fefed § @ @ § Wk 37 Awfen
®r waeqy A A @i 0 A
Tor ¥ afY 7% Frizw ¢ s aft T
F g €7 A Y WHA W7 AMET
ar € A B TRE F ggfoas 2w
ared §, @ dar &7 wer ot S ey
Twg ¥ wMT A wdz w7 Fvwr
wf q& & AE, AR WA TO0q
& far o fKar 7@ o 7w & @
g w7 g EI T aw
fasedy & 9 HEA B GO ¢ Jaer
oy aga I @ 1 W W @t
121t 9 5fe & 2@ Y 3¢ o g
g R QT sy e d
o[ WA ¥ €940 AT 97 9% | vo
war gave &, e v A N 3w gaw
R TR wr AR O WY » 994 ¢ fveran
8, 7oz &Y iR W T WE § ow 2w
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T 9T WX I T ¥y SR Yo
¥ ¥, g # Ay vy wh AR A AR
g ¥ wwd & ¥wd g aw Tt
adr g€ £ 1° wfwe & wo g v
afs feeslt § oo aree 7 V0 ) www
& T F T AT e & oY B Wy
wr e Y awn w7 @ Wi
st 8 frafry s a3 ¥y a1,

v 7 o ¢ fary Vo1 ok sy
waar 3 W1 s waa g fin e 0
farse fiFrar #Y s gend W
R = e W gt & ok §
ga Ferq ot $YE Tar qaew figay o
fie ar A S fag we wwm S Y
gF a1 & fFa 9 IR we fir
g1

Mr Speaker: Shrimati Subhadra
Josht  Then I will call Shnt V P
Nayar

shri Jadhav rose—

sShr1 P K, Deo: Nobody has spouken
from our side

Shri Braj Singh* Neither frorr our
side

Mr Speaker Let us conclude it

sitwelt gy asit  (wearem)

wegq W ww fw faw o< o
g#1 faare w7 @ & s it 7 gay v
qe® T 72wt o et g fe foeefy
7ot forw et & oz fawr o o wiw
TEX TAET T agT AT QY T
£ 1 see § € forg T fewr Wy
aedta a0 &7 99 997 wew
fear a1 W g et wgw
¥ {arware ¥ 3 e o, e fe
A THIT Y, T et @ gawy
TG §4 I T foar &

5g 9 w0 7 frs s wgd
g Forer it F gy fawr dpac g mar
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[t gy W]
§ e fas v ¥ grow W oaw
Rotr wft wreef wivfe g g Frfres Y
e TR g <t T R & ot g
derfy g wfee 7 o7 e wAT) @
% agy xdr ary w1, fwwy § dedew
gaef g, fors wor wed g

g faw X w3 fawr wawrn @
fae oft w2 i Fore woeer § a7 fawr
& 3% v § §9 TOAT I w1 W
& At ® frcger wgr ary fear
& Wi ga T griwE s omaT
® g fos wom g g T
frforeex wmga ®1 o7 a1 =y faemr
wrgf 3 fe et & 9t = s 1
wrar 34T oY, ST frraErdt § P
#AT QT T I TN F AR F A qv
oY fr aga oF o2 1 g A W
T & feogi ® w5 ® frr Tagw
WAT & {F T W ITH T Fi
fied or g6 F 17 AT feTan A FT AT
¥ GEWT FAT AT 92 AT I IR
¥ ant & av ot 5 fagfr 1o 7 §
W< fomay fe T orfay for mar &0
Faw frer) wY T fret #0 a==
a=ar fe nifs X7 a0 Q11 AR
FSW & waedy F7 ¢ gAYy ¥ feugy
wr wrsfeqr 7 g1y 3@ wR A
wed &1 gUA wwA ¥ fooa &
T AR m wd &1 ®iew oo
T FETY & QF T L &7 feTET o
Tqd § v A At A A o e Ay
qrEw

¥ ww 7 9 wifes N aw
off anfr o fis sy a7 < v g
frefr s ¥ @ @1 W g §H-
ATE T ATT T § | WL ST GOAA-
Tt #Y aew ¥ wgr ad fw forw Ty
¥ o 3 ot R F AR Wigd § WX

18 DECEMBER 1988 Dalhi Rent Control g310
Bin

IawT §Ffex aft frd o g ey oft
&, o wr & ok F g o
¥ awg o1 {dfex BT poofew ot
BT | AE AR AT TT | ST gy oyt
ft smede deomy @ W @ W
RO W W | T IR WA
T G W—ATE A JAE W7 AT
&Y a7 T &7 wEer gY | S # g
wTT ¥ W W gt g fin qoen o1
HEAT W AETAT W7 HEAT JT T
woft & el @efr wfge 1 93
UTS g7 X AT FT AQAT w1 §
W gEwa W grew gt g § e g
B a9 &Y 7w X wh o g Ay
T FOE e w §% | dfeT W
TS FHAT FT FRTR & gra } famr
#29 ¥ e faar sriar ot s o
FTerE 1Y ITHT WIT WRTAT AT G
&1 g Ay AW AwEy § v
g 1 g wverlr sl fwy
ATETT {FIT TG & F6AT & (T AT
@ g wa A W fF W O
Ferd garfow @ & fead o
AT ATREAT §T Yo I Yo redy W
&7 WT ¢ ag wodr wrEAr wt
T afHr § W & fog wey
grr 1 &Y F 7% WeE & W S W
g fs 7 &mr ot s wdne & )
"% feag o 3 § 3 o feeslt B
& & aF Wl 99 § ) Wit @
IV 9§ FT ALY |

Fo 0 ar & ag wok WA wigh g i
WIS I IR A A WraTy 35 o &
fir srfter o iferr g wfiye, e
ot KT o oY 7, TRy o oY g
ifemr sy 9w | g F @ N W
AT WX Awre fivar o gt R
ag ft wrary 337 wft fs e et o
ot ®Y @ifenr sy wfy s wge
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et ¥ wrelt g difen afr s
i & qg avw warage iy | gefwg
T WY G & A wfewt Wy
ot gz & ey oY IEE af fedt F
g v A WK dar &
wraday afr g wafag & wew &
wit s g § e @ fafaex
HTRY ¥ 97 fR ¥ AR W | qg & ad
A g ez A 33 | wwe
Yy %X | wE QN ¥ W@ w
wx @iferr et Tl At aww
& i WX W sIW A @
oA A jnr aqd o # ar
wgft g fefooec o swmafer
AT wFE W | ST § wRa
¥ wob W gt 3 e or o _areTe
BT G W a0 a% g off 1A
gt a1 wwdr | gwieg gTer af
T g e faedt / oAy & Fd
aga agr & 4 § 1wt oy ¥ A
wrarafer avaredr ar s mr
WA wfw Al Ag w%aT |

1323 hrs,
[Mr. DxpuTY-SPEAKER n the Chair]

¥ a5 W g § v o e Yl
Y gt gz @ fe ag wod "o ST
TR, TraT 3 wwar §, @t ag OF FI
awr & fF ag WUTRT ¥ SURT g9qT €9
%@ ¥ fag dae &, Idm Wik fafeam
A& fFaw ¥ fag 3@ #Y foadt f S
¥ oF, ag 3T ¥ Faq o | waw
¥ qw Aifoge a6« @1 T W@ )
fiETar $0 A ® # qg ¥ faeelt F
FETAT & ST A qEd feea ) ™ g,
foerd fin felt gt fafwdw & 7 g1
T T AATAT EAT qET &Y AT §
% TORTT I8 T THTAAT g} $T Wil
1 o o g FdwwEE AUl W AT e
wirte o W o ofm fm
g, @ @ v § e wiwaPw § W

T o ¥ Ty ¥ Ay Wl ot g
& 7 & fe et 3w BT ¥ e et

T | wafag fed & e &

gufex ge@ §1, wodr Bt ¥
% fAu I&@ @, a7 I AET AEH
ot wRAT wwar & # wEd § fe
@ # g8 wWwae w1 fgur e fie faw
fFLET § #9H WeT $EET 99,
TG &1 48 W faedr aifgy fie wx
ag WIg A ag 9 AwW § @ @,
fom ®t wifew wwH woT $T 4§
ATH Y 7 e T WA J we v F
YR WEH R WHT NG L WA
FTA-ATET § T W7 AT @

wimdmghwmifs
W HTE ATTTS-ASTT MAT AW @TeT
T oar § W S feadee W
Ay fedrar o g &
e WX g, & o feodere
AR M wdawfy
o gaos a1 Iy & 1% §, faw @
aH AT A e A T @ Ay
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[srad qaar )
ag & M wre S feodare & qem
wft fad, oY 3 #Y ST oy
WTGAT | A AFT WAATE HTHAT B
o w7 A g i fis grwifie fecm-
Tre Wik wrfes-awm AT W o
R ¥ s e e o &, e ow oy
fetda & fg war TR v} W
AL §Y AT | WL AT
WY qrar $9ar frear v, o ag qver
T FHRRATT X W fragare ¥
qr ¥T | FEET & Aveel § @ A
93 QAT &Y ¥%AT § 1 W aA<g qIFO-
AHT UIA AT FTET S @R )
W ¥ T @ o oo 3
g |

R € AT ¥ A § FF e
N &z w Ff sfafey N dwAwa F
v fear war § W) g3 w137 § 3 w1
N d, e N waaF
ferg @t fear maT &1 & 98 W @
wreht § 6 v o aedt ¥ ot ok
fivar ara, arfie w4 Qar 7 @ s @
fifcre wew Y arw Wi w1 g9 Sy
T i & AT W W 2izE W
A & ot e MEwr o} foeltw
fagr a7 @, ag 9w ¥ & gt s

ag Wt wrage fear A arfeg
& 9 IAT AT FHE HY I H7 AEE
T, @Y 99 & feTdeT Y waw wfywre
@0 wifgy f o 7 39 ot ade
T3, @ I F1

WAL §A §4 197 9T =71 fean I,
o feuadad # s=fR W s
g gt | e &t v fowma
g AwET & g ¢, afew 9 77 T
WMRE, T
Bhri V. P. Nayar (Quilon): Mr.

Deputy-Speaker, I must confess that
during the discussion........
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Mr. Deputy-Bpeaker: He knows that
the Speaker has announced that ten
minutes are allowed.

Shri V. P. Nayar: Fifteen nunutes.

Mr, Deputy-Speaker: I think it is
perhaps ten.

Shri V. P. Nayar: Afterwards, it
was extended by one hour, We are
having one hour from the clause by
clause consideration.

Mr. Deputy-Speaker: There are
additions of new Members.

Shri V. P. Nayar: My difficulty s,
I should like to explain certain points
of basic importance.

Mr. Deputy-Speaker: The hon, Mem-
ber may begin; m no case, more than
fifteen minutes.

Shri V. P. Nayar: I must express at
the very outset that I got two sur-
prises during the discussion of this
Bill today, the first of them being
provided by the Home Minister him-
21f who said that watching the Joint
Vomnutlee, he was surprised that there
could be a dissenting minute 1 was
st @ Member of the Joint Commit-
tee, and if anything was evident, it
was thllt not one but several Minutes
of Dissent ought to come

The sccond was provided by my
horr  friend Ch Brahm Prakash
who pleaded of all persons  for a tax
hohiday. In the given context the
<urprise was more because 1 know
that he 1s connected, or he is a patron
of, some of the tenants' associations

The surprises apart, m our Minutes
of Iissent we have ramsed certain
fundamental issues. I have always
been eager to give the proper due
to all persons, and my hon. friend the
Home Minister 1s no exception. I do
agree that in the Joint Committee he
was kind enough to agree to various
amendments which we put forward,
and 1n his own disarming way he did
accept them and made us silent, but
our experience about another group
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of amendments was very different He
would not budge one inch in case the
amendment touched the fundamental
points. Therefore, we were obliged
to give Minutes of Dissent, and I feel
that I am called upon to explain the
stand taken by us

Let us take the question of the
standard rent which 1s one of the most
important 1ssues Many hon Mem-
bers who have spoken have not rcfer
red to 1t, but according to us 1t 15 a
very important point In the Minute
of Dissent we have made a sepecific
suggeston that standard rcat 1n re
lation to any premises means the
amount chargeabie under this section,
and we have suggested 6] per cent
whereas the Government have bren
kind enough to accept 7 per cent In
calculating the standard rent, we
wanted to apply certain broad consi-
derations in view of the abnormal rise
in prices for land m Delhi The present
defimition of standard rent 1s 7§ per
cent on the aggregate of the value of
land plus reasonable cost of construc-
tion In New Dclhi and Delhi the
xtua‘ion 15 very pecu iar During the
last five or ten yeais land values
have risen not by one. two or three
times but by 50 to 100 times Whe-e
jackals and owls D'ved five years ago,
you cannot get land now even for
Re 100 a suuarc yid and none of the
Jandowners has been at all responsible
for such unearned increment on lands
What are we going to do about It”
If we calculate the standard rent on
the aggreyate of land va'ue plus rea-
sonable cost of construction I submut
it is a distinct advantage for the land-
grabbers in this place

It 1s certainly not for the benefit
of the ordinary or the middle class
man or the poor people of Delh: that
more and more houses have come up,
and it was evident, and admitted also
durmng the evidence before the Joint
Commuttee, that since 1951 not a single
house has been constructed m the
whole of New Delhi and Delhi by the
private owners for the low income
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groups I know we have constructed
several hundreds or thousands of
houses, and the private sector have
done their job in that no doubt, but
for whom have these houses been
bwlt? I am sure that you also have
had the experience of landing 1n Dellu
in an aeroolane From the plane we
can see¢ that Delhi m patches 1s a very
beautiful place We have got patches
of splandour surrounded on all mdes
by patches of sgualor Certamly
buildings have come up, but it was
admitted, and Government will not
coniradict me when 1 say that mince
1951, because of the Rent Control Act
which was then in force, not one
single building has been constructed
by the private sector to house the
low 1ncome groups, not one And it
15 in this context we must view this

One can very easily talk about pul-
ling down slums We know the ex-
perience of the Delhi  Aymen ate
Extension where t1ll recently I had a
room hardlv 400 sq ft for which I
wa paving Rs 200 Where were those
people who were residing there?
Values have certainly increased, but
why and how?

We know that regular rackets are
run by what are called the housing
schemes We know also that land
values have not increased on account
of anv special act of the landowners
themselves When Government gave &
iohiday  money bags were out to grab
land and purchase land whatever be
the price because there was a holi-
dav on this, and because they would
get all the advantages of abnormally
enhanced prices on land, they thought
t unw s¢ to build for the poor, the
result being that a very serious sit-
uation has arisen now and buldings
come up mn all places of three and
four storeys, but no provision 1s made
to am~liorate the distress of the poor
people, the low-paid employees, the
low-income groups

If this situation has to be got over,
Government must have a different
scheme m this Act, and standard rent
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must have some bearing on the situa-
ton,

Oame argument which was put for-
ward by some of the experts in the
evidence that we took was that Gov-
erament enhanced the lease amount
on Government held property by 20
times. 1 do not know the facts about
it, nor do I know the reasons for en-
hancing” them, but that is in no way
an argument for fixing the standard
rent at 74 per cent. on the aggregate
of the actual land value plus rea-
sonable cost of construction. There-
fore, we suggest that there should be
a ceiling,

It may be argued that it 1s not possi-
ble to freeze price of land in Delhi,
but if the price of land is calculated,
for the purpase of fixing the standard
rent, at 400 per cent,—I am amenable
to any suggestion in this regard, whe-
ther! they are fixed at 300 or 400 per
cent, but we suggest 400 per cent—
then the effect will be that although
we do not freeze the price of land,
there will not be such compettion,
such a race among the land-grabbers
to acquire more and more and to
erect buildings and then take advan-
tage of the holiday which the benign
Government 1s now giving them.

The point is this that in judging
this question we must take also into
consideration the point whether any
price above 400 per cent. would be at
all justifiable What are the trends in
our economy? What are the trends
which justify in land alone a rise of
200 times? In some places the prices
of land have increased by 200 times
m ten years What are the general
trends in our economy? Do they not
have a bearing, a relationship to this
question?” We know that the whole-
sale price index has not risen by that
percentage, the cost of living has not
risen by that percentage, wages have
not risen by that percentage. Then
why on earth do we give the land-
owner alone an opportunity to fleece
the tenant without fixing 400 per eent

which, having regard to the trends in
our economy, should be considered to
be something which the landowners
should take with advantage? There-
fore, Government on this question
was not at all prepared to agree with
us, and with all regret we had to
glve this Minute of Dissent

Then let us come to the question of
the holiday Holiday ig in principle
bad We have expressed this in
unmistable terms in our Minute of
Dissent I do not want to go into
that, but 1t raises two important ques-
tions, even the manner in which the
Bill has emerged from the Joint Com-
mittee

Take for example the houses which
have been built by the Rehabilita-
tion Ministry They are entitled be-
cause most of these houses were cons-
tructed after 1851, to have a holiday.
There arc thousands of such houses.
Those who have bought such houses
n aucaon or acquired them at nego-
tiated prices will come within  the
muschief of the holiday, and hereafter
they will be 1n a position to charge
any rent, taking advantage of the
period given By no stretch of the
imagmation can we think that in so
far as such houses which have been
acquited after construction by the
Rehabilitation Ministry are concerned,
there 15 any justifiable cause for en-
hancement of rent. but what is the
pratice today” 1 know several cases
where rents for a two-room flat which
used to be Rs 80 or Rs 90 have now
been increased to Rs 200 or Rs. 300
What are we doing to do about that?

Then there 1s also another question
which 1s important so far as the tax
holiday 18 concerned. From the list
furnished in the Slum Areas Improve-
ment and Clearance Scheme Act of
1956 I find that half or three-fourths
of Delha will come under places which
have been declared to be slums
There, the slums have to be removed
and new constructions have to ceme.
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They will, therefore, be taken as new
oonstructions. It is not reconstruction,
even though there is some patching
work to be done, and the tenant 1
evicted and gome construction s
made, they will agamn come within the
ouschief of the holday, so that, in
addition to what we are already
glving by way of holhday, several
thousands of houses which not even
the principles on which Government
stand can justify for holhiday being
given for, will come within the mis-
chief of this That 15 why we are
opposed to the question of providing
for any holhiday, I do mot want to
explain m detail about the holiday
for the simple reason that my hon
friend who spoke on behalf of us,
and who has also signed that minute
of dissent has explamned in  detau
what our attitude 18 towards the
holhiday -

Then, there 1s the guestion of 1in-
creasing the rent We were told, for
example, in the commttee, that the
Imperial Hotel, which 1s one of the
biggest hotels m this city 1s now
paymmg a rent which it was paymng
five years ago or ten years ago On
behalf of the landlords. 1t was con-
tended that Rs 18 or 19 lakhs hap-
pened to be the net p ofits of the
Imperial Hotel 1n one year

Pandit Thakur Das Bhargava: Rs
16 Lakhs

Shri V P. Naysr. We feel that such
hotels have necessarily to pay & higher
rent But are the landlords prepared
to reinvest a portion of that to buld
houses for the workers of the Im-
perial Hotel itself? If that 1s not the
case, then why do they go on asking
for an enhancement of rent? We have
always expressed ourselves very
clearly in the Joint Committee that
as between residental houses and ac-
commodation for non-residential pur-
poses, there should be a distinction;
and that has been accepted m princi-
ple But in some cases hke this, when
huge profits are made. and when the
tenants can Justifiably be asked to

pay more, are the big landlords pre-
parcd to reinvest the money for buld-
ing houses for workers? That 1s a
very simple question If they agree,
then we are agreeable to it.

There 18 another pont which, uc-
cording to us, i1s very important, and
on which some of the witnesses have
also agreed, and that 1s, 1n regard to
the guantum of punishment We know
what 15 pugree, and Government
would say, and the hon Mimnister n
his introductory speech was very as-
sertive and said that pugree has been
provided for under the existing Aect,
and, therefore, 1t need not be touched
now But what 18 the effect. How
many cases of pugree have been
brought to the notice of Government?
Can the hon Minister tell us ....

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
Let the hon Member say that pugree
has been provided against, not for.

Shri V. P. Nayar: I said that 1t had
been provided for as an offence,

Mr Deputy-Speaker: But Govern-
ment had to pay it in France.

Shri V P Nayar: Government had
to pay 1t elsewhere

Mr Deputy-Speaker: They explain-
ed here the position that key money
was paid

Shri Tangamani (Madura:) But in
France, even key money 1s also a
part of law

Shn V. P. Nayar: So, 1t had legal
justification there But, here, payment
of pugree 1s declared to be an offence
pumishable with imprisonment for a
period We know it has assumed
mcnacing proportions Even the rep-
rcwentatives of the landlords whom
we exammned before the committee
were agreeable to the pumishment
be ng raised up to seven years, but
Government would not make it a
cognizable offence We wanted that
to be a cognizable offence, because it



5321 Delhs Rent Control
Bull

[8hnn V P Nayar]

1s only by the threat of that offence
being inquired into as a cognizable
offence that we can ever hope to have
a declhine in the incidence of pugree,
for, today, we cannot get a single flat
without pugree, f we mnsist on the
standard rent

1 do not have the time to read out
the evidence but a contention was
raised by the representatives of the
house owners that it was a cwvil
offence 1 do not know what 1t 1s
Yesterday, I heard the hon Law
Minister praising our own judicial
sysiem, and ¥ Government iely on
the judicial system, what harm 1s
there in making this offence cogniza-
ble, so that the landlords may not
get away in the manner and the
fashion they do now, and a very
severe punishment can be inflicted on
them?

1 dc not want to take more of the
time of the House because I know
the anxicty of other hon Members
to speak, but there 1s just one more
point, and I shall have done, and that
1s making the controllers function
under the judiciary There could be
no objection to that on principle
When once we concede that our judi-
cial system 1s pcrfect, if the hon
Minister takes a stand that today the
controllers cannot be placed under
the administrative control, guidance
and super ntendence of the judiciary,
it means that he does no! have confi-
dence 1n his own judiciary There
could be no other inference If we
have confidence in the judiciary, then
there 158 no question why this should
not be accepted Moreover, these are
not administrative matters, there a:c
several matters on which evidence
will have to be taken, there are
several matters on which the Civil
Procedure Code will have to be fol-
lowed For these matters, adminis-
trative officers will be no good at all,
judging by our experience in the past
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Therefore, 1 submit that in this
matter also, the hon Minister should
revise his stand, and agree that 30
jong as he 1s aware, and so long as
Government are aware that our judi-
¢iary and our judiclal system are not
as bad as others want it to be, the
entire machinery, especially, the con-
trollers, who will be functioning
under this legislation, must be dec-
lared to be not under the Government
or the exccutive, but under the judi-

clary

Shri Subiman Ghose: The scope of
the Bill, no doubt, lies within a
nartaw campass, hut 1g not free from
complications Not only is this Bill
yery important for the Delhi people,
but 1t has got its other important as-
pects too, practically, all the legsla-
tutes 1n India have passed sumilar
Jaws, and not only that, but those
laws have been amended by these
State legislatures several times, when-
ever any defect in the working of
these laws was noticed by them Just
at this juncture, we are going to pass
a law, and I think, when we, the
highcst body are going to pass a law,
it should be <uch as would not only
be conducive to the best interests of
th¢ people of Delhi but will also
atrve as an nsp.ration to the State
Lrgislatures 1 would respectfully ask
the hon Ministcr whether we have
fulfi led that standard  The people in
general and the Statc legislatures, 1n
particular, would very much lke to
have an answer from the hon Minster
to this guestion

Now, what 1s the scope of the Bill?
It 15 to fix a standard rent and to
guard agamnst unnecessary eviction
Devosit of rent and other subjects
occupy a secondary position ‘There-
fore, in this Bill, there are two
parties, one 1s the landlord and the
other 1s the tenant

First of all, we shall see who iz
a landlord as defined in this Bill. 1
would hike to draw the attention of
the hon Minister to the definition of
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‘landlord’ 1 subnut that according to
this, even & person who owns a
shupri in Delhy, and every man who
will construct in future a house in
Delh: 13 a landlord If that is not
the definition, then clause 48 becomes
useless and redundant If that i1s the
definition, 1f I am correct 1n my
assesgment that every house-owner,
present or future, 1s a potential land-
lord 1n Delhy, then 1 submit that 1s
neither law, nor logic nor common-
sense and in my mmute of dissent

Raja Mahendra Pratap (Mathura)
May 1 just say one word? After the
hon Member who 18 speaking, may I
speak, because there 1s a big demons-
tration outside, and I have to run for
t? If I cannot speak, then I may be
allowed to go

Mr Deputy-Speaker The hon
Member has to consider his own
prioriiiss

Shrl Subiman Ghose It is on page
xvn 1 hawvi suggusted the definition
of landlord and I submut that the
Government has been pleased to accept
some of my obscryvaticn by suggesting
amendment No 135 [ think the Gov
ernment ~u! not hnd any difhiculty in
accepting this definition so as to avoid
lots of confusions Without meaning
any dis-respect to anybuedy I submut
that ongnally the definibon of
tenant' was draftcd in o way which
was more than useless because a2
registered notice under section 106 of
the Transfer of Propcrty Act, this
Bill would be made nugatory An
amendment was suggested by me
There was nothing oiiginal 1n it and
1 took it from some State legislature
I do not know why there was so mnuch
faltering and hesitation in accepting
that Our delibcrations m the Joint
Commuttee closed on the Tth of Nov-
ember and till the 18th of November,
we did not know whether that amend
ment would be accepted or not The
minutes of the meeting of the 18th
were silent  On the 19th we find that
the amendment has been accepted
with a super-addition that it will 1n-
clude sub-tenants 1 do not know
what improvement has been made
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thereby Is it the intention of the
Government that every kind of the
sub-tenant 15 contemplated? If that be
so, I have got no objection But if
it 1s said that 1t has been used m the
restricted house to the sub-tenant as
contemplated in this Bill, we should
have categorically told so because if
we do not tell this, there will be a
loopholc and the different Controllers
will 1nterpret it differently If we
delete this reference to the inclusion
of sub-tenant, 1t will not make any
difference It 1s, only tautology, I
do not say 1t 1s inoffensive tautology
because it will leave much scope to
different interpretations

1 come to clause 3 I do not know
why the Government should be treated
as a favoured tenant or landlord At
the time of introducing this Bill, the
hon Minister has said that the Gov-
crnment cannot be an oidinary tenant
1 fail to understand why the Gov-
crnment 15 an extra-ordinary tenant
While the house was in the hands of a
private owner, 1t was fetching a rent
to the tune of Rs 17 and coming in the
hands of the Government, it was
fctching a rent of Rs 392 per month
There wadas the cvidence adduced
b fore the Jomt Committee This s
1 stagpering figure  Even then  the
Government will say that 1t occup es
i extra-ordinary position so far as
the landlord-tenant 1elationship 18
coeerned It w 1 ercate difficulties
ft e Govaunment 1s excluded It 1s
»ar caperience that the Government
takes 2 house The Minister does no*
live there Some Government servant
will live there He may be a special-
1st  His work 18 over o1 he retires
wovernment does not require the
hou ¢ and 1t sends a notice to the
hous¢ owne: saving that 1t does no
requuze the house any morce and also
4 notice to the occumer to vacate If
the occupler docs not vacate what
will be the position of the house-
owner” He has to file swt for
recoverv of possession by paymng &
large amoun* as court fee When 1
-used that pomnt in the Jont Com-
mittee I have been told that i\ was
a hypothetical question I submit thet
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hypothesis 18 the Lfe-line of ths
whole Bull

I now come to clause 5 It is said
that a law has been enacted to stop
pugree which in West Bengal we call
salam: I am yet to know a law
which can put an end to pugree or
dowry or bribe-taking 1if the giver
and receiver agree But we should
not encourage it There must be
some sort of a law at least to console
us But m this Bill we encourage
rather than discourage 1t For
instance in clause 5(4) (b), 1t has been
stated that with the money of the
tenant the landlord can construct a
house only on condition that he will
allow that prospective tenant five
years to lhive in that newly bult
house I submit 1t will create another
confu ion If the house 15 bumlt w.th
the help of the money of the pros-
pective tenant, 1f the new landlord
turns back and wants wide rent,
what will be the fate of this man who
has advanced this money? 1 raised
this in the Jont Committee and I
was told that they would goby agree-
ment If we leave everything to the
agrecement of the parties, what 1s the
use of this B11? Tt 1s an additional
encouragement to  pugree being
demuanded by the landlord, 1t 1s not
an incent.ve to make building

I now come to clause 6 It defines
the standard rent To tell you frank-
ly, to calculate this in 1elation to the
original rent, basic rent and the
standard rent, i1t will baffle the intel-
lLgence of a very astute chartered
daccountant Then, there has been a
limut of time for the fixation of the
standard rent—two years One will
take two years' time to understand
the calculation but by that t me the
rght will be Iimited by the lapse of
two years Look to clause 12 In
that clause also, there 1s a period of
Iim tatton But m another way, the
tenant will be able to raise that point
I do not know why a confusion has
been created like thus If there 15 a
Limitation, clauses § and 15 should all

Bo together But that question of
Standard rent can agamn be rawsed

Mr. Deputy-Speaker: The hon.
Member’s time 1s up

Shri Sublman Ghoss: I have given
the longest minute of dissent.

Mr  Deputy-Speaker: But the
speech should not be m proportion to
the length of the minute of dissent.

Shri Subiman Ghose: I do not know
Whether some inspiration has been
drawn from my speech as has been
done from my minute of dissent for
Which I should feel flattered

Mr. Depuly-Speaker: I also coa-
Eratulate the non Member on that
8tcount but he should try to finish

Shn Subiman Ghose: I do not know
Whether 1 wil: be able to convince the
hon Home Munister to accept some
More of these points

Mr Deputy-Speaker. I cannot help
hym in this matter He may now
CHntinue

Shri Subiman Ghose I was sub-
mitt ng this with regard to the stand-
ard 1unt Regarding eviction, I sub-
mat 1t 1s also a very cumbrous tlause
from the first line to the last line and
it will baffle the intelligent of an astute
lawyer But some more words have
becn introduced to add more comph-
Chions In the ougmnal Bill, there
Wa. oniy one thing "su table accom-
Mmodation” The Joint Commuttee
Introduced the word ‘reasonably' and
Sh 1t 15 now ‘rcasonably suitable
apcommodation’ For the life of me,
I have not been able to understand
the meaning Sir, you were once a
Judge If the hon M.nister can
Cxpla n what 13 meant by ‘reasonable
suitable’, 1t would be better .

BMr. Deputy-Speaker: I retired long
ago

Shri Bubiman Ghose: The addition
of the word ‘rensonable” s creating
ahother complication. Is the word

“suitable” divorced from reasonable-
Niggg?
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I have many things to say, but there
is no time I want to draw the
attention of the hon Minister to the
appointment of controllers 1 feel
very much agamnst the controllers
being appointed by the Central Gov-
ernment I submitted one amendment
that controllers should be recom-
mended by the Chief Justice of the
Punjab High Court But that was
found unacceptable to the Home
Minister I do not know why the
Home Minister and Ministers in
general are mightly afraid of the
judiciary 1 submut that for the pre-
servation of the honour of the Gov-
ernment, if there be any, my amend-
ment should have been accepted,
because it 1s our bitter experience
that this power has been misused by
the Home Ministry [ sav that with
a full sense of responsibihity because
I know that even m High Courts, a
candidate who 1s defeated on the
Congress ticket, before the ink with
which his defeat was written has
dried, 1s appointed a High Court
Judge If 1t 1s a Governor or BDO
anybodv else 1 do not mind but I
feel that the fair name of the judiciary
should not be tarnished

Mr. Deputy-Speaker: Our judges
are not appointed by clection

8Shri Tangamani: Getting defeated
mn the election 13 an added qualifica-
tion

Shri Subiman Ghose: There 1s
another thing Instead of “an officer
with five vears’ judicial experience”, I
submitted an amendment in the Joint
Comm'ttee saying “a jud-cial officer
of five years’ standing” Mv inten-
tion was this I know of a Judge who
had his career as a munsif and he
was taken to the Secretariat Then
according to the time scale, he became
a District and Session Judge, but he
was a failure beceuse he was not in
touch with the courts. There is a

good deal of difference between
saying “an officer having five years’
judicial experience” and “a judicial
officer of five years’ standing” That
was an moffensive amendment, but I
do not know why that was not accept-
able to the Home Minister Even now
I request that the time has not passed
for 1ts acceptance

I do not have time enough to discuss
many other provisions of the Bill We
are an august body and we should
evolve someth ng which will be econ-
ducive to bringing about a harmonious
relationship between the landords and
the tenants 1n Delhi and which will

serve as an inspiration to other legis-
latures

Raja Mahendra Pratap: 1 want to
say only a few words

Mr. Deputy-Speaker: Not as this
stage I will try to call hum before
I call the hon Home Min'ster.

Shri Braj Raj Singh: What about
others? %

Mr Deputy-Speaker. 1 will accom-
modate as many as 1 can

Shri Jadhav (Malegoan)
from my party has spoken

Nobody

Mr. Deputy-Speaker: I will try-
Mr Deo

Shri P, K. Deo (Kalahandi)* Food,
c othing and shelter are the three
basic needs of the people and 1t 1s
the primary duty of anvy civilised
Government to guarantee these mni-
mum demands On several occas ons
in the past attempts have been made
to control the supply and distribution
of these thing-, but instead of having
the de=red effect. 1t gave shelter to
many anti-social elements to grow
under the shield of control, to the
detriment of the common people’s
interests We did not have quite a
happv experience with food control
and cloth control

Only mn 1052 we passed the Delhi
and Aymer Rent Control Act and
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again in 1956 we passed the Delhi
Tenants Temporary Protection Act.
Now we are again having a legisla-
tion on the same subject This very
fact goes to prove that the two
previous Acts have defeated the very
purpose for which they were passed.
Delh: is a growing town and as
capital of this country, it has a
population of 2} mullion and it is still
growing. In the wake of partition,
lakhs and lakhs of homeless displaced
persons came to Delhi. Besides, even
now the economic pull of Delhi, as
the metropolis of India, has been
drawing a large-scale migration from
the willages and from other parts of
the country in search of greater
employment opportunities. So, we
find that Delhi has been growing on
an unprecedented scale.

In 1941, the gross density of popu-
lation of Delhi was 118 per acre In
1851, 1t rose to 207 per acre and now
m some places it has gone up to 582
per acre These figwes relate to
Old Delhi, but it would not be verv
much different in other parts of Delh:
also But the fact remains that the
accommodation available 1s not cop-
ing up with the demand and the build-
g activity of the Government is far
from adequate to meet this growing
demand of the Delh: public

The objects of the Bil] are three-
fold, mz, to provide a larger measure
of protection to the tenants aganst
evictions, to determine the standard
rent reasonable from the tenant’s
point of view and at the same time
providing some incentive (o the land-
lord to go on with his building
actwvity and to provide a suitable
machinery for expeditious adjudica-
tion of disputes between the landlord
and the tenant The objects are
laudable, but if we examine the pro-
visions of the Bill, we will find how
d.scriminatory they are

Clause 1 of the Bill mves discre-
tionary power to the Government to
include or exclude from the provisions
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of the Bill any area which they like.
The tenants under the Government
and the tenants under private indivi-
duals have 1dentical interests and
there should not be any discrimina-
tion between them We are pledged
to a socialist pattern of society and
there should not be any discrimina-
tion between the private sector and
the public sector from the tenants’
point of view.

Clausc 3 exempts Government
buiiding- or build ngs requisitioned by
Government from the operation of the
provisions of this Bill. It is high
time this sort of provision is deleted
In the capital, Government 15 the
biggest landlord and the biggest pro-
pertv-owner So, Government build-
ings should not be exempted from the
operation of this legislation If we
tead the memorandum submitted by
the Delh: House owners' Federation,
we will be surprised to find that for
the Pyarclal Building, Government are
charging nearly 20 times more than
what a tenant has to pav if he resides

n a private piemises having the same
accommodation I do not think it is
the intention of the Government that

the tenants “wving 1n Government
auldings wall have to pay much more

than the tenants clsewhere for the

-ame type of accommodation, with
the =ame¢ comforts

Coming to the standard rent, we
find that in fixing the standard rent
the market valuc of the land. the cost
of construction and the year m which
the premises were rented out have
been the deciding factors So far as
the fixing of the standard rent is con-
cerned, the properties have been
divided into four categories, ie., (1)
premises constructed betore 2nd June
1944, (2) prermises constructed up to
2nd June, 1851, (3) pr>mises con-
structed between 2nd June, 1851 and
8th June, 1855, and (4) premises
constructed after 8th June, 1955, 1
fail to understand why there should
be four categories of premises for the
purpose of fixing the standard rent.
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These watertight compartments have
been created by drawing a date line
The conditions prevailing on 1st June
1851 would not have been materially
different from the conditions prevail-
ing on 3rd June 1941 So a date line
of 2nd June, 1941 does not seem to
be scientific to me For this
purpose I beg to submut that all the
premuses and all the buildings in the
State should be revalued bv an expert
board of engineers Thgv could easily
fix the annual standard rent at 7} per
cent of the capital value of the pro-
perty That would be more scientific
This devision of the prooerties m
four eategories and fixing different
manners for different groups for
ralculating standard rent really baffles
me

Coming to the ‘rent holiday’, I am
strongly opposed to 1t The argument
mm favour 1s that some mcentive will
be provided to the landlords and they
will come out with their hoarded
wealth for the e construction activi-
ties because we nced more tenements
and there 15 a great demand for hous-
ing But in actual practie we find
—and [ entircly agree with my hon
friend Shr1 V P Nayar when he says
that—in recent vears not a single low
income group house has been built
rven though this imtiative 15 being
given to them in the shape of rent
holiday By the grant of this rent
holiday, rent has been skv rocketted
and we find that indirectly the priee
of land also has tremendou:ly gone
up In the Golf Link area, i1n Diplo-
matic Enclave, in Jor Bagh and in
Sundar Nagar we find that land 1is
being sold at Rs 100 to Rs 150 per
square vard To ask any landlord to
purchase land in those areas at Rs 150
per square vard and construct a low
mntome group house would not be an
economical proposition So, naturally
thev go m for bigger type of houses
with streamlined designs and with
ultra-modern fittings and charge rent
at an exorbitant rate which the needy
tenant has to pay There <hould be a
stop to this kind of sky-rockettmg of
the rent of these premises In this
connection I beg to submit before the
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House that the recommendation of the
Housing Ministers’ Conference at
Mysore suggesting that the price of
iand should be frozen should be con-
s dered by the Government and they
should give their serious thought to
this

Regarding the various new houses
that are built roundabout these areas,
I beg to submit that they might be
nice-looking, ultra-modern and stream-
Incd but they are absolutely not
suitable for the Delhi summer unless
they arc fully air-conditioned There
are dark <mall rooms> The bathroom
of the flat 15 visible to the bedroom
of the neighbour and the neighbour's
drawing-room 15 visible to the bath-
room of the next neighbour So the
g ving of these small plots of land of
350 squaie yaids on lease should be
stopped There 1s so much vacant
land roundabout Declhi It 15 a rugged
country You find the continuation of
the Aravali Hills It will not yield to
any cultnation Any amount of land
in this rugged countrv 1s lying vacant
That can be leased out and large plots
could be given There must be some
I mit regarding the accommodation in
the houses otherwise there would be
mver ciowding and 1t will ulumately
lcad to a slum  This new type of
town planning 1s quite contrary to the
old town plann'ng which you find m
he New Delhi area, where there are
spacious grounds for gardens It
s high time that the Government
<hould think that there should be
house construecion onlv on one-third
of the land and two-thirds of the land
should be reserved for garden pur-
pose  Then only we can really solve
thi~ slum clearance problem On
various occasions pamphlets are bemng
distributed to Members to show that
Government are taking steps for
clearing the sums and trymng to
rechabilitate those people elsewhere I
think 1t will be a complete failure
unless we 1nsist on this proposition

Mr Deputy-Speaker The hon
Member's time 1s up

Shri P K Deo' Two minutes more
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Regarding clause 10, I beg to submit
that it provides for duphecation of
work and will be an impediment to-
wards the speedy disposal of cases
Clause 10 provides the procedure for
the fixing of rent during the intermm
period The same procedure 1s being
followed in fixing standard rent So,
when we are following the same pro-
cedure, whv waste time over interim
rent? I suggest that this clause
should be deleted

Regarding the growing executive
control, I quite agree with some of
the previous hon speakers who have
ponted out as to why Government
should be allergic to the judiciary It
15 high time that the controllers should
be men recruited from the judiciary
and having at least five years’ stand-
mg .

Regard ng the proper maintenance
of the premises, I would hke to sub-
mit that in every monscon Session, we
come to the Parliament we hear of
scores of dilapidated buildings collaps-
ing m the City of Delh:1 and njuring
the occupants 1 submit before the
House that the Government should
seriously consider to provide the land
lords cheap credit for the proper
maintenance of those dilapidated
houses and 1f the landliords are not
coming forward those premises should
be requisitioned and the Government
should repair them and charge the
cost by deducting 1t from the rent
payable to the landlord That will go
a long way to meet the growing
demands for shelter which 1s so acute
here

Regard ng the ground of eviction I
have not vet followed the definition
of ‘bona fide family requirement' It
15 s0 vague and wide 1n 1ts connota-
tion that it needs clanfication I hope
the hon Mimster will switably alter
that clause of eviction

oft ey - fireee fedt o, W%,
WY farer wreer & amed v §

s Wi : vty weedt
wr wifgy v & Rt o oo & 6§,
T W &, wiffe agw O o o
Ul of 8
Shri Jadhav: Fifteen minuvies
Mr Deputy-Speaker: Ten would be
preferred

Shri Jadhak I am a member of
the Praja Socialist Party Nobody
has spoken from my Party

Mr Deputy-Speaker: I am not
thinking of Parties He should begin
mstead

st wuw: 7z 0 fawr & @

T 8, qg WEA & A T THT T

f, T dwqrsT *Y TR @AT @A
# &Y IT I F WA AT qge
g mAfE R “g e v o e
e %1 oF $aee sraT fear & sw
I ST W W @ ¥ qam

Tar 1 L% R W qrdime gur, §
A s sl A IS oy
TR 1T T8 WA | 99 & A% et o
A I &7 oAy ¥, 39w @AY
AT R WA QT W H A A
W e ¥ g § 9 I A whr
€ g, § IT W W T GIAT AHAT
g —

There are few cases m ths world's
history where the population and
problems of a major city have -
creased so rapidly as Delh: has in
the last ten years since Independence
Not only has the population more than
doubled m that period to its prewent
total of approximately 1800,000 hut
the bulk of the increase came almost
overnight
€9 ®7 3w g T wRTaT W wed §
fie agr o wert o figrlr fewn
oot 1 3w o o g & fe femly
wwrt & freae et §, v o soevn
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farer oY wwer o gy Y, 9w ¥ www Ak
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refrd ot omeft § 1 war Y § e &
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g ¥ duy uy §, 9T N WAw ER
¥ Tw tenv-ry ¥ wiw v i
rafaw Qv sy o Y Rw-IT-
42 1801

wafen & tox wwmr gwlt gw 13L
awer o o §) 4% sy womar §
fie agt & oranlt 30 wrw ¥ e
Wk ¥ fere § fis gt oY sy te
wrw § ¥ & gwwwr  fis oy s o
Y e wrw ¥ ofy wurey § 1 wgt it
gfrz v.ox wmrar 1w ¥
siaraT wrvrar arr et § fe fert it
e g § o few @
s0x vy s I W Fewr Y
Wedw ¥ fod wifgd | o fy oo -
wr ¥t o el gt §, e ofr
o, s, AR T &, W W
wT wifed o

v & e qfcme ¥ X F g
g g § 1wy wan § fe qooltt
feeelt & €o qoiz v qfaw § 1 gw
firrt e qficarar f vt e g o
T ¢ o e o ferd et o
o 1wl ovg e A v
fir vt avaTe O YKo,000 & 1 WfEw
oot 0 efeafeve o § s worar war
¥ 0,000 @ § WX T V0,000
#F & 1€ 0,000 Wi gfww § 1 A
o g wge qaw Al s e
¥ et frad g T s Rt TeR
FEAT | W P W W ¥y
o fie o Tz AW ww ¥ W@ {
& g Tar wr fis fewely § wlwsdy
qiv wTeE W ewew F gy € ) oft g
wETE ¥ § 1 oF R F qrey
| g )

TR ¥mtdsmarar
iy gfed o froat & o F ey
iR R v A1 IR}
wrefirl & fag § e el @9
& g aff ) aw ¥ fis folr wroht
i Fo® oy fieeelt ¥ oy § 1 el
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¥ & foor o wroeel § Q¥ ot W
et g 1 100 77T aw oy o WY
L ® vo Fredr § WX 300 ¥ orar forr
o wereet § & e {o Fredr {1 ww
? wm W wew aArEn ¥ fad
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aror g 7y A 2w § e g it
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to qede ¥ wftw At 2 ¢ | AT ar
qordw Y S8 2 awa ¢ 1 Afew o
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§ 3u & O vyt ¥ wdm? gk 7@
wodt f @ wyre § e wng 2 o
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ew ¥ w7 W, Gz 0 g
srerre w o W gea ant oYy o )
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o O O e gt A Y gt € o
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T o ® wwt § o 3y T w4,
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v o § | F e e gt
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€ Ty w1 for §

gt awy gt o< ag Wt 0k § fe
aorit O o wlit § | ek e
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ot ¥ fad g o wfi@® o ofix
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% § 1 o oY et W & fg ww
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da wifigy Wi gt Iud g gar are
o (franr wfgd | wEd o W
TRy WX AR aff v el g,
o e g9 ¥ fag metie weor af
T wwdy § o W v § fe g
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Ry o gy ¢, R wew s
mrrar g i ag i ey T § e
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TE w1 wE § fE ow aw el
gafen feelt § Tl v oy aw ow
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AT TS WV RS 6w g g
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® i 1A T Rem afae ) @)
feen #dz g ar 7 Y, v e oY et
S W ¥ wifgd o & e g
fir g i e forw F areex gt wifigh

¥R o § i 3R wngve wre Tew
¥ o oyt § fee Bt @ wrRtR WY
ottt ¢ R fag medol s g vk
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wed wwrAl o W fawr # sy ol
w8t oY & awer § qiesare dar §if
Wiz wq_amif W T a@d & agen
frdar | wmd w0« Tw * = qfc
gry 31fge fwd § 1 wgr o< foad ot
w7 § IR O e § frdn ) ag
9T AT AT AT WK I T GATC
& R74 § I 0 WI9A W F o § )
@Y g wrer KAy 3 awr § o
o & wgar g § 6 w0
T % o o fox fawr g fear
wraT o Wy ag wiw o7 AT AT WY
R § X997 O ¥ 1R 07 W@ IR
dfwr wir o o goo et vaew frs-
wfr i wwEd g gw A g #
wawar § v o g fafeet s
oTC ot gew W e
v frer il oY et
. o e

ga
s.ii

tud forg & o € s A AR
AT TEAT AT §

ageft are o 7y § fe oY & gifed
& vk § Suer Qv ¥ wifigd, wg o
& oreft wfigd, wwwY faegw = et
s fear o wnfgd . swmer & s
7% a4 s fod g grefar dwm-
&y ®Y IR ¥ SUTRT AFTAT AT IFATY
sagrag § ag ofr W fie -
Rz wd §T TR §T® IV N-ATTHE
My afew T I7 W 99§ @
Terde qg A 2@ Fe 9 3 Smifer
Hraredt a1 madaT q7 fedt oF aredy
& 3t 7 X faed o foeslt & wx
®T F6 § 1| W3 8 ol m@ ol
T ARAT Z §Y TwaT § WAy gy |

ax ¢idra w1 A @ v "N
g i wdze ¥ fod e swm
# wrawawar §, w@s A gy A
wifgd | feed Tz sz wa dzw
# T 9T @ §, @ M var g o
wifgd | T < w7 T gl
T IR AT AT ATT TAT W g
& T et sl o g wrawwar § 1

e awr & g T §, W O
R WYAT AT T ST § WK WA
&3ar g fir v sare aré sy feawe
¢ g8 v gdvdT qu v w1 WX
I 9 A w1 e &

Shri Heda: 1 will take anly one
small point, and therefore 1 hope
I will be the first speaker to finish
within time.

In our anxiety to protect the tenants
we have forgotten that all tenants
do not form any particular or com-
mon economic interest. There are
tenants who certainly need all pro-
tection, rather more protection than
we have given them, but I referip a
category-which never sought this type
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of protection. 1 refer to tenants who
hire flats or bungalows at a rent of
more than Rs. 1,000 per month. They
also stand to benefit under this Bill

Generally, between a house owner
end a tenant, the house owner is a
richer man and the tenant a poorer
person. But in this category it is
often found that the tenant is richer.
At least, both are very rich, there is
no doubt. What this kind of tenant
wants is a decent house with all
modern facilities like cooling and
heating, good parking place, a small
lawn and all that. They do not want
reduction of the rent, but they arc
for the amenities.

This category consists of two or
three types. The first type of people
are the foreigners who are n  the
foreign embassies. They come here
and hire flats for Rs 1,000 or Rs. 1,500
or in some cases for Rs. 2000 per
month. Comparing the rental values
in their own countries, they think it
is damn cheap and they cannot im-
agine that they can get such decent
houses with all modern facilities at
such rent, and they are quite happy.
They do not at all complain, but
they also would get advantage under
this Bill, of a reduction of 20 to 25
per cent of the rental value. Whe-
ther they desire it or not, sooner or
later the law will have to come into
operation and they will get this ad-
vantage. Take the house-owner who
15 our national, who is getting this
higher rent. Without exception these
house-owners are liable to income-
tax, and in many cases they were
paying anything between 25 to 50 per
cent. of their income as income-tax.
So, if we give the benefit of a reduc-
tion of 25 per cent. in the rent to the
tenant, half of it will be our loss as
income-tax. I do not think this as-
pect was ever thought of by the
Government.

The second type consists of those
who earn well or who have got some
industries and who are in business,
They do not bother to construct their
own houses, all the same they want

also be benefited, and he also
income-tax, but I do not think
advantage will be equal to the loss in
income-tax that we will have in the
case of the house-owner because of
loss in his revenue.

reduction in the rent will in this case
go to the limited companies. Limited
companies invariably pay lower in-
come-tax than individuals and there-
fore in this case also we will be the
losers.

My point is that without caring to
know whether this type of tenant
wanted any protection or not, on a
Vague conception of equity we have
Eiven protection to a category which
did not in fact want it. I may tell
you that this category feels in its
heart of hearts that because of this
protection the future conmstruction of
this type of houses may be discourag-
ed, or it may be deprived of the
modern amenities that 1t is getting now
because of lower rent.

I will not bother you with figures,
but I have calculated, taking two or
:hree :!‘i:erle:t exntr::m. our loss in
uper come- or surcharge,
by giving this advantage to such
tenants. So far as the foreigners are
concerned, the loss is total. There-
fore, my view is that nobody who
Pays more than Rs. 300 a month as
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areft 7Y @ W W ¥ o A e @
¥ Wiy, @ Wi TS & wR-
fady & wo & wew @ § ol
wafad & geer ¥ fadgw W g
& ag X 7 71AY Y A & WIS
@ 2, qEE qEE AR §,
@ wrTE T A S § saw fag
T B sqaear #, §F ] WY awawqr
¥ W el emm o Aie
i 9T 37 oY spaeqr 1 1 afk g
# a6 @ e TR ¥ o 0w 2
20 grafe st e WK 99
g werr w1 famior s e w2
o o @ foeslt & wwEr A s
£ g S wed won faw ofs ¥ et
¥ s o ¢ 9w wfy o W
qt & fud ag s wore feg
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[ worerer ferg)
g 1 oy Ervr fis feedly of sy

& fad & aga e § \fw & oF
& vl feeel w1 famr Y g arn )

# o7 ¥ ox faw @, A f Hay
T AR fawTT e w1 g9 § qgelt
o At e Y ¢ Wk 9@ & fod
¥ wg e wPeT wr g
ogt o §Y &% Afefra wfwed F
¥ @1 wf@d wifs s3e &1 aga
oifes § WK ag dax fNE
wnfgd ok whd & Twa §
fis ag ow qfefoas wieae @
oo ot qafdr e feelt &
wreft IR T A e gw A
gz mfwee o ey F
wff Wt fm wWife @ W T
T W g Q& wHW mfew &
aTeE T aren g SR qufed ag
o g g et g W
Fore #) fi Frorara g v Y gof Fareerrar
R ft, qd g IRl e

bt

247

]

¢ site xefid & wgat § fe oy wdhre
wfeferae wex & o gfefiyaw fend-
Tz wiewgurfr ot vy wafors
sl o e aw wwar

t .

WO o g wegh § fo
v 3 fore ¥ fie o madife sifirdw
W W eT ¥ amgT v g
# vu ¥ faws § wife ag 4= wird
# qre g 1T § dfer wgf e @
39 % farQie fisar §1 waifs fewdly I
g § g §X ¥ ey WK AT wHT
aifew Ty § Wk 3@ &t W
faferaa Oor Qg o fri
Wit Tl o O ¥ S @ af
TEE  } GIR qEY I qRTT o
7€ §, o) oax @, 7 7T § w=w7
fet ¢ g ar } g OFY e
R @1 areft 1 &8 1 W
g gwt e aga g% a% T oo
qifes g madFe R Ot § %
STE T WY W wrf qomew A A
W qraomen 3 +ft At o daw @
@ wwrEEy w1 @t | qElfed §
gt § fF o & v TR # axw
¥ 9 T R g3 93 SR AT &%
g Wik Fadidfe &
iz aw ¥ 0 fde W g,
37 9 Ty frag @ e ol | sk
foranre gt ft ik formr F g v war
fe Formr fror feodard & awm-
mfewl wt fawar §, e o@ ¥ wE
e ¥ e vt § Wik
el ReifamdiEy
fadt g «efiwr ¥ fis yfe mwiile oy
wedt § qufed oy el wff §,
Ty ey <o § wiife oy wwet €
iz ow wred g o
qrord ssmafaw @ @1 ST
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fard #f gord bt g, avew A
emra e Wi o i aTe vy
e dre sk o wifigd defi
vl 1 wwen § e o g g frelt
Ceiw e o qf O AT e
WA fis qr dvad g I@AT AT
wwTe wrfere & Fre O e Iafeqa
& wifgd W T oW O s
doad & o § R W@l
Tl W ey oft @y awdt § wic
# Ay awwar 5 39 H we W ¥
T e dur waT awdt § 1| Tad-
% &t ag ¢v & feag faw ool 4
HETT ¥ TP TN FT GRTA FTTHAT
o forftfem s esft 81 SS9 g%
¥ gaiie ® que Y WA wfEd o
¥ ot a% & w3 w7 aew §
AR ® o oW @
araga @At wifgd 1 W W e\
qaarfy § W A 7 gral S
€9 W7 ¥ e (excmpf_i_nn)
2R w1 d e Y Jwar

et T q® & g & W@
oAt § | g g I9 ¥ g fgare
€ damwar g fe e Faga ¥
gt ug ¥ giv feamy oF © sEEE
FIgwE AT oy § dgw ?
WY Wi & wr 2 § e fags we
e awy § feedt & faadT off adt ady
wrardrr & § © s wasf Wk
sOTqaal A @ ol & | sl
e X Wi ¥ fored ) ww a2 ¢
X ¥ w1 ¥ & v - T e
& 1 9k 3 mwm wWmwEmEe
feaierd & % ¥ dur & W
7t § 1| we W ¥ e ff el
0 W WX giw a@ wiw & fod feod
o vhwamd g ward e
ug wvm R TR ¢ Wi et el
¥ oot swaw i

gt 2t ot w12 R w1 o oF wwo ar
o g A 7Y forer wefy | wgt qo AR
W gomard g, e s
weafrnt § 1 el TR Mg Fow
R aF N vt o §
¥ gomdardt & § 1 dan fie ol e
iy ST AT A wY, CF oW ¥ O
wr§ s gwe W Wi I e
TR 1R §, wg WX GANTAIANST AR
T} g, w1 ¥ wre Al Ak @ § )
AT ¥ W= AR A W A«
arae g | e Tl wrht syt
g | gatad It AR 9T wHET o7
Tefer 1 @ § | W g ag e
QF i @ @k & g o St g
o 7T X v R ¥ g e g
oy fewte gt wawe g R TR
7w ¥ 2 g 7 @Y af T
WTHY W7 FT | G W ogT oY oy
frer mfy oy X 07 & g i
AT FT T $T AET o0 fog o
? o v § s vt gome Y afes
frg® TR O T QF ST ST
UET® 7% feelt § a7 i 1o gm
aNfargIdsadd’@wa
™ gfed 2wt O O wwy |
gfere 2 8% w1 o ag v fis faedft
T W § ol Ty »
forar agr wft Lo aff @ 1 ¥
w feeeft § aga ¥ aomiRi @i,
R e ad (Afe ok @& @ 9§,
& 37 & Jar v g Y O A wEw
gnfr 1 % wawar g 5 agr e ¥
RY, 10 AT Lo FR A TN WY W
mzaice g1 fowagd
R

q% 9TgE AR @ W@ W@ ¥ |
oy transfer v gt W@ g4
IT WY oo AT e fawer {0
westtfowa o wWwd
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% wwa At frerey, gw fow ag @
ot qurastaer § | gwag W
ffat 9T Taidz e s e ST
g i 7 mride ¥ Towme v fis vy
oot grew fafeer  ofeefedr ot ok
#x w¢ 1| midr g gew ol
v v W I amaf g et
Fagw @ W o gl | g wO
W w1 FwTe § | weramar § fe feedlt
¥ o faw d yo g A wR g
e & wgn § fe wwr & o wo AT
ah TR Y YRR
ford wd 7w L T ST A At
o o § | wwlfed @ s & fod W)
wdfrr ST W gy s
wifgd | AR wENT AW s mAATE
et A aTly onf g e o
afew wift o 9w R feedlt Swafen
M ME R HaLaR A
st & faar § | maAEE ®Y @ Aw
f gree wrfed | X9 ¥ TiFe w1 owst
e I WY T A ¥ A
Tt § fe §% grow fafeenr arere-
oo oo Y § O ¥ wSwRifew
drarghw ot adr § ) dfewr F wrar
gfs 37 ¥ membership ux
®1 Qv wifgd | g4 & wrw afy A
Yaxa af fad i & fag
wr 91 7o T 1§ sar § fr
FOMAI KA PraTRiey fAd W
oot s A F wCAA § 1 R Neme-
Wer gredt & AT ¥ ol & w7
T TR T W o § 1 gEfad
# sgar § e Pt wRk g0
s o TAATE W SR @A
wifgd fe g1 &7 A=A @ W W@
forer ¥ e feeeft F <gdt ¥ ford e
7 qafed f @ oy wwT ¥
wm §X v fie dhemfey Wit
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gt aveTedier o qawkw figar w
WK ool § wwfr I ¥ oo o B
SreEy ¥ o1 firar wid i wren-
TRUE {ETY AT 4% 5 N fiy e
$frd stod o oy dedr g
fe ol wiat & emid iz &
Fkfems el AL fac
A o7 §8 T W TR | T g e
wg ¥ OF € O g g wifgd
15 hrs.

= (R WY XE WA Y qribe
feargmr § 1 @S oa T Ay Reeely
# &g w1 agT awr g § € wnmd
@ v ad ol & @ gk
feld & " g T A I ywm
it 2 fo § a¥-a¥ 7T wfere ofr wd
£ 1 TTH ag7 & 70« feadar ot wd
{1 TR IR A FA T A
a 3w At v oagT TwAH el
tfd ¢ argar g fF fodt & fodt
Ty ww g Tl fe-
A A off @ 2w faw ¥ wrRr
WBE w1 e far s wifgd o

# o a1 " wgr wgaT g AR
ag ag § fv I sl I T v
wTaT 51 W ST IW IX 9E Y Ak
fef AP NWATIEITARaT
7 fieat 917 | g7 A A AT § Ped
I g qg T F7{A A0 fav wfgd |

qfem sTHT v wiw TR fedy
W wew, ug w7 o
Qomiﬁiﬁ“mmilim
qwfas T & §, % i § ok
i § R W wiea o w1 Y 1w
AT A ITET § A KF A W W@y

Shri V. P. Nayar: May | make a
submission, 8ir? The hon. Minister
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who is here does not know Hindi and
the hon. Member is speaking in
Hindi,

The Deputy Minister of Food and
Agricuitare (Shrl A. M. Thomas): 1
can understand Hindi; I cannot speak
like my hon. friend.

Bhri V. P, Nayar: Can he take notes?

dfew sree T uwniw ;A AT
e aay ag eawa & fe SR o
aw¥ Y § 37 & Avew fad md § ar Y
ot wmawT A1 3IW ¥ A g
T qi 9 T W€ A Fwar s av
wrf s fiar omda | oy e faege
e o

T W - I T e
NN T NN T
Az 7 farg ard dfwew ot gl & Y ot
g 9 ¥ wee Ae fak oad

dfew swe T ey . # o a@
EAT A ALY WTgAT AT I WY A qH
e wscfar ) fmagygeed
few v §, frg s A W o agw i ft
¢, faaar ww ferar @, foraar a7 9
MR T & 7 FY gF I T FL AT
Frar & & ot 37 wrefrdr F & §
foraar awa & 7 ¢ 9T A fear ¢ 39
&1 9 wefi A F o F e v
T vt ¥ fad ww A o qww
o< I %7 wET wAdaw fAfre g
qt feear §r ag @ } avwr g
# &Y wwwan § fiv 7g o% SR wnaeng
gﬁrwwﬂwﬁrmnl&

1

& % oy o &< gy wr et O
DO N T W wer
sA WA r AR AT Ay ¢, Forw ot
faw ok @ gy & Fvaw wifgar @
fomy fenifell ¥ g ¥ @
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wae W fead af § fiw forr @} @
ww ad § IgR @ @ o
e & wolt g8 W agw s §
o o oY ag aréz v fiv af foeelt &
T Saret frd a3 g d 1 gE wAew
ag a1 fie te38 ¥ ok faeely & oY fircrdt
¥ g §, W9 § gy oy el
gt & vt ag o dfew T e Rifoms
T HF A g9 g ¥ dv Wk
R ATFA-E™ 994 geEE ®Y
i T ¥ R @ e
1 37 & are o I W &
g Qo W W faw ¥ Q7w
T R a-uw aer feeft & fo
W gaa af fredt & fod, anfe g gw
AT T % | AT g T Wil §
A o0 797 ¥ TRT A A §,
I ¥ TS g 7 & Wk &
WI@e T 3§ Wr @k @
T M (oo T AFTAHRAE, TA N
TAZTT R G A A T X wr
TR A ggm s mdaw g, o
*Y o< s fean s o fom & o
T Y, I W Q@ A e 9w f
faw & fomr a1 o= e %3 Y oY
wq ¢ s fieggad & 59
g faw T @ 4 9 O T
qagT T @ fie gard dfoeded Wik
ATy TEAAE W AT % & g
T A whwdds g o
frr #Y fare r af , 1 & wwan g
fe fama gofer At o O & ok
imgNostwr el e @ A
o H QAT e, AW AR A aw
qew § @AT ¢, ¥ e T 3,
Tg g A &, AT Tg gEE g
fs art 2w Tiw § Wit TR & W
wrfeer W § 1 W A e Wi 8-
wlrw o et g § 7 fee § e
® www § fow fewat &
ord ¥ Frgry 10T § 1 W I
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[‘i‘n STREY W ﬁ')

T e g, @ $% W g,
wt avy At § o e qan i, fgwre
wqf wr af ? qw aTE  WifAw-TwEr
x fad sy rra § e 9w #Y g femar
wft firerar § o 39 & 919 w9 wwTT
wheg o wera & fad dar
oI ol s 39 & w1 W9 EEw
TS A %X W § e ag arfee-
ae g1 Awiwer g g feew
fer ¥ wrcfeeXd wiforw § a0y
oF wAwe W) wrdaeexd W g
# o qu wrgar § e fsw fer
w fax & snfafedar & o )
t wrfefsdrad § @ R 97,
revy ¥ qg fera faan, forr @ R 9,
ey ¥ g feerr fqar, fow @
qext—yy ¥ WEW ¥AGT, VY ¥
ekt aw #1 wifere § W) whr -
TR § WK QUL ¥ A # afo §
Wik ¥ fradac §, wig At o
# qg wgar § 5 a3 ww A b
a7 arqwr s &, o 9% w9 s
ST AT QR E

AGT T T W AT §, €FA qT
e frs fear o g—dfdaaa
=, #faw W AR €3t = fer
M d e feg e g W™
fawr w1 ara dwaET W W)
arcfezdr &, fedy wawa w1 7§ &)
qrfar g aldwr A, A e At @
faw & faoae wRd) & X I awdy
fear a1 s for #Y g ot fro e
aacd or sEfRaT vk §)
¥ wd wom wigw § e ag A
fok feft s agf §, TEER qw w
areT § 1 W A € e
qifedry ¥ Tyg ¥ X @ & W
it ¥ wgd F w1 4§ W gl
vl o o {1 wgE ¥ ot e

wieRrr ¥ € ooy & o o g g
™ ST ¥R figem & fag g e
el woft wifgg, 3 s e afeht
wgt o7 &% | yfr weEe QY Y, W
frgd SBwbgwdg e
e el N, & F g fe
1% @R Wk widspw § qwr
ot 3, fow & ganfaws A€ el
srgdz yodl W wwar §, S gw
R fredy wre o g 8, @ g
¥ W 7 fomr ad 1 e W
g ¢ § e sl Y sy ¥ wwn
af frwr wwd g, whw wmafagi W
worT A firwr wwd §, ¥ fag @
W woT IEh 1 ¥feT W ER
fgrgear ¥ fag o faw Wk wresfix
IS @ e, & &F 9 WK WK
T OF g ¥ fag wo-wer e
QF, @ ag g 7 @) W
g W ey o fe oogr fw oW
¥ sy wady §, Ay & fag ow w@
IgEF <@ g, A g/ #r¥ qawy
T g, dfer ag qax 2w
wAT A9 ¢ 99 & faq wfaay car
T g, T g deET ¥ g
ga Tt fear mr

N M awEs 47 Wy
grafen oifedy & X & 39 wd fwar,
ar AN e o warw dg, few o
] T (5T T, (W & @ ATOA
gT W I T vy e 7 v e
Fooe T v @, @ TR gt
w7 fors S A W o § 0 43
I AW gy aew fear ar, wife
7 arren § fe forg worr o Tt wrd
i3 wr foafeer g @ §rr § ww
TRy aw woy grstar w fas won
grfex ot 81 & wvwar f fe W
Wi ww{l feow ¥ wow
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qoiz Q¥ vy g7, ot orew swt A
¥ g, wof 70 et ¥ ww 9w
¥ TE oo WU F WX | WgE wW
wwrr @t &) wTw aw Wy § W Iy
F ol qaro e d § 1 ¥E F aEr e
wgdi § g fewiv § fir oz fadw=
o o Tww g W wifgd | W
wad iz & qre vy T & uE Wi
T 7 wed! s g oy v AT W
wTH | qTET a7 I ¥ o faw age fed
wmgw & agt grsw F vy v e T g
&0y oo fed k& gt & g
AT i@ g ¢ fe
fawar w3 @ aodt fed q wgr
o1 fiF &% & o7 sy w307 w0y feedlt &
fad 3w a7 ifgd 2, o fiw =g feid
wrk ot | wrx ot Redt ¥ sk aga
a3 1€ &1 & 7 orew B maddz A
f5w w2 wvur W WO OF, WX Uy
o feeft & fd  grafaw w1 e
CAATH F | 7 a1 5% A oy Hewdr
qifeas A wawar e maddz ard
ot &7 (RO % T qE e |
? mad iz W faege fosdare g s,
wif Taidz & fawz g7 {1 Wi
mwifz ¥ qg Iefe e fn ag o
Al W aqF S ¥ el gre g

R e §, e &

wrdde # wolt oifed el
way g ¥ fod fosdae & o
Ry Tyt g ¥ g v, B d A
¥ wgr avan & fe IR Aroma ae O
Wt fod, ;v TR WA T I
fed ) Tz R e femr P Al
fefaforde & fed medidz & A worr
i}, T % agw A o i
& oix fod sronfedt # g ¥ a7
& ¥ Wyt Y, I wwrA Sy rdde ?
oy fomr e or @ i &g

wgw o, greife s & gy fawrfor
o} fis 37 B awTTr A wifez A wle
¥ o fed ad ) Emag g §
fedud growweh w1 S awE,
frad ag @, 0 & wolt a R,
forer ¥ g wrQwTC S B Ay wgd s
feva wramea v Aol wfe-
e | BT W % AT R ow
# ft Nt wfwe N atw & dfgw w
fedt woomdt & sww A dpaow
ot feam F quT gy fin e
oY 7 war qrferit § 1 w1 TR o Tt
a1geft e oY 519 wwr F 7 A Aw
oo, oo TR § & R, madie
I NATAFTHF I Y o000
®,000 TR AW g | & A2-Ge wEW
Qeft orrg & g 3, ol T www W
uredy wfy e a1, fa-dHyw g F
R v AR Ara wgd § v IT W
A7 wT | faer @ o ot S
Ry B frelt, R X e wolt
Wl F 3R oFhg I owealR
Wit ag #t wee &5 9T, WA WY I
1 w5 § e w97 wwY w7 qu feoar
Nagraed I wWragre g ? w0
wg araw § 7w § whw wredt A § ?
# wok AT e § e feard s
aga iy & g

ug a% I bW AT §
ferd w1 arege &, IWHF AT o ¥
o T g, SRR g Ay wngar
g & et oy o Wt awae
w1 feam age v § W) few A
A T FHT T FETAT 230 0 TAT A
&, o7 fie 39 & a7 ¥ e o fewar
ok cowd &1 Ttde a4 § Tw R
fiwcrar forar omaT &, <Y i« e
ooy §, Sfeew A AT W WA S
¥fed ) A1 fEf aw s e s
gl & YX ¥ SRgm weT
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fifer sme e wiefx]

ey ferr g vt 1 T
W & forer &

quETy e SSTaRAT W |
¥ T T RIS )

N ¥y A% arft & §, S I
& awer w3F €, T T F w17 WA
¢ 1 7 Az fa e wz feaa agw
vt §, O ag fiew Qg & WY ¥ 6}
fie smfere oy ogw w0 ) T
W wifgd fe ag 0w gafew oifee
wm W, fae o mfae sem W
frrdar v W, Afeqradie so ¥
g wxfoms vt {1 Thiz ag
et &z weft & fe el Wt S
waTET ¥ Ry §Y )

TRz § AT wre aW "I 9w
Y sTd W i w0 e T R
wreafagy ) 39 § St it w owrw
qurg *¢g Ty ¥ framw § W W
TaARE w% §f ¥ A ¥ HHw o
& ot ag fiww arcg & ag wreht & i e
TR A I a1 I TR K
wofew W w6 )

feeelt & s ®Y gwem &Y @
wWew v W g & g
fir w7 ¥ §7 o FOW TG ¥ q2T F
g fedas w€ od oY fs &Y o
w9 ¥ ford wer w1 e o 9 Y
i § fe ooy oy WY qwr ol R
ot ol ¥ o} fe & s TR
W Aw ¥ § W § g0 e A
R og wer @ i A N
fovor § vy ww &Y amnft o feom
AT W § E

% ¥ W OF dvwe ¥ 40 ST
§ ¥t g & e wnfe de wdfgw

¥ wic ok afew dwarr ¢ & el wrow
won gafew M § 1 ww ¥ ey
wif ot ag woawd § fe oY de g
t 3w wr g Tz ¥ wvEr 7 W e
Quitae NI e wewy § 9w €
qenfas sqrer & Sy AY a7 @ qedE
w N @ W e gy S By oo
aree dwq gVt S w7 wE qEE &
wrer e el @ W o
& oo wor W g fe qwr ¢ W @
faegw o oo Tt T B | W W@
fegeor § & wrar afy wgar g oww
X § oy g v oy Wy § s At
¥ 7TE Wy W sary frarEw Swpew o

4 wwwar g fv fodr w1 o =
o & ¥ S A g wifgd |
Ny PR igR ®
T ot gowr §F e 1w et ¥
d wigm f maeie ) o foed @
4 & Sfafaer § 37 8y ¥@ §F ofae ¢
¥ wfed o

wx & gEdfer & WX § gy o
WEAT SOET | I % 7@ ¢ fee o
SqIET WA, W A qET I AW W
arder @Y, @ e ardy T wrelt §,
ax @z wfond Aix el sw &
ford 1% WY 2,000 EAT JRTAT TH
wE A e mrdwaak
eaR T T 1 & e W WY
fawr I b @ AN fatee WAy
ot ft g et & A QT T I
qwr & § aoh ¥ ff v Wi oY we-
Afen ¥ g € oY 99 7 27z wYux
wifes wwt QA B anfier 9%
Y #Y e o & 1 xw wr efy
T AW YU QN T o7 o QAR K,
3w ¥ fag o folwe w38 ot @
I w1 & Yool w | o o g i R
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aw amawt o feare fier o o
t¥zw e «fix & o eneft mit
wufrd v Y o o e o | e ot
v ot g Q § Tw ey
fig o fda iz & wllx aedife @
o § tex? ¥ og¥ I W TgE
we far amg st s & fod g %
@ fr ewx ¥ Y= aF Y w-
Hotor ok sz b @ m 1
I ¥t dww whRE v frar s
Wit @19 §f Y@ ' g7 W °16 -
cfevrr aA o X & L sRT ® fd
v @ & fr fer vd= @ g
wedy § | gx $qeE & A § o vwer
wror §, W uwETe & 919 W 9F @7
¢ fv 3u # oo 7 fodwe a%d W
sqre ot & W 7 Y TEdEe § |
war § 1 & et W g g oo
A arely hror § 7@ 7z & s wr ww
¥ wregT wrew e v @ v Ay
waif wrac-wefE agy e o i
AT €Y ATV W Y T wEw o dfee
& or.ge Wi &g & fasre e g |
v gfie ¥ & s wrgan § e fefy oY
avry § foary w3 # oo ¥
g 2Fzg wod O v T £
wifgdl WM wEw g SN,
IW ¥ wonerr & WX WX T E6R At
a7 ¥ 1 g o g B ¥ fag ofr ek
gz wg ¥ ¥ amy wH § o oA
fie Yo § Su % gt g freedt
wfg Mfewmae ) i &
frare & g8 gEy oW & ford oY Y
wiftw Tefy wfgd wiC aw o7 %X §4-
ér qurs soft wifgd | O O
v ag wEd § e wifes e & ol
¥ ow %Y vy wy wwar § W EEh A
ary wgd § fe ag 3 &, g ¥ o
wH & &Y & quen st § fie o e
wem ol qut xE & e [ o
o aew | qume § W denr

e fomty e § o wore ag a9
awrr & e o Wi 9w F W W Q@
oy § Y v s ®Y qrae €
¥ TG A A gR-2AZ THA Y (O
¥ grfrem oy sgwed s &z
WY wifers wT #) WA o T 9REe
e | wewE ag ¥ fear A
Y g ST gor | gY awy, At gl

. wgtaw Fea w&e w aaw § wag

T} s & & wwer Wi o wow Y
ot & 1 ¥ e wde & wvé st afY
gHa d ) ¥ew s e ag & fe
Wy IF AT & ac-wEier a @t
fror R dfdowr ¥y @ W
worrarey & o awdy § o Y| 0% ICH
a ag wgr omer & fe e AT
st g e § 7 v v § W R AR
wrer & o g v oman § fis wg aww
i At gy ¥ omaw g Ewar § |
oy %z & fir e %8z & e wr g
sz &ar Ay A e v frar wwm,
¥q ®Y & At TR E | W U ERT
o % fag w4 onrg § WX WA
wrafer A &var § Wi are mfas wem
ot 3z o W fedae T R
NTwmrgdNawd

s § gifed & at § §7 w0
TEAT Y | GG WY AACH T A AT
¥ § fs wrf gz aiteg 4 & AQ L
&few & qo wrgw g e W@ W
LEYR & WL WA FAUT 9T IW TR
uIOA SHE WY qF wre et €
e 38 W Iwd gy oF o €t f
R AETT LKL WR Ly F A AT
I T H1E T TH W] AT T | W
IgW 87T wH F vl NT ¥ Wk
g fs or Qe g W@ ¢!
I Twy A7 S &) grdw & af i
urer 3® 9¢ Wy gt @ | § Sfew
vagt wmy foe o oW A W RN
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{few e wrw whiv]
dare § 3 awmAt & WX F o wntw
it 1% W gz AW My
oW awar § T 6 {8 g T Q)
fiw ot gromer ¢ W Foreet g ¥ gw
o e & o 5@ 3, ¥ greme A
ol @ § v ® wuwer § fe arapafes
¢ Pt & {ifex s | N Y W@ @
e wd § @ dfeww cfede &
21 W g et aww T W § B
gt ox et W wft § ar wwwy
werr § o W-ew 49 § fod g
wwrr aff § a1 wree wre dqfew
¥ awr T § | A e 7 wgr fw
o wrfrl & fov w oo &
o o A At § e d o ot
e e § 1 ghe i ew o ¥ gR
Wit & fad werr gy T | I N
ety wrd § dfeww ¥fede wor
fie ST & waTar wET $WTAT AN
ot g oot g &) wwe § o @ sl
mvefiraf & ok vt xm € )

wrw wry 2@t § e 7f Ry @
vl ot s qard Wl gk )
o ¥ s A ger 3, 7 A
WEAT | §AX HraAr T § | Sfwe v
fir Wi O /@ w1 W & e Aw AR
T T 7YY A a6 § o aw fr adt
A &ty WY W g ¥ A A
I O} wE T A ) A fewlt ¥
WRT A TEA WY A1 §, IR T@d
¥ o wfy welom fwwrer € fis feeely
afceara § 1 gt wdt et fafeeew e
wft § O fir wraaw ¥ A vt
Y dwd ¥ Ot WY Yt fedfa
® o v f& o
fgrgearr i ¥ wQat Tt € 1
fredt Y v oy ¥ awr AT W
& oY ag g wenft § 1 T ag SR
Wl A twar N wg wr g,
of v d o wy yor § | gy oifedy

o a} wwmr ok o gfew ot et
oifig@ | g e et ¥ g Proerd
& forg fis g ot sprerere @ mfY ol
wifgd 1 wwrr wre oof & Wit & forg
war i Wt & fod ww wfigd
# gren § fir ez o gy swfoat
£ it AR o off aifedY € 3w T
wg WHw aE ST et § 1 ki o
ardt ¥t wrd ofet Rfefufes it
w1 oY §, Srufafew tot o @ ok
qafg 7 € | ww Sefefes PHfeww
¥ wr vy 3, ¥y o Svofufeer
sy 7T § 1 000 w7 HETAERTE,
Fawr fexar to-13 wwar g ¢,
Tad wrw Eiaw fdwd F wd A
Foredardy 23 § 1 xw aeg ¥ i o
W ety v Srefafes ey W
£ 1 g Tw AT ®Y ¥T WY W fee,
@ W wwm |, e fad, s
fod T gl forlt o wefam
frdt, qg aafafew dat § 1 qu fawr &
T FE W9 ET ) & s v
o @R 1 W T ¥ ¥ few e
w7 wé §, T Wy afew @ @ ) Tar
g Tg W v AT AT AT | O
e & a7 IF Yoo T My AT fired
& gt § | ¥T &Y a7 & 8 v Ty
aY s gy S Y ok § 1 agy ey
FT ATHAT T T@ ¥ a7 {1 ATHT AQY
£ 1 mrhiz ® gvh oifedh el
st @it 1 Ao R wrwwrar g fis k-
qZ %9 ATa &7 g fawrad & fad
dare afy § A 7 ff ag dar< § et
i imrrw v g o oW
wcg Y o iy owdee o A wol
wifed | &fw xaw v @) Wi & wetw
e aTew ¥ " , A gw IR
gurar § fe qge aowg wrfw A
@ oT gl wifgd  grafer st qewy
FTwcaw g |
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W ¥ yud nfewrw 7 A wmAr
g | W wene § fe N mfewes @
w7 vt v § 379 F wif fafaw
folor w1 fgre <ar mar §, 7 97
Txzw &7 fagr @ mar &, qUd nE
w1 oA frzre A vy 14r 2w 2e WY
A e Y FwTA A At | qwEA
Yo, ¥% W17 v3 fgw FarFt & | wa
FAza (FWedT) Ariwme fas awr AT
Fg g "Geufd 7 @491 1| 39 ™ 7AW
wrs &t faor F %77 91 fr pw v FA7
fas =1 G & W7 A1 TWT {7 2,
IRET AT WA 77 @A 7 fE 3
faer & Wifassa &1 9T T9F W 7 WAHR -
aq 71T % fagr nar 2 ) sAwT AT w1
T AW F Aq1T AFTE | gk vr A
®1 9¢ GTAL, 18 AF AT1qT T &,
HY TH A 99 § AT AT F AT
55 fam &1 1 7 frm ff 9o w12
fedt zifgm 7 7 A1 39€7 AT
Frarsgmg 1 dgnag frfamave
fa =7 Zr38 0 7907 q1A9 WA A
OF WwRg FAT] T AS F7 & feay
gt weAT #, AtFA nF d=ma 2 fw
YRUY T VLY € AF AT WK A 7 IAF
It WAAWA § 77 02 T AAT | §
qgAr wEar g fe faw saz a (abate)
Y STTA Y1 OF2 FoAYA ¢ ooy sEq
9 9 F TAEA 97 99T F7 F 4137 {790
7191 91 & f¥g Fbww my 07 2
fr a7 w3z 71 A5t 1 FTATfE AT mTeRg
T F1z A7 fagm ymAz TA AT ¥
A |AT g7 F(94 F AT HIT F 02
¥ §T AW OEMTE -

a1 AT oA fawr fr o feafsar
&, I & aga Y frega g ana o
7z fargw oF wagt W fav & 1 o
QAT AT AT T R AAS K | F
wgt § e nw dwmr o 8 w32
& gwwt wrarft ¥ fodia 7 fear an
292(Ai) LSD.—8.

m | fardy WY Fodtysr sy oot i
# forer e o7 2T a1 fs femraely &
i awy W ww e s arfaw
A qrang A A wrgedr o qfe Ta=w
TART ZIW WA § TAIAG TTE W
TG AT v ¥ oAt fegr oA & T
fams g| § A A e e
4 q2E 7 @ 4 | 1442 39 6EE
9 1 & AET qFAT, AFTAA T TEY
axAY, safaa g wmfet ot o #97
& fo7. fa=er a9 % o1 wizwT § 3%
frr qrer arzaey S faar Atle @z Ao
Az &1 w7 | e fz s 9m A A
77 W | frepAm Y mAEn sy A A
29 AEY BT AHAY, TF AN7 IAFI AR E |

THY AT AATRAT GIAIEG wfa-
=T ¥ A9 & | SEA e fwmm
w71 faraer & arr 7 famy § 398
&4 ¥ WY FIATE | A7 97 77 Formrr £
fa s fwedt 7 w8 &= frar, wre
st #1 §F=z gie= 71 747 M7 fly
1 WA TATZ T NAT, AL FAH TR
w1 fawrsr femr Smar 1§ @A §
a7 fed) a®a ®Y qw= AT g1 oWET
a1 %47 AT qe fzar @ ¢ ey
frqqsfrsr &1 AFA TAIE F AT AFA
Az fmg @ Alew d%=
qATA WIS A7 A8 faar 1 oo & wewrer
T\ ¥7 a7 ufgaz §v f24 amad | =F
THEAT FT & 3 TR AFT E | TAH
fami & #raw & vaze v e’
v HwEa' § gy g Fav famy 2
‘gram Hwzw  Afwa zx1 faar &
‘mHazy (mferzw F o g ?
& wa w1 2 fr o0 v 27 # fw wnre
fqaft 7 FA 7 "F [ a=4q7 f*qr
w7 fzrdft 7 w7ar § anify ¢ feefy F
#A1 &, 71 98 fa~s1 & agw & nfawe
&1 ATHAT | TE AR FATHA R W F
quAT et g e s o faw vy oy
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[afew areT T o)

Tt 7 F wd w0 wgar g fe o
1w fo & wd w=hrT wY Xy Ty A
Y feaT 1T W T oW &A@ qEEw
&% f fom a1 F g wTar @ 0 E
AT @A IA% AT s Y sy
W e TE AR F fxesly F TEAT &
FET g TAAT oA WA § gden
¥ @ ¥ fr @y afe 39 F o7 wvm
Far forar & gafew 1z fam & nfgwe
g1 T wife aad fad ox asm
Lici e

3t 777 a7 71 97 forw £ &fgeT
&1 az7 a7 a7 | Siwet & aet q9m
forar omam & w7 o Tga fedfaex £
Ty AT IAT S s g aprav
St £ ars &7 A af | 37g
a7 & “n Fsa wT f7 sErgE Sfae)
siMaiasd Nirsiwd &7
ATE #T# | T/ w1E ¥ A f ArearE
w1 s afes 78 & 1 Sfe awr
% warT e &1 e § IRy wEr
aw fFadz &1 aaTe § 3987 UR-
AT & A% F7 faar myr s m
war wrw fz sage wfae TR
mfam & | arg mfvs &, F21 onfuw &,
Tz miaw &, 717 fosdare anfaer €,
Ffar gy a7 A3 A€ 1 Forw wrar 2
o faer  fordes’ w T
fegez v fewr' | v wd g &
we fedt & 9 Ty T FEAT E AT
AT 5 @7F & AT TEh w7 forn-
Zrdr arg g7 AT VY | Sfea feiye
saaMard s aeargraraq
o\ FRET A FT | @Y ATFS, 0F AT
I qF wraT &, IAFT famAtay A
# sy gAY & A1 9% T 5w
aft frrmr 7 wod wifeEgI § ww
forart & fior o2t srrfers o €y | afewr
o @ ag & gaT w o ¥y gw aww

&% ¢ 1 xefod g giaw Wadw” ¥
foewr &7 “n Crorash g2aw Wade”
formr | 2% ot “gEae Wadn” o @
FTRY AET TERT AT | § WA FAT A7
gfs Taw ot e Aoz & i st
w1k BEm A & + w9 ag wwovw g
@ 91 72 § foF oo & Fromac # s
T /ST T ATG | ST AT FT T W
T ILIE AR

W mAm fgarts zae §
fomar fe wmre ®vd agia fez s,
T e Iy g, A W T AT F
A TAT F149 qAmar AoviaAr ¥ f
FIAA FATAT | TI7 FE G A ATE Y
faza F 2 91 37 & ff F194 F9m07
a7 | 91 "7 Aifag fr ow ger a1
v ¢ I 9 91y ey § wifas e
2 9y w19 ferly w1 39 7 favmaz &Y
%1 fem, g7 a9w ¥ fF 99 & QT
FE 9FAr | yw w7 w7 ITE 0w
wirfgsm A ®1 F F7 Q917 WY 47 WY
#1 fa= M aame &1 oy A w47 7y Ao
FEE T 7 S & i g7 Bw  Triww
THIRATAAF AR

wto wgr swmy : ®Y7 v mifRw
& ?

qfen StgT T wwiw ;W s
arr AT 7 F1 Sifaarsa 7 A 3
e w7 37§ weew A1 g AT A
w1 sifqeqera 7@ &1 awar | ggr v
it wAT WY e ¥ A
Y ¥ A3 A O FAvA A7 ¥ ) =fwa
frmt &1 @7 79 ¥ oA
w9 A I 7 I i w1330 faaw
ATV WET ST ATEA FAX & fF aga
&7 FTAF T §, FTy sfreefy gaear
sy wwet & fe o@d o1 goAT Wy
iy w1 e wa 7w g g @
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a1 § 1 & wyan g s o Freg gwa i
& <@ wrE & w9 & W= wnefardt
@ w@ & fog gal A & A
-~ REETH ¥ § 1 & w7 e § FE
forg aeg w1 g faw aan wvfigg ar dar
AT T | TE A ¥ qgEA
 fams w=wr ga ¥ wifrgs ar
wnfeq ar | = § 7547 ¥ feres
A | F & T 2, Ffea grodw ®
AR T FATE F1 77 frAr maw
A Tw § a7 A fasgw ) W
fesmigw F1 399 F 221 fear mam
o O & A a7 e e 2 AT gt
& faq ofr &era 2 | 973 mifas o
AR far@ard & A1 AeAwT 7 a®
frgmm w=3 9 | wA™ AT FT ATAW
gfearaamanfasamez g dfaw i
arw g1 & f <191 oF g7 ¥ e
& g1 | o faege gy S €
ar @ &\ q Taar g 5 gy gm
fafaeey arza Y 917 fedt §m fnfeer
wrgw ot 7R o s fe @
o fmaare § it anfers F @Y Yo, yo
¥ 97 we faq 31 4 Afer sr €
Y %o ¥ waEATY A YL & 1 ;W
wafen fea g d | fama £ a4 smafiray
F F ATAT g AT /T AT Yo, Yo Fo
qEATT & ge ¥ A § AfwT ww
TR 2= 1= A EW ¥ FW A0
/FA I ga § 1 34l a@ FaEAT
fe wre Fermaare a71@ & o AT AT
o § @ qi¢ feraa A ar AR
wifw w¥d KA} a@ TE T
W & 1 ar AT o7 (fefawwe AW &
u=T IRT FAT 48 Amafea ¥ fw
w1 g7 AR & A fEN w1 iF 78 )
T & wegT gT 7@ danfem £ R
A aww § AE wAT fF a2 FT
&4y A7 @ | W avy fedr gfasnd
&fwa ®Y T wTEd § A1 w18 forwraa
Y W | T AF WG THA ATE Y

37

€ wW, yx A% W7 IR AG W
Fefagufafies fF v @F gg o
fefY #Y aoreft 7t & A%aT | W A
TAT FT qY ofedts WGS9 §F W
TP T A7 Z0 N AN g FAAAT
& gurft wadTe § o 37 W w0k B
T 2 1§ 77 Sy A wen  fw awr
TAIHZ & qTH 39 a7 &1 §9 4T &
oy 777 %1 fw aw wrA & o gaTOY
TAAGT 7 AT I AT g F99 T IR
fear @ 3% =% qo & 7@ T @
&Y 7 AFAT (£ 517 T 7 T O
AT AT A 72 | ATK AqEAE
fe &1 #3r3 971 & avTw 7 R
A & 77 757 9w fr @ e
=1 faar a1 mry o1 F S AR
¥R T T aA4G g1 E 8 T4 A
® I N wAT §, fT &1 Wy e
AT TFAT AR & | WY aE-TR
CHTE AT F7 FRIA A% F7AT FT WA7
TN QT 9T F 9 WA 49T &
a1 59 €Y 74T § AT IT 7 FTH 7T
fas awdY & 1 w7 WY FY FHAET
AR A1 ] F¢ AF77 § fr OF FAT ¥
# UF FEW A7 G547 § N AT F
FUTY WA F5% 90 AT 7A E,
#1€ aog 7 & f g THIT 9T FT
AT Y feq q | g gA Fve X fwar
WTT AT TE AEFH oo ATH AR FEY
A& T@ 0

Wt AW TAMT : FATY 2ITIA
A T 77 T 7@ ATAS |

qfes sraT awondr TwIqcFfaw
T famr 7 917 § 1 s Al ¥
ZHT qTARA £ AT PR I F AWAA R ?
qH Zreq AT &1 1 9w A
wTfEssd &1 avqai @ |

q® WAt weew . B T o
fasoma &
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AT WA §FET - AT AT FIAE,

qfeqamT 1| Wi HIE AT
A A FIS FGTA FET FIAT, 3T A9E A
| 7T Jrzar & 27 &7 F18 = 7)
i 7z w=v 2 f Z91v Zreq oafar
A1ex ZATY 219 fa{qezs A129 £ 9237 7,
wT FF | 9z wiAq 2 {5 serEimrHr
AI% IF F7 ATE AT 2. AZ T4 Al
wEET &1 T AgiAra a@ % oAwA
FAF BIZT THT A4 77 HIA[ /AT
FH ATAT, A T THAT RTAT A,
7 FH THF GEET FT TATE K7 TFA
Z v zafam st aw /9% 340 77 29
ZEAHT F7AT Az 1 FfEw wme A
721 faedt 7 379 39T WA A9 30
TAT AL FAT ATHA | AF TBAT F1AT 2
w4 2W 359 2 [ foedr @ 379 7392
HEd 949 & AT AT FT 72 219 2 |
I A2 & HWEA d0 Aa1 949 A1fen
F21 AR wuea w5 Zs &1 w7 AR
sfaefarza & fAa 2, ot A & A
T Z

SATE 7 qA ATAC A7 A & fAd
F2T AT, TAFAT o § "oy FEAT F7AT
H FEd FI AT AT 4T

Pandit G. B. Pant: Sir, I am glad to
have this opportunity, not so much
for supporting the Bill as  for ex-
pressing my grateful appecciation of
the eollaboration of the hon. Mcembers
of the Joint Committee which  has
resulted in the Bill emerging in its
present form. It has becen, 1 think,
conceded even by the crities—
luckily their number is very
small—of the Bill that the Bill is in a
distinctly better form than it was at
the time it was commiited to the
Joint Committee, Every hon. Mem-
ber of the Joint Committee bestowed
considerable thought on the provisions
of the Bill and everyone made a cons-
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tructive contributions towards its im-
provement. So, for the changes—the
salutary ones—that have been made
in the Bill, the credit goes to the
Joint Committee and to every member
of it. If there are any shortcomings
still left T am mostly to be blamed and
held responsible therefor.

I would like to refer to a few
salient peints which were mentioned,
I think, in the course of the
debate. Delhi iz a rapidlv  growing
citv. Its populaticn during the last
two decades has gone up f~om 4 [akhs
to 24 lakhs. Out of these 24 Jakhs
nearly 20 lakhs, I think, live in the
city of Delhi, yet there are several
lakhs—perhaps three or four lakhs—
who have not got any decent accom-
modation to live in. There are nearly
50,000 who are somehow passing their
davs in hutments and other places.
Besides, there is a regular stream of
persons flowing into Delhi and the
minimum number that fixes up its per-
manent abode in Delhi without having
any place should not fall short of
one thousand per day. In the circum-
stances we have to bear all aspccts
of this ticklish problem in mind, as
hon. Members no doubt know.

15.38 hrs.

[Panpir THaAkUr Das BHARGAVA i
the Chair|

All questions relating to the regu-
lation of relations between the land-
lords and tenants are intricate and
complicated. They have to be looked
at from diverse points of view. I am
really happy that there is such an
amount of unanimity over this Bill.
It is seldom possible to  secure the
approval of cveryvone but by far the
large number is satisfied with this
Bill. I{ may also be worth recalling
that efforts to frame a  permanent
law—by permanent, I mean so far as
laws can be permanent; we have no
laws like those of the Medes and the
Persians—have been made continu-
ously for the last five or six or seven
years, but in spite of the endeavaurs
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of those who were charged with this
responsibility, it has not been possible
to produce any such Bill. It may be
a matter of some relief—so it is at
least to me—that we have now framed
a Bill which carries with it at least
the encouraging and unstinted support
of the representatives of Delhi itself.
That is a matter which cannot be
under-rated or ignored. They know
where the shoe pinches. They will
suffer if the provisions of this Bill are
found to belie the hopes of those who
have been parties to the formulation
of the Bill.

We have been trying to look at this
question not only from the ecoromic,
but also from the social aspect. In
fact, all measures of control arc in
a way affected by social conditions.
It is with due regard to the social
needs of the community that controls
are imposed. On the one hand, one
has to see that burdens are not im-
posed on those who are not able to
bear those burdens, and on the other
hand, that the basic purpose, the real
remedy for the ills from which the
community may be suffering is really
afforded is served. That has been our
approach.

So far as the Bill itself is concern-
ed, as all such measures generally are
concerned with, it deals with the fixa-
tion of rent, grounds of eviction,
provisions for repairs and the methods
for insuring an expansion in the exist-
ing accommodation. The changes made
by the Joint Committee were stated
in detail by my colleague who is
sitting to my right and it is not
necessary for me to rveiterate what he
has already said. We had suggested
in the original Bill that all existing
rents which generally are assessed at
a rate of T} per cent should be raised
by 10 per cent. There was, I dare-
say, some justification for that propo-
sal. As was said by Shri Naval Pra-
bhakar, the cost of building materials
has risen enormously and as you were
perhaps reminded by Shrimati
Subhadra Joshi, a room which fetch-
ed only Rs. 2 some time ago could
today feich Rs. 60. So, we have to
see to it that we do not do anything
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which will make the position worse
than it is. If we cannot improve it, at
least no deterioration should result
in consequence of the steps taken by
us, So, we had initially suggested
an increase of 10 per cent on the
existing rents which are generally at
a level of 7! per cent. But, in the
Joint Commiitee, we gave further
thought to that matter and we felt that
while there may be some justifica-
tion for raising the rents, a large class
of poor tenants would not be able to
meet such a demand with ease. So,
the proposal was considerably modi-
fied. As hon. Members know, rents
of the houses constructed before 1944
are relatively verv low. But, still,
the Joint Committee thought that
tenants who pay rent for residential
buildings of Rs. 600 or less should not
be asked to pay more. That provi-
sion has been made. To each
according to his needs and from each
according to his capacity: I do not
say that it would meet the reguire-
ments in every individual case. We
were told by Shri Radha Raman that
there are widows, there are orphans,
therc arc other people who live by
the rents they collect. There are such
hard cases, no doubt, as there are hard
cases always in any arrangement that
you may make. But, this has to be
accepted that the general body of land-
holders does not consist of widows
and orphans alone. The number of
those who really belong to the last two
categories must be exceedingly small.
So though I have my sympathy with
them, we agreed to reduce the rent
for pre-1944 houses and to lease it as
it is. The 10 per cent increase was
altogether taken off.

Similarly, for the houses that were
built after 1944, we decided that all
residential houses paying a rent of
Rs. 1,200 or less should be similarly
exempted from the proposed increase.
Thus, we think that the vast mass of
tenants, perhaps to the extent of 85
per cent will not have to pay any
more than what they have been pay-
ing so far. But, they will have the
benefit of all other improvements that
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bave been made with regard to ewie-
tion, repairs, etc So, 1 think every
reasonable person will agree that this
measure will benefit to a very con-
siderable extent the large body of
tenants in Delln

When we have disposed of thas,
there remawn the classes who have to
share to some extent in the increase
m the cost of building materials, re-
painng charges and so on So, 1t was
also proposed by the Jommt Com-
mittee that persons occupy!ng non-
residential houses paying more than
Rs 1,200 may, i addition to the 10
per cent, pay another 5 per cent
All our friends belonging to varous
perties were agreed that they should
pay more

Sumilarly, I think there was generzl
agreement that the ;‘i per cent should
not be disturbed ere has been
some suggestion about bringing 1t
down to 8} per cent But I do not
think it was put forwaid by any one,
at least none put i1t forward with any
seriousness There was onlv a casual
reference to it and I have no clear
recollection The changes that have
been made will be of great advantage
to the occupants of these houses and
the Bill has thus been considerably
improved As 1 cannot take too much
of your time, I cannot develop all that
I have to sav But, this meets the
case fully I do not think that there
has been any suggestion in this House
that the standard rents that have been
suggested in this Bill arc high So,
that disposes of one of the basic things
namely, the rents to bc paxd under
this Bill

You, Sir, when you last spoke 1n
fact, seemed to think that the increase
must have been much highe1, and also
that 1t should have apphed almost to
ecvery case Well, in theory manv
things may have some sort of vahdity,
but in the practical affairs of hife, we
have to take into account the maxi-
mum good of the maximum number,
without being umjust to the others

minors and so on, but if a person has
a tenant today and hig father diesx
tomormrow, we cannot raise the rent
because his father has died The
tenant should not suffer because of
that calamity So, I could not find
any way out, otherwise, I would have
been really glad to meet hard cases
even, but hard cases are, as I saud a
munute before, always to be viewed
with sympathy, and especially more
so when one finds oneself helpless in
giving relief to the hard-hit people

The other question that was mooted
in this House relates to Government
buildings, as to why they have not
been brought within the purview of
this Bill Perhaps hon Member< are
aware of the fact that under the
Constitution 1tself Government build-
inge have becn treated in a different
manner Local bodies are not em-
powered to impose local taxes on
thtm  They have to be treatcd in a
different way  Why do vou want a
law of control® It 1= because the in-
dividual proprietors can raise the
1ents nordinately when the demand
far outstrips the supply It may lead
to profiteering you ma) call it Seo,
it 1s a word I do not very much lke,
but 1t may lead to maladjustment
and to some economic difficulties and
hardships, but so far as the Govern-
ment 1s conterned, 1t 18 I think in
several cases charging less than 7§
per cent on the houses that it has
constructed So, do you want the
rent to be raised for these houses by
applying 1t? Would it be to the ad-
vantage of the occupants of these
houses that this Bill be mpplied to
these buildings? Then the Govern-
ment, even when they were able to
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collect more, would have used that
money for building houses for the low
mcome groups. Every rupee that
comes to the Government is spent for
the good of the community I do
not mean that there are no mistakes,
but that is the basic principle So,
even if the Government gets more, 1t
gets something from some one who 1s
prepared to pay and uses 1t for those
who are not m a position to bear the
burden, So, we tax many people,
our gradients are stecp as we go up,
and those who can afford have to pay
in order that those who are suffering
from poverty and other disabilities
and handicaps may be given <ome
rehef.

Therc was reference made to one
particular case, I think of Shrn Raghu-
nandan Saran. 1 have looked into
the papers A proposal was once
made for certain rents to be charged
on that house, but when the matter
was re-considered that proposal was
withdrawn, and now 1t has been
decided, so far a3 I am aware, that
the rent should be charged at the
rate of T} per cent on the cost of
construction of that building, which
would be according to the law as 1t
18 or if 1t admits of any changes
So, the Government 1s trying to
conform to what 18 contamned in the
present Bill o1 what may ensue here-
after when this Bill 15 enacted

But I would like hon Members to
remember that there 15 alwavs a dis-
tinction between the Government
and private citizens Here (verv
Member 1s free to criticise the Gov-
ernment Questions can be put as to
why such a house was let out for so
much and sometimes perhaps even a
half-hour or a two-hour discussion
can be held, <o that the actions of
Government are open to public gaze
and if 1n any stray case anything
happens to be done which 1s not alto-
gether satisfactory, then that can be
removed without much of fuss or ado
But, as I said, most of the people are
derving more benefits than what this
Bill would confer on them even after
the proposed changes.
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A reference was also made to the
holiday that i1s being given to certain
houses. On the other hand, I think a
complaint wag made that the holiday
that has been given to the houses
constructed between 1951 and 1955 is
not bewng respected fully, faithfully
and strictly So far as the rents are
concerned, we are not interfering
The rent that exists today 1s a high
rent 1n almost every case, but we do
not propose to interfere with it
because of the undertaking given and
because of certain other considerations
too, but all the other clauses of the
Bill arc being applied to these houses
too, so that there will be no eviction
and no harassment and no further
increase m rent as they exist today.

There was some comment with
regard to the houses that will be cons-
tructed hereafter About that it has
been provided m this Bill that for five
years there will be no control on the
rent As I said, at the outset, there
are lakhs of people in Delh; for whom
accommodation 1S necessary The
only waj and the ultimate solution
lies 1in having more houses What-~
ever eclse we may do, will not
meet adequately the requirements of
the «tuation So, 1t has to be made
worth while for the people who can
afford to do so to build houses here.
Hon Members mav 1emember that we
have given five years hobiday in the
case of new industries in the matter
of income-tax, depreciation charges
and <o on, so that industries may be
established and production mav in-
crease  The whole problem for Delhi
is how to have more buildings. how
to have more accommodation Of
course, it would be desirable to
provide suitable houses for low income
groups That too we all desire to do,
and I appieciate some of the sugges-
tions that have been made bv Ch
Brahm Prakash in this connection.
Co-operative housing societies, the
question of co-ordinating the activities
of different bodies which are in-
terested m this matter m Delhi— all
this deserves attention, but we should
not on that account block any avenues
which may lead to the enlargement of
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accommodation There has been con-
sldereble growth of building accom-
modation And they are not only big
buildings, but small buldings too, m
the Karol Bagh ares, and even 1n
many other places since 1851 and it
18 Likely that both types of houses may
be constructed

18 hrs,

But, apart from what this law pio-
vides, I would not be surprised if the
corpolation itself were to make a law
to the effect that it will encourage
small buildings 1i1n preference to
bigger buildings So, the holidav 1=
necessary Otherwise there would
be a complete halt and no new cons-
tructions would spring up And after
all whv are we so much worried about
any rent that may be charged on thesc
buildings, if these buildings are to be
used bv 11icher people perhaps puoople
richer than the house-builders them
selves? If thev have to pay a lttle
more, 1t 1s because thev choose to do
so For the future the 1ent which
has been piovided 1n the Bill for the
other houses will prevail So let us
cencourage this, and let us not put a
stop to building activity 1n Delhn Tt
15 essential in the ntorests of the
poorcr classes too that  pressurce on
accommodation should b« 1eheved for
rich men can rent even smaller
houses, not one or two but three m
four or even five if thev need them
and pay a high rent For them too 1if
you can make a provision you can
thereby preserve and reseive the
others for the use of the poorer sec
ttons The whole point 1s to have
more of accommodation and vet
more of 1t So I submii that this
18 & very reasonable and, I should
submit, necessary provision in the
existing circumstances

Of course, if the conditions change,
and houseg grow up m large numbers
in Delhs, then this will lose all its
significance Some suggestion was
made, I think, by Shri Naushir
Bharucha that 20 to 25 per cent might
be fixed as the target for this I may
say that pegsonally I would have no

objection This matter was raised in
the Joint Commuties, but then it was
sald and I think, nghtly too, that
1 we put it at 20, then 20 becomaes
almost the mimimum, and therefore,
€Verybody thinks that 20 1s justified
So, we do not think that anybody la
Posibly gomng to get more But if
one 15 lucky enough, then the man
who pays him must be still luckier

he So, we should not grudge
if he has got a good luck out of the
Breater luck of his tenant

So, I submit that we should view
theee things from a rational angle
We¢ have to see what 15 the ultimate
Memedy for a thing For that, we
must do all that we can For pcople
who belong 1o the low income group,
a% hon Members know, a subsidy of
more than 50 per cent has to be paid
ang «t1ll the 1ents are almost bevond
thé;r means The corporation has
tXperience others also know Govern-
ment as the hon Memburs of Parhia
Mint are aware arc getting almost &
notmnal rtturn on thar mnvestments
on buildings for their own staff  So
thiy thing has t{o be done with the
aid of the State and ther¢ murct be a
planned programme for that purpo-e
I quitc agree, but that should not
(OMm¢ i the wav of omr dong what we
can

Then thcr« was a refcrence to the
acquisition of the 1esidential buildings
for the usc of the owner The clause
as )t obtains in the present Bill e
much  more siringent than the
clayse 1n  the old Bill Now
the family members must be depend-
ent on im If a person has purchased
Praperty—that has been the mam
difficulty here that in recent years,
Pcople have purchasc property, who
haq no house before, and then they
have claimed possession on the ground
that they did not own any house, and
they must get possession and the
tenants should be evicted—we have:
sa81q that no one who purchases wilt
be entitled to have the premuses foe



-§383 Delhi Rent Control

Bill
for five years after the purchase.
There was another motive too, that
sometimes, people evicted the tenants
and then sold away the vacant pre-
mises for a very high price. Now, we
have said that no sale will be made
for three years after such eviction,
except for very bona fide purposes.
And penalties have been provided,
and the tenant who is evicted has
been given certain assurances. I do
not see how in the circumstances
there can be any objection to this. In
fact, the arguments that I heard were
just fo the contrary, namely ‘Why
should a man who owns a house, when
his son grows up and becomes an
adult, be not entitled o recover po-
ssession for his son?’. Well, I do not
go into that question, because that does
not fit in with the ideas that under-
lic this Bill. But an improvement
has becen made.

Then, about repairs too, there has
been considerable improvement. Now,
one month's rent is practically
reserved  for  repairs. When one
month’s rent is not adeguate, then
the coniroller can ulilise an amount
equal to two years’ rent for the repair
of the building which is occupied by
a tenant. The only condition is that,
during one wvear, one should get at
least six months’ rent, that is, half
-of the rent may be deducted. And a
person can always approach the con-
troller and get the repairs made.

It was suggested by Shri Naushir
Bharucha, I think, that there should
be some agency under the controller
for this purpose. Such an agency
would not be wvery appropriate.
because there may be very few
applications, or there may be none
at all. So, the controller will have
to keep some staff; and he is to be a
judicial officer; so, this thing would
not come within his purview. But, he
will, of course, arrange that the
functions that he has fo carry out
under this Bill are carried out.
So, there should be no difficulty that
way.
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The other point that way raised
here related to sub-letting. I may
state that the tenants as well as the
landlords were unanimously opposed
lo the continuance of this system of
sub-letting. We have provided that
all those who are sub-tenants now,
and have been sub-tenants from before
1952, will become tenants in chief,
so that they will have the benefit of
the provisions which safeguard the
interests of sub-tenants; otherwise,
sub-tenanis are at the mercy of the
tenants.

The other thing we have done is
that the sub-tenant will not be re-
quired to pay more by way of rent
than the tenant himself had to pay.
It was provided in the 1952 Act that
no sub-tenancy will be allowed
except with the written consent of
the house-owner. We have preserved
that. We did not want to cut it out
completely as we felt that sometimes
a man might like to have another per-
son with him. There may be only two
rooms and he may like to share one
with the other. So 1ot the sub-
tenancy continue. But we Thave
tollowed the principle that it is the
real occupant who should have the
benefit of the control of rent. So we
have provided that the sub-ienant will
not be required {o pay more than
what the tenant himself has to pay.
I do not think there can be any
objection to that.

We have also provided that if any
pugree or any premium or any such
thing is paid to the tenant or to
the landlord for admitting a  sub-
tenant, then that willi be an offence
for which both will be punishable. I
do not see why there should be any
objection to that. Therefore, tenants
should be allowed to let out their
premises; let them engage a sub-
tenant for Rs. 100 and let them pay
Rs. 500. After all, we have to see that
the real occupant is not fleeced, and on
that ground, we have now laid down
that the sub-tenant will not be
required to pay more than what the
tenant had himself been paying. If
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the tenant does not need it, he may
gurrender it to the landlord and the
landlord can let it out only at a rate
permissible under the Act Therefore.
I do not see how there can be any
objection from any quarter to that

Then something was said about the
appointment of the Rent Controller
It has been suggested that he should
be appointed in consultation with the
High Court of Punjab The High
Courts have got heavy arrears and
they have many more important
duties to perform So let them not
be entangled m this The provisions in
the Bill clearly lay down that either
a judicial officer of at least five years’
standing or an advocate of seven years
standing will be eligible for the post
of Controller, so that he must be a
man of judicial expenence with a
judicial bent of mind And the
Tnbunal will be presided over by a
District Judge or one who has at
least ten years judicial experience
There are 1n certain cases also appeals
to the High Court I do not see what
greater safeguard can be provided
And may I know why people should
think that the Government will be
interested in doing something which 18
not right” After all, many appoint-
ments are made Ultimately, even
the Judges of the Supreme Court and
the High Court are appointed by the
Central Government But this 1s
relatively a very minor affair We
thought because of its character, 1t
would hardly be consistent with the
usual procedure to involve the High
Court 1n this But whenever anyone
who 1s not already in judicial service
i1s employed, the UPSC will be
consulted We have been appomnting
persons to much more responsible and
high salaried posts 1n the same
manner So there should be no suspi-
cion in the minds of anyone on this
score

I have tried to deal with such
matters as happened to be on the
surface. If there 1s anything deeper,
1 should like to be remunded I hope
all are satisfled with what I have

By -

saud At Jeast that is my effort aand
that is my amm

Shri Bra] Raj Singh: No, no.

Shri Radhs Raman (Chandni
chowk). Something may be said about
the revised ground rents of New Delhi
bwldings That point was raised by
me

Shrli V P Nayar: There were so
many points raised

Shri Radha Raman: Revised ground
rent 13 being asked by Government
and 1t 15 more than 10 times or 20
times

Pandit G B Pant: I do not thunk
that 1s affected by this Bull

Shri Radha Raman: There 15 the
incidence of land price and taxation

Pandit G. B Pant: If government
buildings do not come within the
wcope of this Bill, then government
land would not alvo come under it

Shrimati Subhadra Joshi: Can any-
thing be done about the price of land®

Pandit G B Pant. That 15 a ques-
tion which we must consider separate-
ly I sympathise with the idea that
the price of land 18 mounting up very
high and we must give thought to 1t
and <ee whether we (an find a
remedy But that 1s a bigger ques-
tion

Shrimati Subhadra Joshl. Will the
hon Mimster be thinking of doing
something

Pandit G. B Pant: I am always
thinking about 1t and I will continue
to think about 1t Whether I will be
able to do anything practical or not,
I cannot say just now But so far I
have not been able to hit upon any-
thing

Shri P. B, Patel (Mehsana): The
question was raised during discussiem
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about protection being given under
ciause 55 Under this clause, protec-
tion 18 gwen to those coming within
the purview of the Delhi Tenants
(Temporary Protection) Act, 1858,
the sense that the tenants will not be
evicted But there is no such protec-
tion given 1f a decree 1s passed under
the Delli and Ajymer Rent Control
Act We would hke to know some-
thing about 1it, because the matter was
discussed in the Joint Committee

Pandit G B Pant Yes, 1t was dis-
cussed in the Joint Commuttee

Shri P R. Patel: And at that time,
the Home Mimnister was sympathetic to
the idea

Pandit G B Pant. Vacant premuses
are those which are held by amaldars
They stand on an entirely different
footing So we have provided that the
provision under the existing 1958 Act
under which they cannot be ejected
will continue =o far as amaldars are
concerned for another vear

Shri P R Patel If that protection
1s given to a certain class of people
why should it not be given to others”

Pandit G B Pant [ think other
land< that are attached to the biuld-
ings come within 1it, but these amal-
dars, as I tried to indicate stand on a
different footing altogether Amaldars
are those who have used the matenal
and who have put up buildings on
anothers land so that the amaldar
himself i1s a tenant the man who 1~
occupying the bwlding 18 sub-
tenant and the land belongs to a third
person So we have given them pro
tection against ejectment, but we
expect that we will be able to intro
duce some Bill within this year so
that {his question may be <ettled
finally after careful and thorough con-
sideration.

Shrl P. R. Patel: 1 only point out
this, that 1f protection 1s given in the
case of ceriain classes of persons under
the Delhi Tenants (Temporary Protec-

tion) Act, in respect of certan
decrees, why should 1t not be gaven to
other persons who come under the
earlier Act?

Pandit G B Pant: There are two
classes of decrees One relates to
decrees passed under the 1956 Act
About them, we have said that those
decrees will be governed by the
present law so that if any one raises
up rent or does anything like that, then
the decrees will be quashed But so far
as decrees passed ten or twelve years
ago are concerned, they cannot be
brought within the purview of thus
clause We cannot go back to such
a long period As I just said, the 1956
Act decrees the execution of which
was postponed, have been brought
within the purview of this Act and
they will be protected by it But as
regards those which were passed pre-
viously under the old Act, when there
have been intervening new Acts, they
cannot jump over all of them and we
cannot now say that they will be
governed by thus Act

Shr1 Parulekar (Thana) They are
diready in possession and they have

paid the rent and the decreer has no
effect

Pandit G B Pant If the decree has
tcased to have any effect then they
wil' continue 10 remain 1N possession.

Shrs P R Patel The decree is there

«ien though the amount has been
paid

¥ir Chairman I will now put the
quesuon

The question 1s

That the Bill to provide for
the control of rents and evictions,
and for the lease of vacant pre-
mises to Government, m certain
areas 1in the Union territory of
Delh: as reported by the Jomnt
Committee be taken into con-
sideration ™

The motion was adopted.
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Mr. Chairman: Now, we take up the
.clauses.

Clause 2 (Definitions)

Shri Parulekar: Sir, there are my
~amendments Nos. 20, 21 and 22.

Mr. Chairman: What about the
amendment of Shri Easwara Iyer? He
is -not present.

Shri Parulekar: Sir, T beg to move:

Page 2, line 15—

after “is” insert “by way of
business”.

Page 2, line 33,—

after “means” insert—

“any land not being used for
agricultural purposes or”.

Page 2,—
after line 39, add—

“(iil) any fittings affixed to such
building or part of a building for
the more beneficial enjoyment
thereof:”

I need not argue at length on these
‘amendments because ithey are simple
and are intended to improve the
wordings of the definitions given in
clause 2.

Amendment No. 20 seeks to
improve the phraseoclogy of the
definition given for hotel and lodging
houses in order to see that premises
which provide accommodation for
paying guests and clubs are excluded
from the purview of this Bill.

The second reason which I advance
is that these words occur in the
difinition given in the Bombay Rent
Control Act. I may also point out
that these words were inserted in
the Bombay Rent Control Act in
1953 because it was then thought that
unless these worde~were inserted the
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definition would be too wide enough
and clubs and premises which provide
accommodation for paying guests
would not be excluded and would
come within the purview of the Act.
That is why those words were
inserted. And, I think, Government
should not find it difficult to insert
these words in the definition.

Amendment No. 21 is in connection
with the definition given for premises.
My amendment seeks to include with-
in the definition of premises open land
which is not used for agricultural pur-
poses. I may also point out here that
the definition of premises in the
Bombay Rent Control Act does include
open land which is not used for agri-
cultural purposes. There is no reason
why it should be excluded from the
definition here, I would like to know
from the hon. Minister why it has
been excluded.

Apart from that, it must also be
taken into  consideration that it is
necessary to control the rent of open
land also, which is not used for agri-
cultural purposes., Because, if that is
controlled, the rents of open land are
bound to increase as a result of which
the rents of the buildings constructed
on open land also are bound to
increase.

For these reasons I have moved
these two amendments. The third
amendment also relates to....

Mr. Chairman: The hon. Member
may kindly see that gardens, grounds
and outhouses are included.

Shri Parulekar: I may point out
that in the Bombay Act premises
means any land not being used for
agricultural purposes. That is not so
with the definition given here.

Mr. Chairman: Is the word ‘ground’
used in the Bombay Act?

-

Shri Parulekar: No; it is land.
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r. Chalrmen: When the word
‘ground’ is introduced here, is it
further mecessary to have this defini-
tion?

Shri Paruiekar:

Shri Braj Raj Singh: It is quite
different, Sir, That is appurtenant to
the House.

Ground may

Shri Parulekar: My third amend-
ment also relates to the definition of
premises. In the definition in the
Bombay Act it includes any fitting
fixed to such building or part of the
building for the more beneficial enjoy-
ment thereof. There is no reason why
this should be excluded from the
definition of premises as given in this
Bill. In view of this exclusion 1t will
be possible for the landlord to increase
the rent on the ground that premises
do not include thesc, and the tenant
will have to pay an additional rent for
anything fixed to such building or part
of such building for the more bcne-
ficial enjoyment thereof.

Therefore, all that I urge is that the
definition which has been tested by
time and by experience in Bombay is
the most suitable definition which this
Bill should adapt.

Mr. Chalrman: The amendments are
before the House.

Shri Datar: I am not accepting
these amendments for obvious
reasons. So far a; amendment No 20
is concerncd, the hon Member wants
1o have the word ‘business’ added Bul
the definition of the word ‘hotel’ as it
is, is very clear. It 1, clearly stated
‘or other services provided for a
monetary consideration’. Therefore, if
1 mistake not, so far as a hotel 13
concerned, it is to be treated as a busi-
ness because a monetary consideration
flows from those who occupy it to
those who provide this accommoda-
tion. Therefore, the word ‘business’ is
not necessary at all.

8o far as amendment No. 21 is con-
cerned, my hon. friend made a refer-

ja9%

ence to the Bombay pattern. You will
find that here in certain cases this
pattern is entirely different because
here we are dealing with other
patterns. Therefore to the extent to
which the ‘amaldars’ come into the
picture, we have already made a
separate provision in clause 53 and
their case, as the hon. Home Minister
Just now pointed out, will be duly
considered and provided for, for which
a breathing time, namely, one year
has been taken.

So far as amendment No. 22 is con-
cerned, I do not know whether he has
moved 1t; but that amendment is not
Necessary |

Mr. Chairman: Does the hon. Mem-
ber want these amendments to be put
to the vote?

Shri Parulekar: Yes, Sir
Mr, Chairman: I will now put these
amendments to vote.
The question is:
Page 2, line 15—
after “1s" insert “by way of busi-
ness"”
The motion was negatived.
Mr. Chairman: The question is:
Page 2, line 33,—
after “means” insert—
“any land not being used for
agricultural purposes or”
The motion was negatived.

Mr. Chairman: The question is:

Page 2,—
after line 39, add—

“(ui) any fittings affixed to such
building or part of a bullding for
the more  beneficlal  enjoyment
thereof:”

The motion was negatived.
Mr. Chairman: The question is:
That clause 2 stand part of the Bill.

The motion was adopted.
Clause 2 was added to the Bill,
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Chanie 3 (Act not to apply to certain
prémises)

8bri Parulekar: Sir I propose to
move my agmendment No. 23,

Bhri Assar: I want to move my
amendment No 129

Mr. Chairman: Yes 112 cannot be
moved

Shri Patuleka‘r: Sir I beg to move
Page 3 line 15—

after “Government” mmsert—

“and let out for other than res-
dential purposes”,
st wmwe (vearfafe)  wamf

WY, § W94 AHEHZ qFEAT (Ve #T
w7 § A1 F g3 57 @

Page 3 line 15—

after “Government” insert—

“and let out for other than resi-
dential or commercial purposes”.

WY TR Y OF T€) wwTT Aiiew
§ 2 39F W W @A ¥ Ao wer
WY wqrary w51 w77 % fg gwra fema
T & g§ @ W7 wa qeTe A OF
deamd ) fewa F § av 7Ty wwHY
wT TETAY WY T FAR F qF vy
2% Y | TR gAY W AEAY &
v § ot ug fraw s & s
wifeq 1| & srear g fe xf ag averd
oo v gd & fad gw faar 9
wanr fermar age T fear o

HET | WITHY OF TAEIO BAT
XTEAT § | Ao qE ¥ @ T 0w
goW wiferw F F gwa &7 femar
¢ wqy wrfew ey @ Afwa 3@
wWrifidt @ sfre It € gwr & farmar
et f goqaiz 7o v T AT )
safog ¥ g wAt wvew ¥ wrdav §

f& arerht wem Wit ge faaed fe
fead ot fear avar § s o €=
®raR ¥ wRT arr wige Wik 37 9¢
Y g s g wifee wafg o gwre
& fr ¥ wiwiz ot forg f fr 2 oy
qurr fear §, e faar s o

8hri Parulekar: Mr. Chair-
man, I have heard the explanation
fiven by the hon Home Minister for
exempting the buildings belonging to
the Government from the scope of this
Bill I want to ask what would be
the effect if this exemption i1s remov-
2d® The Gavernment will be under
the obligation to charge its tenants a
rent which 1s reasonable, which 1s the
standard rent as defilned under this Act
Do they not want to accept that obli-
gation to charge the same standard
rent as they expect the private land-
Jords to charge? If they want this
exemption, it means that the Govem-
ment should have the freedom to
charge rents which are not reasonable
and which may be excessive In this
connection, three instances were
brought before this House day before
yesterday and the hon Home Minister
has stated that he has looked into the
papers and orders have been issued
that rent should be so charged as not
to yield more than 7'5 per cent gross
return on the cost of construction.
But this has happened perhaps because
this case was exposed here and there
was an opportumity for ventilating the
grievance of the tenants who had been
charged by the Government excessive
rents but m ordinary course unless
there 15 an obligation under the Act
by which they are bound down by the
provisions of the Bill, many such cases
will arise in future, and I therefore
request the Minister to accept the
amendment by  which they would
undertake the obligation to charge
reasonable and fair rent—that is the
standard rent—as defined under this
Bill to their tenants.

Mr. Chalrman: The amendments
are before the House.
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Shrl Braj Kaj Bingh rose—

Mr. Obajrman: There 1s very short
time at our disposal There were only
four hours as one hour more has been
taken 1n the general discussion. We
have to be rather brief

sft worewr fog . ewfy s,
o g duT w @ndy s g W
JEwr e §A W Q¥ T[T o
ag & fr gowE w1 afr e saferma
aoA fas ¥ v A ¥ & @
awarfaeY & faamr § ag aw oW
vt & B @@ weew ¥ aEc K A
%t fe ox deod ¢, SOF Ww 0w
g o ST gY@ § 1 gafag
i< frdaw & s g qrt faee) & wwiA)
ryesimEfuossmmarw
& TTER Y A I WGT 7 47 gAT
wr wifEg R A7 goE ST e §
1§ qauy 7 § fe o e @ A
oficameT @ ¥R F € 0 &, ov
s § FaT Y T2 w9 fergnO ¥
firzran At ax O IR €7 gAY
wFR v 7 o fowwa A
wifgy s 70 www § o) y@ aMew
) 77 ¥7 ¥ FOER 9 gy f @t
®7 ¥ w1 99 AT & foarny 7 o fw
afRe 0 ¥ WRE WA MY §
T Wgqe qwE miaw & fom §
TAWT qg WrAAT & @A fF e
T A TEE AT W QEAT S Foy
¢, 0 ARIR W AT &, I
T T AT AT R Y
W< faraar Y s feaar ag ok
wyq feogarQ ¥ & wwdr § Wi gy
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Shri Datar: May I poiunt out in this
aconnection that this particular point

was rawsed in the general debate and
it has been replied to? Sull my hon.
friends want to raise thus  question.
Two pomnts arose m that connection:
ag to whether all the Government
buildings should be exempted or as
has been desired by the hon Member
who has brought forward an amend-
ment only residential premises ghould
be exempted and not others So far
as the first pomnt 18 concerned, 1 sub-
mit that there 15 a lot of fundamental
difference between the position of a
private landlord and Government
because the Government are bound by
a number of obligations and also by
accountability to this House  Every
act of the Government 15 open to the
very fierce glare of this House

Shri Braj Raj Simgh- Again and
again the same thing

Shr Datar:
twons )

Please (Interrup-

Mr, Chalrman: Order, order, It is
entirely bad to interfere Wwhen a
Minuster 1s speaking, 1t 1s absolutely
wrong

Shri Braj Eaj Singh: It has to be
decided by you, Sir and not by him
(Interruptions )

Shri Datar. 1 am saying it to the
Chairman and 1 am entitled to say it
to the Chairman

Mr., Chairman: Order, order. I was
also going to say the same thing
When the hon Minister 1s speaking, it
1s no use behaving like this. When
we speak, we do not also want any
interference, either by other hon
Members or Ministers Let him make
a full reply and if the hon Member 1s
not satisfled he can put a qQuestion
also What 15 the occasion for speak-
ing in a loud tone <o that even the
tenor of the speech 15 interfered wnth
Let us conduct the proceedings n a
peaceful manner according to the
procedure Everybody shall be heard.

Bhrl Bra] Raj] Singh: But, may I
point out that there is a fundamental
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[Shr: Brej Raj Singh]
wuestion? It is whether he hag got
the right to address me directly and
shut me up. 1 have got no objection
i the matter was raised and it was
eddressed to you and you stopped me
from gaying anything

Mr. Chairman: If any other hon.
Member points out the same thing or
if the hon Munster points out the
same thing, there is no occasion for
umbrage If anything wrong has
been done, I can understand. There
may be 8 grievance for the hon Mem-
ber in that case The hon  Minister
may say: kindly allow me {o go on
But even if he has said that rather
bluntly, there 1s no occasion for rais-
ing that point If he hag said any-
thing wrong, 1 can understand and 1
am here to see that hon Ministers do
not use Janguage which 1s not proper
to be used or that hon Mcmbers do
aot do <o

Shri Datar: I wa. appealing only
through you

Mr, Chairman: Lect the matter be
closed.

Shri Datar: I appealed through vou
and let not the hon Mumber take it as
a direct attack on him

So far as the Government arc con-
cerned, they cannot be considered on
the same footing as private owners
who have to be contiolled and whose
conduct regulated to a ceitain extent
by the Rent Control Bill That i1s why
certamn restrictions have been placed
on them in the interest of the tenants

So far a the Government aic¢ con-
cerned for every action Governmaont 1s
answerable at the bar of this House
and therefore, 1t would not be right to
place Government on the samc footing
as a private landlord Secondly may
I point out that m all these cases 1t
is naturally a wrong notion to believe
that the Government arc making any
profits In fact, there are a number
of buwildings where the maintenance
costs are higer than what little we gef

by way of return. Therefore, Govern-
ment are not making any profits af all,
Secondly, whether it is for resfdential
purposes or for non-residentisl pur-
poses, Government ghould have the
authority to do whatever they think
best because as I have stated, we are
pound by a number of regulations and
have no feeling of profiteering at all.

Shri V. P. Nayar: May I ask one
question® The hon  Minister says
that the Government are not making
any profit by letting out these buld-
mgs I would like to know whether
the Government have any idea of the
total annual vent collected and also
the total investment on buridmps by
the Government so that we can
calculate the percentage

Shri Datar: That is a question which
can be asked of the Finance Ministry.
I cannot give all those figures [ may,
however, gencrally inform the hon
Membe:r that the Government are not
making an) profit (Interruptions)

Mr, Chairman: Order, order What-
¢ver the hon Minister has said  snd
whatever argument, are given by him
are to be appieviated by the hon
Members  thomselves (Iterrup-
fions ) Order, order I shall now put
the amendments Nos 23 and 1290 1o
the vole of the House.

The question s
Page 3 line 15—
after ‘Governnunt” msert—

and Irt out for other than resi-
dential putposes”

The motion was negatived

Mr. Chairman: The question 15
Page 3, ine 15—

afiter “Government™ msert—

“and lct out for other than resi-
dential or commercial purposes”.

The maotion was negatived.
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S, Ohalrman: Now, 1 shall put
olause 3 {0 the vote of tha House. The
question is:

“That Clauve 3 stand part of the
BinL"

The motion was adopted.
Clouse 8 was added to the Bill.

Olaust € (Rent in excess of standard
rent not recoverable)

$brl Jadhav: I be to move:
Page 3, lineg 21 to 23,—

omit “Except where rent is
liable to" periodical increase by
virtue of an a agreement entered
into before the 1st day of January,
198"

Iam at a loss to know why this
exception has been made. I know
that the rents that were in existence
before 1839 were at a low level, but
1 do not know what percentage of
house-owners are going to be bene-
fited by this exemption. So, I submit
there should be no exception and if
the agreement contravenes the provi-
siong of this Bill, that agreement shall
be void.

Mr, Chairman: The amendment is
before the House.

Shri Datar: So far as this question
is concerned, such eases are very few.
The House is aware that before 1939,
the rents were extremely low as
compared to the rents now; naturally
they were low.» The abnormal times
arose only after 1939 and so it would
r to hold such agreements as
agreements which were enter-
into before the abnormal times
and when it was open to the
es to enter into reasonable agree-
ents under the general law of the
Such cases are not many and it
proper to allow those proper agree-
ments to remain, because those agree-
ments are presumed to be reasonable
they were entered into meore than
years ago.

Shri Jadhav: How can we say that
they &0 nat surpass the standard rent?

202 (A LBD-—4.

rEsigggg

Shri Dater: Govertlmitt have Son-
sidered this question & number of
times in 1044, 1083, 1038 and again
now in 1988, So far as  agreements

before 1839 are tencermed, vary feow
vases have come before the obiat

Had there been anything wrong, sure-
ly it would have come to our notise.

Mr. Chairman: The question is:

Page 3, lineg 21 to 28—

omit “Except where rent is
liable to periodical Intrease by
virtue of an agreement entersd
into before the 1st day of January,
1939.”

The motion was negatived.
Mr. Chairman: The question is:

“That clause ¢ stand part of the
Bill.

The motion was adopted,
Clauwse 4 wag added to the Bill,

Clause 5.— (Unlawful charges not to
be claimed or réceived)

Mr. Chairman: Ametidments Nos. 25
and 64 are the same.

Shri Jadhav: I am moving 6¢
Shri Parulekar: Since he is moving
his amendment No. 84. I am not mov~
ing mine, which is No 25,

Shri Jadhav: I beg to méve:
Page ¢, —

omit lined 10 and 11.
These lines read:

"Nuthing in this wee¢ction shail
apply—
(a) to any payment made in
pursuance of dn  mgreement



/o1 Dotk Remt Congrol 18 DECEMBER 1958 muﬁmﬁ .p-

[Bhri Jadhav]
entered into before the 1st
day of January, 1089; or”.

have just now explained the reasons
while moving my previous amend-
ment and I do not want to  repeat
them.

Shri Datar: It more or less covers
the same ground.

Shrl Jadhav: Yes, Sir.
Shri Datar: Therefore perhaps it
would be out of order.

Mr. Chairman: It has already been
disposed of Therefore it is out of
order.

-

The question 1s:
“That clause 5 stand part of the
BilL"
The motion was adopted,
Clause 5 was added to the Bill

Clause 6.— (Standard rent)

Shri V. P, Nayar: We have some
amendments to move.

Mr. Chairman: I am coming to that
Shri Braj Raj Singh: Sir, I beg to

move:
Pages 4 to 6—
for clause 6, substitute—

“8, (1) Where such premises
have been let out at any time
before 1st day of June, 1947, the
basic rent shal]l be determined in

(2) Where such premiseg have
been let out at any time on or
after 1st day of June, 19047, the
basic rent shall be gix and one-
. fourth per cent, of the
an

E

.

(8) In the oase of any
premises whether residential or
not, constructed prior to or after
the commencement of this Act, the
annual rent shall be calculated at
the rate laid down under sub-
section (3).

(4) In the case of the premises
which are let out for the further-
ance of public interest, the rent
shall also be fixed in
with sub-sections (1) and (3).”

Shrl V. P. Nayar: Sir,, I beg to
mWE:

Pages 4 and 5,—

for lines 30 to 37 and 1 to 22
respectively, substitute—

“(A) m the case of residentia
premises, the rent calculated af
six and one-fourth per cent. of
the aggregate value comprising of
the reasonable cost of construction
and the value of the
land on which the building i
constructed at four hundred pe:
cent of the value of the land ir
September 1839 or itg market
vaule at the time of constructior
whichever 1s less;”

Shri Jadhav: Sir, I beg to move:
Page 6,—
omat lines 11 to 26.

Bhri Parulekar: Sir, I beg to move:
Page 6,—

omit lines 12 to 19.
Page 6,—

omit lines 20 to 28.

Shri Shree Narayan Das (Dar-
phanga) Sir, I beg to move:

Page 6, line 26,—
for “such letting out” substitute
.._“mmplcﬁon of . the construction”
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filkrt Parulokar: Bir, 1 beg to move:
Page 6—
after line 36, add—

“Provided that premises rebult
or recomstructed shall not be
entitled to the benefits of clause
(b) of sub-section (2).”

Mr, Chairman: What about amend-
ment No. §2?

Shri Shree Narayan Das: I do not
move it

My, Chalrman: So all these amend-
ments are now before the House

Shri V. P. Nayar: Sir, some time
ago when I was speaking during the
general discussion 1 had raised
the point and I did hope at that
time that the hon Home Minister wnll
give ma a suitable reply But unfor-
tunately he did not although
mexpected mthl P hehuhad t ﬂ::

t satis
everybody m regard to the variows
pomnts raised

The amendment that I have moved
taises a very important question You
know that standard rent 1s being
defined and for the purpose of com-
putation of standard rent the aggre-
gate on which the percentage has to
be calculated has been given in the
Bill as 1t emerges from the Joint
Caommitiee as 6} per cent. and 7§ per
cent on the market value of land plus
reasonable cost of construction While
there may not be any difficulty in
finding out the reasonable cost of
construction and while there may not
be any difficulty in finding out the
market value of the land, because, as
you know, there may be agreements
for the sale and purchase of such land,
I submit that this 15 putting a premium
on investments in buldings

We know that the money invested
in buildings is one of the safest invest-
ments. It does not carry with it any
risk which one may take in ventures

in the realm of business Here you
are investing some money in some-
thing which fetches regular rent. I{
that is s0, I do not understand why
Government are not agreeable to con-
sider 400 per cent which we suggest-
ed m the minute of dissent as the
reasonable value of the land

As 1 submutted earlier, we all know
that owing to the expandmng activities
in Delhi and owing to the extension
of residential areas, what were wild-
ernesses five years ago are now good
colonies I remember that when we
came 10 Delh: in the First Parliament,
it was a real job to go through the
place which we now call the Diplo-
matic Enclave Today in that area
the rents are fantastic I also remem-
ber having seen the area which we
call Sundar Nagar, which 15 now one
of the costhest places For a two-
room flat or a three-room flat, for
example, one will have to pay any-
thing from Rs 600 to Rs 1,000 I
remember 1n this connection a buld-
g put up by a person at a total cost
of Rs 14 lakhs being taken over for
an office of the Government on a
monthly rental of Rs 3,500 This s
not a small margin of profit There-
fore I want some fixation of the value
which has to be computed m the
agreement You may ask Why I fix
400 per cent? I do not say that we
must rigidly hold on to the 400 per
cent But, some value which 15 rea-
sonable and consistent with the trends
of economv which we see around us
today will have to be arrived at for
the purpose of calculating a reason-
able rent Although the hon Minster
said that there are houses and flats
available for very low rents in Karol
Bagh, I know the entire area and I
have not come across a single place
worth human habitation for less than
Re 60 I do not know where 10
Karol Bagh cheap housing accommo-
dation is available It was openly
admitted by the chief representative
of the House Owners' Association 1n
Delh:1 during our discussions m the
Joint Commuttee that he does not
expect that even one building would
have come up during the Ilast five



have spare money, the landlords,
to buy land at fantastic rates. ¥You
will also find that land values have

ernment have not done anything in
the past. Today, I heard the hon.
Minister, while replying, say that ne
also thinks in terms of introducing
something. I wish he thought aloud
in that matter. The real difficulty is,

dard rent here will be calculated on
the actual value, market value. We
know that this will not give any
relief to the tenant. It may be that
in the case of a house for which
Re. 1,000 or Rs, 2,000 a month will be
the rent, it may be justified. But, we
cannot apply it as a rule especially
having regard to the very serious
shortage in the accommodation of the
people belonging to the lower income
groups. Therefore, we suggested and
we tred our very best in the Joint
Committee to make the Government
agree to this proposition. But, the
Government would not accept this.
We were not told any reason. I know
that it may not be possible for an
Act like this to freeze the prices of
land. It may be difficult, because It
may be an all-India guestion. But,
what is the effect which we may have
once we declared that the standard
rent will be the rent calculated at
such percentage on the aggregate of
the value of the land as at market
rates. That, in effect, will mean,
nobody would hereafter consider
investing such a huge amount in a
small place so that he may be able to
get 8} per cent, or 74 per cent. or
8} per cent, on that This is a very
serious matter., I wish the Govern-
ment could come out with a state-
ment in regard to this. Otherwise,
the whole effect of having declared
8§ per cent. or T} per cent. becomes
something of which the ordinary peo-
ple, even the upper middie class peo-

Therefore, I submit that the Govern-
ment should, in all seriousness, recon-
sider thewr stand and try to accom-
modate us with this amendment.

Shri Jadhav: I want to make this
point in clause 6. I have moved
amendment No. 65 to clause € which
rejates to fixation of standard rents,
which is the most important clause in
this Bill. When these provisions are
there, it will be very unjust to give a
rent holiday to some people. Provie
sions have been laid down in sub-
clauses (a) and (b) as to what pre-
myges this rent holiday is being given.
I may humbly submit to the hon. Min~
1ster to give me a satisfactory expla-~
nation of this fact, what guarantee is
there that the kind of people to whom
this rent holiday is being given will
utilise this money for housing pur~
poses? In my general observations I
have pointed out that the greatest
necessity of Delhi is housing for the
low income groups. The people who
will benefit by this rent holiday will
use the money for building more pala-
tial buildings, which will not be avail-
able to the low income people. I do
not know whether Government haa
got any machinery to withdraw the
money from these people who collect
these fabulous amounts. If Govern-
ment had some scheme to withdraw
that money from these people, one can
appreciate this. Government should
see that these people are not given
any scope to amass great wealth, to
acquire more property and using it
for collecting more money. As the
need is great for housing the low
income groups, Government should
accept this amendment,

Shri P. R. Patel: I would like to
au]:mo-r'tm the amendment of my hon.
end.



I am rather puzzled to find that the
Government is out to give a rent holi-
I do not understand why the
ment wants to give a rent
On the ene side we are talk-
ing of socialism, we are talking about

E?E‘

right to .sgueeze the tenants to the
extreme, the right to exploit the
tenants to the extreme. Where is
social justice? I wish there were one
yardstick of socialism.

In our country when the urban
question comes, we have one type of
socialism; when the rural question
ecomes there is another type of socia-
lsm.

Bhri Jadhav: The type is the same.

Shri P. B, Patel: I wish the Gov-
ernment has one type of socialism
which is equally applied to the rural
and the urban areas

So far as the urban area is concern-
ed, what do we find? I am confining
myself to the amendment. There 1s
no ceiling regarding the possession of
houses, regarding the occupation of
square yards or square feet per
family, and no ceiling to the squeez-
ing of the tenants in this rent holiday

J

hri Ranga (Tensli): No ceiling on
total rent collected.

P. R. Patel: So far as the
area ig concerned, we are put-
ting a ceiling on the income of the
agriculturist. If there is a ceiling on
the income of the agriculturist, I fail

Ea

rent to the tune of lakhs and crores,
there is no ceiling on it. BSo, this is
our socialism. We are told that our
socialism differs from Marxist socia-
lism. We are told: “Do not talk of
Rusman socialism, do not

Chinese socialism, because th
phere is different, our climate is
rent, ours is a special type of socia-
lism”. 1 call this the Co!
of socialism. So far as

1l

the urban

are concerned, it is quite a different
type of socialism. I would submit
that this kind of giving a rent holiday
does not fit in with the ideology of
socialism. Either we should do away
with socialism, or we should do away
with such rent holidays. That is my
only submission. -

17 hrs.

ot ww T Fg : wafy agia,
LEEEELEE L SatE C It Lt d L
greg & ® wui f g w3
argar X 1wl g & gF T are aww
afica 7w s gifwd S aw o @
R Y ¥ wfge 1 7wz wgan
g fr agaly 3 fis g wwrY ot sezwae
FY TTraT [0 e § WK A Jw oA
wifgq W% % fT g7 wae ot s
wifay 1 &fiew i frde § e o
¥ & gfae ¥ & awm) F orf agiad
T aoht afr & 1| wegr v W
wdta 17 747 wiieg ag v fis wa
ow I $¥ww ar o gl & wf §
wife® FETAT § I qog ¥ fead
wfowy TwAY § agtedr gf &, fead
7w wiaw a1 § Wi frad awm
&g A 9T I At & g 4 §
FY & e 1 @ ¥ g g At &
ar W g T At A sqrey fwoar
a7 & ey ¢ 1Ay woww wew W &



[ofr wor ror g}

oy i Prdt o & Wy ¥}
Porer &F srorge ararer ot wr wrar & W
o e W o o ad § o fore
Y ¥ grfed 37 ot W e g
¥ WY 7 Gy A § fac W gwm
7 W § W% A frere & W oAt
¥ gfwd ] ¥ @ frer ¥ 3w
w1 O T 1w TR AEA AqT
o ¥ g A § Farg 77 o a3 wive
firoar @ e € Wik ot agr W@ @
w5 gt forr 7 fin s o & W
garew 78t 1har | yafag v frde §
fie wgr ww Xz grfed 39 w1 @A
TaF & qre § Fear e wifge, S§
we Y w fewr sy wifge 1wz A
T WY AN § §Y 7o fawd @
At gu% AR F @y 97 gwar § Fheq
xx qaz af) fawdt § oY go® aX &
Ayar A ady wew wifge ) ag @ gfae
R} W aY gw A AE AN T FATH
e & fag s W@ § ik g @m
wfeT ¥ § 98 I8 TEF T w
T HRAT ISAT SrET § 1 wEhag
¥ frdae § fie G a0y o aifiwe 23
¥ Iy 93 gAfER fiear 9@ 1§ oty
wgm f @ 0 g ww T A
T §6 9% g1 g, §9 FHW g
wifeq | grfed s MY E Forr it s
pfed fed a9 ¥ wwen ® gaam &
72g faadht §1 | & wwew g fo
WA VT W WO AT W IqE
¥ 92 Forerr @ ¥ w37 ag aR Fr ATy
ITE! €IAT SN I A F 67T #
T R ITRT AGH AT | G A
g g e g 7ot wgee @ o< fawrx
w2

wun # ¥@vd 1z § R § 5y vAw
g § | w9A gaeT § 347wy &

wy e firforre grafoa § for & oo vl
# wpey fizray T gy § Ik At ¥ B
Rt Y sowea ot a1 et fir Wedew
aeafore & fag w83 S dw i of 0
iwen v AR Few faw § ok
szt wfY §, W F wpm fie s
18 79 wgrw, v W f wr €

Mr, Chairman: Now, the hon, Min-
lster

Skri Parmlekar: 1 have moved my
amendments Nos 118, 27 and 28. I
want to speak on them

Shri Shree Narayan Das: I have
also got an amendment, and I want to
say a word on It

Mr. Chairman: We shall take it up
tomorrow Now, we have to take up
the Half-an-hour discussion

s

17,05 hrs
FILM INDUSTRY®

Shri A E. Gopalan (Kesergod). I
&m ramng this discussion i the
House on the fol owing points cut m
import of raw films, the condation of
the industry, export of finished films
ay foreign-exchange earner and dep-
resgion in the developing industry.
Before downg that, I want to give cer-
tain facts and figures concerning the
foreign exchange earning as well as
the position of the industry as far as
the economy of this country s con-
Cerned

The total value of foreign exchange
Involved for importing raw films for
the industry including the Govern-
Mment's own Films Division, under
OGL, was only about Rs. 3 crores.
As agamst this, earnings from export
i our feature films account for more

*Half-an-Hour Discussion.
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than Rs 1j crores. The gap is only
a neghgble amount of Rs 50 lakhs
Even as regards thus gap, it is saud
that gome films are sent outside and
s0 they did not count as foreign
exchange to be paid for completely
So the gap may not be even Rs 50
lakhs.

As fur as the industry is concerned,
it has got an estimated outlay exceed-
ing Rs 150 crores. 68 motion picture
studues, 300 productions per year and
200 main distributing set-ups and
more than 4,000 theatres of all classes
throughout the country As far as
employees are concerned. their num-
ber is 2,50,000 comprising all classes,
poets, scholars, techmicians, musicians,
engineers and others The industry
pays the exchequer to the tune of
about Rs 20 crores per annum by way
of entertainment tax., 1ncome-tax,
municipal tax and all other taxes

It has on entertainment potential
for the vast masses of people, provid-
ing an 1mportant amenity in the wel-
fare State of ours Thus the matter
we are discussing today 1s one of para-
mount importance not only to the
industty but also to a large number
of people in general In India today,
the motion picture is the only form of
entertainment available to the wast
sections of our people because 1t 1s the
only one they can afford to have

Apart from these aspects, it gives
employment to lakhs of peop'e and 1t
also earns a considerable amount of
the foreign exchange it spends The
industry 1s the Bth largest in India
and 1s one which employs an intellec-
tual complex of human skill and tal-
ent whereby many lakhs of our peo-
ple find permanent employment That
1t 1s the most popular form of enter-
tainment p'aces it m a still higher
rank as an important industry

For millions of inhabitants through-
out this vast sub-continent, especially
those of the poorer classes, whose
happiness and contentment should be
the first concern of the State, the
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motion picture industry 1s the omly
resort to recreation. The other day
in Rajya Sabha in answer {0 a ques-
tion, 1t was stated that the State
Trading Corporation has also, as a
special case, been asked to import raw
filhs on rupee account There are
countries which are ready to give us
film on rupee basis So if this deci-
sioh is implemented, the problem of
the shortage of films consequent on
the cut, can be solved immediately

1 have to make another request.
That 1s that the export promotion
scheme already laid down by the Min-
istry may also be implemented soon
If this 1s done without delay, 1t can
give the industry much—delayed and
netded rebef This will also give am
incentive to producers to produce pic-
tures for export So many awards are
given so that there 1s an incentive o
produce more pretures

1 have ramsed this discussion today
I thank the Ministry for what they
have already done But everyone 1n
the country today is shocked at the
way In which Government are treat-
ing this mmportant industry On the
one side, responsible leaders of our
Government go on paying compliments
to this industry m public, on the other,
the Ministry concerned 1s concerned
with arbitrary interference with the
industry, which has cut at the very
root of the film industry The Prime
Minster himself says that the qualty
and size of this industry are apprecia-
b'e and impressive and this has been
accomplished without any outside aud;
that 1s also credatable In the light
of these remarks, 1t 1s rather surpris-
g to understand the policy of Gov-
ernment.

The S K Patil Commuttee which
enquired nto the details regarding the
film industry had expressed the view
that a free hand should be given to
import raw film quota requured for
this industry It was also said that it
1s not desirable to impose restrictions
as far as the import 15 concerned. But,
on the other hand, adequate film muvt
be 1mported and the same could alse
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bo fakrly distributed among the pro-  gmment could easily have taken some

dueers. This was the recommenda- steps to popularige this industty io

Wom of the Putll Committee. And, I  foreign cquntries.

do met know why the present policy

of this Government with regard to Mr. Chairman: The hon Mamber

this film ndustry is directly opposed must conclude now.

%o the recommendations of that com-

mittee which was appointed to go Shri A. K. Gopalan: There are

into the question of the industry. three points which I would Hke to
bring to the notice of the House,

The industry hag got a total invest-

mant of Ra 150 crares as I have
already mentioned. It employz alse
ghout 250,000 men and 1t gives jobs
It given entartainmens that is posaible
uthnmtdnyli.vi.qmnd-.ﬂbh

cultural development of our nation.

During both the Plan periods not
only hag nothing been done for the
development of this industry, but a
policy of interference with its

huge sum now due to the cut in the
raw film, Above all, this is an indus-
try which is the pride of national cul-
ture and advancement of art; it has
got laurels after laurels to the glory
of the nation by getting suitable
awards at international contests, It

this shortage of

[
{
i

Mr. Chairman: In this half an hour
12 minutes have already been given
to the hon. Member, That is enough.
There are 4 or 5 other hon. Members
who want to take part in the debate.

Bhri Ragunath Singh (Varanasi):
It is very mmportant and we want to
say something.

Shri A. K. Gopalan: If I am given
15 minutes. ...

Mr. Chairmam: The hon. Member
must finish within 2 minutes. This is
a half-an-hour discussion and the hon.
Minister wants 10 minutes for the
reply. There are 4 or § hon, Mem-~
bers who have given their names.
Therefore, I would request the hon
Member to be brief

Shri A. K. Gepalan: It shows lack
of interest of Government in this
industry.

I only want to point out another
very important thing. The ery of
shortage of foreign exchange is one
without substance so far as this indus-
try 18 concerned, 1 would azsk the
Government to see how this foreign
exchange is being misused today by
giving permission to import Indiscri-



theve is discrimination and corruption
is rampant It 18 there in issuing
lLicences for quotas Big studio owners
are favoured resulting in total ruin to
the other producers who are respon-
sihie for producmg seme of our most

I want to pomnt out that thus = a
very important mdustry and that it
must be put on a national basis and
if encouragement is given, certanly
88 far as foreign exchange is concern-
ed, people can get more I want to
point out what all the papers in
Madras—all the Enghsh and the ver-
nacular papers have wrntten They
have all written editorials about the
cut 1n the raw film and they have sub-
m'tted representations that the cut
should be restored The Madras Gov-
ernment have also requested that
there should be no cut as far as raw
films are concerncd It affects their
income also There will then be a
deterioration 1n the employment
situation whick will affect lakhs of
I request that the Govern-
ment gshould consider these things and
see that thus industry i1s properly

|

E

Shri Tangamanl., Mr Chaurman, so
far as the unport of raw films 1s con-
carned, I would lLke to pose three
questions and would request the hon
Munister to he lund enough to answer

16 DEOEMBER W53  Fim mdustry 416

18 on the bams of 50, 39 and 11
cent That is, 50 for Bombay, 39
Madras and 11 for Calcutta
of the production of the films In
various cenires 1s there any resal
for the revision of this ratio?

Titt

Mr. Cheirman: He can only put
questions

Skri Tangamani: I have now put
the first question T want to know
whether this ratio 13 going to be
modified?

Mr. Chairman. He may put the
next question, there 15 no tmme

Shwl Tangamani: The reports that
we have received from the Mrustry
show that during the year 1857-58, we
have spent about Rs 15874000 for
importing foreign films as agamst
which, as a result of the export of the
films, we pgot about Rs 1,13,73,624.
What steps are the Government now
taking for mcreasing and grving more
facilities to our film producers {for
exporting to foreign countries our
films and also  correspondingly
decreasmg the mmport of these foreign
films which eat away our foreign
exchange?

In view of the importance of the
raw fllms we have been repeatedly
told that a raw film factory 15 gomg
to be started m Ootacamund I would
hke to know at what stage 1s that pro-
posal and when that factory wall go
into production.

Shri Ranga: In a non-offical
mapner, I am sure a large number of
us are in favour of thus particular
demand that Government should be
able to find the addit omal exchange
facilities in order to belp aur film
industry to import raw fllms.

and restrict tha mmports of foreygn
films and in that way sawe so much
foreign exchange as possible and maks-

[ T3
it svaulable for the purchase of raw
films We all sympathise with the
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[Bhri Ranga]
Government about their difficulty in

finding foreign exchange. But we
would only like the Government to
try and find as much foreign exchange
as they possibly can and I shall assure
that when they have reached their
maximwm capacity for allotment to
the film industry, we would certainly
sympathise with their difficulties in
not being able to give anything more
than what they can.

oft e ferg : 4 g wE e
fir oY Femr weafar feedr e arfire
fged arg< Ivaat? vt 3, 9 weafrgl
o forar 1t fie Fas ¥ ag T2 v sadt
€ sn Ixgr faeqd ronry 1 ag 4 &t
wg ®y {5ef agr & arge ot §

The Minister of Commerce (Shri
Eanungo): Mr. Chairman, my %ask
has been made so much easier by the
speech of Shr: Gopalan, where he has
mentioned that all that we have got
to do 18 to expedite the export promo-
tion programme which we have set
in mot on last month. I am glad that
1t has been appreciated.

I would only say that this is the
most liberal export promotion scheme
which has been devised. In this pro-
gramme, it is not the past performance
which 1s taken into consideration; it
is the prospective performance which
is considered. That is, if a producer
who has got export connections
guarantees that he will be able to
export a certain value of films during
a particular quarter, he 1z at once
given and extra licence for the raw
film which will be required for that
purpose. This is the most libral
export promotion programme and 1
gizlud that the House has appreciat-

t.

Regarding the other points, hard-
ships and all that, I am not surprised
that having the public relation appara-
tus at its disposal, the industry has
been able to put on wide pressure.

ed by the Films Division and I & B
Ministry, leaving a balance of 280
nmullion feet, which is, I submit, the
best that has been imported in any
Year.,

1725 hrs.
[Mg., Depury-SPEAXER in the Chair]

I will merely read the figures of
imports:

1950-51 125 million feet
1951-52 135 million feet
1952-53 166 million feet
195%-54 154 million feet
1954-55 151 million feet
1955-56 220 mullion feet
1956-57 206 mill:on feet

Assuming that the besi year's
import on account of the industry has
been 260 million feet, the half-yearly
quota works out to 130 million feet.

When this item was taken off the
O.GL. in 1956, the industry volun-
tarily agreed to forego 30 per cent. of
their normal imports because of the
exchange shortage that we had been
facing at that time I am sorry to
say that the industry have not been
able to keep their promised word The
result has been that in place of 80 to
95 million feet which we would have
been normally importing every half
year, during the last three periods we
have been importing something lke
138 to 140 million feet. That means
much more than based on the best
year's import, 1e., 130 million feet.
Therefore, I would submit that the
industry have nothing to ecomplain.
Over and above this, we have given
the carte-blanche 30 to say of 100 per
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cent, import of raw materials on
expott promise and not on perfor-
mance.

Regarding the distribution, we have
depended entirely on the advice of
the trade, The Central advisory body
consists of the accredited representa-
tives of the industry, ie., the repre-
sentatives of the Indian Film Federa-
tion which is the accredited body of
the industry. Under their advice, we
have got the port committees. There-
fore, all the Lcensing was being done
under their advice. Unfortunately,
they have not been able to get all the
members of their industry to main-
tain their own word

In November at their request, we
have issued a public notice giving the
priorities, Not only the priorities,
there 15 no room for any malpractice
in it because according to the public
notification every licence issued has
got to be exhib ted on the notice board
so that the public or at least those in
the industry know exactly under what
priority a particular licence has been
1ssued. If there is any hanky panky
about it they can immediately com-
plain about it. I am glad to say that
so far we have not received any com-
plaint about 1t Last month in
Bombay when one of the film associa-
tions met us and complained about
some malpractices, I offered to enquire
into each item that they would put
forth before us It is now already
three weeks and I have not received
any communication.

Shri Narayanankutty Menon
(Mukandapuram)* The second sen-
tence is contradictory.

Shri Ranga: He said that he did
not receive any complamnt

Shri Narayanankutty Menon: He

had received a complaint and he pro-
mised to enquire into it.

Shrl Kanungo: Please listen to me.

If I am not intelligible it iz my fault
But what I said was that an associa-
tion in Bombay said that there has
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beén some unfairness and I said that
if any cases of unfairness were report-
ed to me, they will be gone into indi-
vidually and the results commumcat-
ed to that gentleman. Now, for three
weeks there hag been no communica-
tioh. Even before this I have not had
any specific complaint saying about
th¢ unfairness of distribution in view
of the public notice which has been
issued Therefore, I would submit
thdt the industry has been dealt with
mcre lLiberally than other induscries,

As regards the future, in the cur-
refit licensing period from October
1958 to March 1959, under the 60 per
cent. basis, which 1s the quota licens-
wng. We expect that the trade will
receive 82 mllion feet on quota
hecens'ng, which means that it will be
vefy nearly the same amount to which
théy had voluntarily agreed But,
over and above that, they will be get-
ting stock which will be available
with the ST.C. as buffer stock from
which, I believe, all the demands will
be satisfied In the past, there have
beén occasional shortages not because
thé unavailability of films, but because
of non-ava:lability at the right time,
dut to non-armival of stock or stocks
being 1n transit and various other
factors. Now the drill 1s tried and I
pelieve there will be no occasion for
any shortage.

At the same time, l' will appeal
aghin through this House to the
jndustry that they should make an
effort to keep their own promise of
reduct:on of 30 per cent. Even if it
1s not 30 per cent, I will be satisfled
with less. Let them make an effort
which, I am sorry, they have not
made

Shri Dasappa (Bangalore): What
about the manufacture of raw films?

SBhri Eanungo: A question which
spri Tangaman: asked was—he has
given notice of this motion—about the
revision of rato. The ratio was
decided by the Federation itself, The
original ratio was 13 : B and some-
thing. That was based on the past
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performance. Again, when there was
= Mttle objection from the south, the
Pederntion itself revised # recently
fmte the new ratio of 39 : 18 and
something.

8bri Tangamani: 38—50—11.

Bhri Eanungo: That has been done
recently. I do not think there is any
“eason for revising it any more. In
any case, if the industry desires it, we
will certainly look into it, because it
is & guestion of ratio, it is & question
of arrears, On these matters of dius-
tribution, we have been heavily
depending upon the mndustry. I must
frapikly sdaud that the representatives
of the industry in the Central
Advisory Committee have discharged
their responsibility to the satisfaction
of the public and they deserve the
thanks of the House

As regards the development of the
imdustry, the very fact is that in a
period of shortage when raw materials
for other imdustnes, even scarce
metals have been very niggardly
rationed, here, raw materials have
been ample, not only ample, but
sometimes more than in the past

Shei Navayanankuity Memon: One
important question, Sir, regarding
import of American films. How many
feet of rock-n'-roll have been import-
ed last year?
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My, Deputy-Speaker: That questiom
Ought to be put before and not mow.

Shyi Narayanankmwify Meneon: It
Was put and it was not answered,

Bhri Kanungo: It is not germane to
the motion as it is because it 15 about
the dstribution of imported filma
About the export of films, if a dcbate
iy taken up, I will certainly be pre-
Pared to take it up. Only I will men-
tion that for historical reasons, there
iy demand for imported films and the
foreign exchange involved is very
much less because deferred payments
have been arranged,

8hri A. K Gopalan: I wanted a
clarification. Does it mean that as far
8s the cut 1s concerned, the status quo
of 1957 will be mantained?

Mr. Deputy-Speaker: He has
appealed that they should keep the
Pramuse and reduce ther quota.

Shri Kanungo: I would not like to
Maintain the #status quo. I would
lhke to expand provided the export
€arnmgs are more

17-34 hrs.

The Lok Sabha then adjouwrned till
Eleven of the Clock on Wednezday the
17th December, 1858.
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